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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authoris-
ed by the Committee, do present on their behalf this Hundred 
and Thirty-Fourth Report on Excesses over Voted Grants/Charged 
Appropriations as disclosed in the Appropriation Accounts (Rail-
WAys), (Posts and Telegraphs), (Defence Services) and (Civil) for 
the year 1972-73. These Accounts were laid on the Table of the 
House on the ~  March, 20th March, 25th April and 30th April, 
1974 respectively. 

2. The Committee examined the Excesses in the light of the ex-
planation furnished by the Ministries/Departments concerned (Ap-
pendices I to XXIX) at their sitting held on the 27th August, 1974. 
The Minutes of the sitting from Part II· of this Report. 

3. Action Taken Notes furnished by Government pursuant to 
the recommendations contained in the 96th Report of the Committee 
(1973-74) on Excesses over Voted Grants/Charged Appropriations 
.as disclosed in the Appropriation Accounts for the year 1971-72 
were conaidered by the Action Taken Sub-committee at their sitting 
held on the 20th August, 1974. The Report of the Sub-Committee 
was approved by the Committee on the 27th August, 1974 and forms 
Chapter III of the Report. 

4. A statement containing summary of the main conclusions/ 
recommendations of the Committee is appended to this Report (Ap-
pendix XXXL) ~ for facility of Reference, these have been print-
ed in thick type in the body of the Report. 

5. The Committee would like to place on record their appreciation 
of the assistance rendered to them by the Comptroller and Audi-

tor General of India. 

NEW DELHI; .. 

29th August, 1974 

'7th Bhadra.. 1896 (s) 
JYOTIRMOY BOSU, 

Chairmcm, 
Pil.blic Accounts Committee. 

---_._-----------
N ~ p~ . One cyc\<'stykd ccpy laid on the Table oflhe House and &ve copies 
placed in the Parliament Library. 

<Vii) 



CllAft!laI 

GENERAL OBSERVATIONS 

1.1. Thi5 lS4th Repelrt deals with Excesses over Voted Grew/ 
! ctluJed AppropriaUonsas disclosed in the Appropriation Accounw 
(Railways). (Posts and Telegraphs). (Defent'c Services) and (Civil) 
for the year 1972-73. These Accounw were laid on tlie Table of the 
, House on the 15th March, 20th March. 25th April and 30th April. 1974 
respectively. 

1.2 The Committee have examined the Excesses in the light of 
the pl ~ furnished by the Ministries/Departments concerned 
(Appendices I to DlX). 

1.8. During the year under Report (1972-73), Excesses occurred 
over 28· Grants and 7· Charged Appropriations. These aggregated 
Rs. 126.33· crores as against Rs. 55.76 crares and as. 223.81 era res dur-
ing the years 1970-71 and 1971·72 respectively. 

1.4. CommeDting on the excess during 1971-72, the Committee 
in paragraph ].6 of their 96th Report (Fifth Lok Sabha) observed as 
follows:-

"'The aggregate amount of excesses recorded under various 
voted grants and charged appropriations ranged from RI. 
3.78 crores to Rs. 55.76 crores during the period 1965-88 
to 1970-71. In paragraph 1.3 of the 49th Report (Fifth 
Lok Sabha), the Committee had expressed their concern 
over the extent of deterioration in the position during the 
year 197()"71. The position has now become really alarm-
ing in as much as the amount of exceasel that occurred 
during 1971-72 was .. high as RI. 223.81 crores. The Com· 
mittee have thus reasons to believe that something is 
basically wrong with the system of estimation of expendi-
ture. Year after year Parliamept is being presented with 
a ~  accompli which to say the least is highly undesirable. 
The situation needs to be remedied without further loss 
of time. The Committee find that in response to their 
observations a Task Force consisting of an OfBcer. each 
from the Department of Expenditure, Department of Eco-
nomic Affairs (Budget Division) and the Oftice of the 

-.A ________ -_______ _ 

l ~ ~  aT S. No. 22 on p. 5 excess under ~  does nOT requite t1cuJaril1-
atf6n. 



:  i 

1 

Comptroller and Auditor General of India, has been roDS-
tituted to have a detailed analysis made of the effective-
ness of the varjotM ~ ,  for expenditure control vii. 
a.-vis the functioning of the system of internal financial 
control Bhd to suggelt' to GoWrhment remedi&l measurea 
to improve the budgetary system. The Committee desire 
that t?e ~  ~ l  ~  p , ~ 
remedial measures p p~  to be ~  ~~  

to ti}em. The qommittee further desire that tbereshould 
. be an inbuilt system w¥ch would .serve as. a self-regula-
tory apparatus in the various Ministries to aIUllyse the 
reasons for the excesses as and when they occur and take 
, timely remedial measures to obviate them." . 

1.5. In their reply, dated the 4th M ~,. , the Ministry of 
Finance (Department of Expenditure) hav; stated as follows:-

"The Task Force which had been constituted for investigating 
~  etc., in their report ha,ve inter' alia. observed 

that the , ,~  procedure for control over expenditure is 
adequate and if this is followed properly by the Ministries\ 
Deparfmenta.the expenditure would closely apprOXimate 
to the .anctioned grant. They added that, there are how-
ever, certain cases where the existing procedure did nc" 
help the controlling officers to restrict the expenditure 
to the sanctioned grant. They have accordingly suggested 
certain procedural changes in so far as those particular 
grants are concerned. The various changes suggested 
are:-

(i) The system of grants-in·aid to States for expenditure 
on maintenance and construction of National Highways 
may be tried by the Ministry of Shipping and Transport 
in consultation with their Associated Finance and the 
C&AG. 

~  As regards the :grants relating to Union "Territories which 
contain. several group heads, the expenditure on which 
is incurred by the MinlstriesiDepartrnentswho are ad-
ministratively concerned with such expenditure. the 
decentralisation of the grant' from the point of view of 
budgeting, accounting and ~ constitutional obligation, 
if any, may be examined. If this is not feasible. the 
Ministries which are respolllible for incurring expendi-
. ture on the group heads in the grant should be made 
responsible for regulating the expenditure ~  

to the sanctioned allotment. 



(iii) In the case of works expenditure where the excesses 
are largely due to lack of control in suspense of store8 
~ . ~  of net budgeting (Ule difference 
between the total debits and total credits on account of 
transaction of stores) which is follolfed in the Posts and 
Telegraphs may. be tried by the M ~ Works Ir 
Housin,8 in consultation with their AssocUiteq. Finance 
and the G.&A.G. 

(iv) In the case of provision for interest charges, the interest 
for a financial y'ear may be cafculated and credited on 
the basis .of balance during a 12 mopths period different 
from the financial year, say. July to June. ' 

The above suggestions of ~ Task Force' are being examined 
and appropriate action will be ~  in consultation with 
the Comptroller and A ~  General wherever ~ .  

1.8. The l~  DOte with .. displeasure that durin.; the year 
under report (I17Z-73) the exceSses over Voted Grants .. Qaarled 
AppropriatloDs auregated to as. 126.33 crores as ataillst "1...%23.81 
crores durin, Ithe previous year. Although there has beeD _:.reduc-
tion in the excesses, the Committee still feel that the ex_., over 
Voted Grants and Charged Appropriations dura. the year we_ quite 
OIl the JUgh "de. The Commiftee trust that eoaterted elorts .01 be 
made by the Ministries/De ... rtmeDu to avoid repetition. 

1.7. The Committee note that the Tuk Foree constltuW in pur-
suance IOf their observations have sunested certain procedural chang-
es in respect of certain grants aDd that' ~ suggestitns are under 
exl!DliDation. The Committee would like the Govel'lllDeilt to examiDe 
these IUReations expeditiously under advice to this Committee. 
They trust that ID the lirht of the 8111gestioos made by the Task 
Foree, the excesses .\,er .rants wHI be reduced to the minimum to 
fuhue. 
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: 2.2 .. According to tJle time ~ l  hitherto in ~ for the sub-
mission of explanatory J?,otes ~  excesses over Voted Grants .and 
Charged Appropriations. the notes on exceB8el. other than those 
relating to the· Ministry of RJilways. were to be furnished to the 
Committee by the Budget Division of the Ministry of Finance ... im-
mediately after the presentation of the Appropriation Accounts to 
Perliament or by the 10th of April, whichever was later. Delays in 
the submiuiono{ the notes, however, continued to occur, year after 
year. resulting in delays in the ftnalisation of reports of the amt-
mtttee on excesses and such delays have been commented upon in 
the successive reports of the Committee. The Committee, in J,)ara-
graph 2.2 of. their ~  . Report (Fifth Lok Sabha) •. p ~ ,uch 

~ . bad also asked the Miriistl-y of ~ to ~  urgentswps 
to, ensure :pJ:Ompt &nd tiIl'!ely 8ubmiasion of. tqe notes, on ~  

to the Committee in future. The Finance Minister was alS() ~ ~ , 

in p ~ 1973 in this connection .. ~  ·his ,attention. waS ~  
to the above recommendation of the Committee. . 

2.3. In ~ D.O. reply dated the 22nd .october. Urla'to the·ChaiJo.. 
man, Public Accounts Committee, the Finance Minilter inter..aZia 
stated: 

.~ existing l~ was based.: on . ~ . assumption that 
. Audit Department would send. fln,1 report ~  the excesses 
by the end of December, the Ministries would finalfie the 
Notes onl Excesses by the end of February and ~  
Division and the Comptroller and Auditor  General woult 
vet them by the end of March. , In .. p ~ , however. it 
is found that there is delay.in , ~ ~~ of l.l p ~ 
from Audit OD excesses and hence. the whole time Sche· 
dule· is upset. The Finance, Mi",stry· had proposed to the 
C&AG in June: 1972 ~  tn view "of. ~ l , at vari6us 
stages, PAC might be approached to extend' the date of 

~  of notes to the Committee. The Office of the 
ComptrQller & A ~l  ~. vvbj)e . apeeing that the 
date needed 10 be extended stated that as the Audit De-
partment was "try!ng ~ to p ~ the closing of accounts. 
the proposal might be deferred fOIl, 'thtt time being, The 
tinaJ report of excesses for 1971·72 was. however. received 
from the Audit Department only in February 1973. The 
Ministry of Finance is. therefore. again taking up with 
C&AG,' the question of proposing to PAC that the date of 
submission of notes on Excesses may be suitably ~ , 

sq I that a workable schedule can be deyiaed." 

2,4. Subiequently, the Ministry of Finance (Department of !:'co-
Ilomic Aftairs). in their note dated the 1st January, 1974. submitted 



'0 
for the consideration and approval of the Committee. in consultation 
with Audit. that in view of certain practical difftculties experienced 
at various stageS in adhering to the prescribed schedule the date for 
submission of the Explanatory Notes to the Committee for regu.lad-
satlon of excesses may be extended to the 31st May. The Note' of 
the Ministry of Finance is reproduced at pp. 143-46. 

2.5. The Commitee considered this' suggestion at their Iittinl 
l ~  the 5th April, 1974 and agreed to the submission of note on 
exceaes over Voted Grants and Charged Appropriations in future 
by. 31st kay or immediately after the presentation of the Appropria-
tion Accounts to Parliament, whichever .was later. 

I.'. The Committee very much ~  D.ote that inspite of their 
havill. apeed to the submission of the explanatory notes OIl excessed. 
over Voted Granis aDd Charged Appropriations by 31st MaJ, iDstead 
ofJOtb April, or immediately after' the presentation of the Appro-
priatiOD Accounts to Parliament, whichev.,r is later. delays iD. suh-
aaissiOIl 01 the explanatory not'es in respect of excesses during the 
year 1'72-73 have contiDued to occur in spite of the Committee's 
earHer reeoDUlleadations. Out of ~  36 explanatory DOtes relatiDa 
to exceases during the year. 10 notes were received in June and Z· 
notes ill July. 1974, and the last note in respect of Grant No. 57-
'Information and Publicity' was received only on the 5th July. 197"-
In this connection, the Committee would like to recaU t'heir clear 

~  to the Mini!Atry ~  Finance that the revised time schedule 
should be ~ l  adhered to. Owing to the delays in the submissioa 
of the notes. the ftnalisation of this Report by the Committee has 
heen l~ . As the Committee are anxious that euesses over 
Vot'ed Grants and CharJed Appropriations are ~  ltefore PaT-
Hament as expeditioualy ~ possible. they would like th,e Ministr7 
of PiDaDCe to appropriately take up the question of delay with the 
concerned Ministl-ies/Departmeots with a vie" to eMure that the 
preerihed time !lchedule .~ stridly adhered to in future. 

Appropriatioa Accounts (Civil). ll1%-13 

MillWry of ftaaaee 

(Departlne1lt.f Ee..-.ic Attain) 

2.7. GrAnt No. 15:-StAmps. 
. ______ . ~ •• ____ 0'_-. _______ -

Ori(pnal Gran' 

Actual ~  

Hxces. --_---......-_ .. _--_ .... _.-..---- . ~ ..• -

R". " 
$.11,I1.P)() 

6,10,18.:1.44 0 
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, 2.8. Excess occurred mainly under group sub-heads Bl (I)-Press 
charges (Rs. 92.71.286) and sub head 'B.! (2) (2)-Plant and Machi-
nery' (Rs. 54,882). 

2.9. In a note furnished to the Committee, the Ministry of Finance 
(Department of Economic Affairs) have inter alia stated as follows: 

"The excess under 'BI (I)-Press charges' was, mainly due to 
Voltage Stabilizer and Joti Pumps received during 1972-73 
towards imported stamp papers and spare parts received 
in 1971-72. and more payments on indigenous stores like 
paper, miscellaneous stores etc. (Rs. 57.42 lakbs) than 
anticipated during the year. 

The excess under 'BI (2) (2)-Plant and Machinery' was due 
to payment towards Milling machines. Platon Machine. 
Voltage Stabilizer and Joti Pumps received during 1972-73 
though earlier these were not expected to be received in 
that year." 

2.10. An excess of Rs. 92.71 lakhs against the original provision 
of Ra. 505.92 laltilS occurred under the group snb-heacf '11.1(1)-
Press Charges' of 'Grant No. 15-Stamps' and the excess was mainly 
due to the belated adjustment of debit (Rs. 35 lakhs) during 197z.-73 
towards importeiT stamp papers and spare parts received in 1971-72-
and more payments on indigenous stores (Rs. 57.42 laklls) than anti-
cipated during the year. The Committee feel tha't the additionalUke-
ly expenditure on indigenous lrtores could have very easily been 
assessed on (h,e basis of indents placed during the year. Even accept· 
ing the Ministry's explanation that these payments could not be anti-
cipated, the Committee are unable to understand why the llndiJ-
ch .... ged liabilities relating to L971-72 could not have been foresen and 
provided for during 1172-73. This needs 'to be explained. 

Ministry of AflI'iculture 
(Department of Agriculture) 

2.11. Grant No. 28-Forest 
----------_._--

OriJinal Grant 

Actual Bxpenditure 

Excess 

Rs. 

9,71,550 
-----_._---_.- -.. - ... --------- ----

2.12. Excess occurred mainly under the group sub-head 'A-
Forest Research Institute' (Rs. 9.97,948). 
1440 LS-2 
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2.13. In a note furnished to the Committee. the Ministry ol AgrI-
culture (Department of Agriculture) have inter aliu st'lted as fol-
lows:-

''The excess was the net result of excesses and savings under 
the various sub-heads under the Grant and occurred main-
ly under Group sub-head 'A-Forest Research Institute' 
Rs. 9,97,948 due to the ll ~  main reasons: 

(i) Larger expenditure: on 'Interim Relitf' C'( ~  on pOst budge! 

decision to eDhqnce the ratea thereof Rs. 2,51,149 

(ii) Increase in expenditure under Travelling E p .~. :es as a result of trans-
fer and postings on deputation of officers and staff of the Institute Rs. 57.342 

(iii) Payment of arrears of electricity bills, preparation of models and other 
materials for Asian Trade Fair and rise in prices of chemicals, apparatus 
and raw materiala Rs. 4,84,970 

(iv) Layiog out and maintenance of nursery and experimental plot in the 
five schemes implemented in the States and payment of outstanding 
B.T. Bills for previous years Rs. 2,04,487 

The total excess of Rs. 9.97.948 as mentioned above was partly 
off set to the extent of Rs. 26.398 by savings under \.lther 
sulJ..heads of the Grant thus leaving a net uncovered ex-
cess of Rs. 9,71.5501-" 

2.14. The excess over the grant occurred mainly under the Group 
sub-bead 'A-Forest Research Institute' fRs. 9.98 lakhs) in respect 
of payment of interim relief at enhanced rates (Rs. 2.51 lakhs), Travel 
Expenses (Rs. 0.57 lakh) , paym\ellt of arrears of electricity bills, 
Asian Trade Fair activities. etc. (Rs. 4.85 lakhs) and p ~  on 
laying out and maintenance of nursery and experimental plots under 
certain schemes implemented by StateS and payment of outstanding 
bills for previou!> years (Rs. 2.M lakh'.i). The Committee note that 
the original provision of Rs. 3.49 lakhs under 'Travel Expenses' was 
reduced to Rs. 2.87 takbs in the Revised Estimates. The actual ex-
penditure strangely enough was, however, Rs. 3.44 lakha, resulting 
in an ~~  of about 20 per cent over the final grant. This needs 
further clarification. In the light of the !>ubsequent reduction in the 
origiDal grant, the Committee are unable 'to accept the explanation 
of the Ministry relating to the increase in expenditure under tbis 
head. This indicates the extent to which tbe control over expendi-
ture on Travelling Epenses, wbere there is always admittedly scope 
for economy, was lax or deliberately not done. In addition to initiating 
timely action to provide fully f.or the anticipat'ed exPenditure. thet 
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Committee would also like to impress upon the Ministry to have an 
effective control over expenditure on travel with an eye on economy. 

2.15. Further, the Committee note that an expenditure of as. 8.83 
lalms was incurred on payment of Interim Relief against the flnal 
,.:.nt of Rs. 6.3% Iakhs and the exCess UIIder 'Interim Belief works 
out to about t9 per cent of the final grant. Tbe Committee under-
stand that orders on the p~  of additional Interim Relief were 
issued by Govemment on 22nd September, 1972 and yet the addition-
al expenditure on this acC'OUnt was not assesSed properly and pro-
9ided for fully in the \ Supplementary Demands for Grants presented 
to Parliament towards the-end of the financial year. The Committee, 
therefore, are positive, that adequate budgetary control has not 
been exercised at all by the Minls'try and therefore take a serious 
view of the excess OVer the Voted Grants. The Committee would like 
effective remedial measures to be taken to obviate recurrence under 
pdvice to them. 

Ministry of Health and Family Planning 

(Department of Health) 

2.16. Grant No. 117-CapitaZ outlay of the Ministry of Health 
and Family Planning. 

------.. -----------

Final Grant 

Actual expenditure 

Excess 1,10,32,6'4 

2.17. Excess occurred under the sub-heads 'A. 1 (1) Depots' (Rs. 
2.34,52,237), 'A. 1 (4) Clearance and Handling of International Stores' 
(Rs. 22,855), and 'A.5 (1) Natic-nal Eradication ~  

(Rs. 12,05,900). 

During 1971-72 also, the expenditure under this grant had 
exceeded the final allotment by Rs .. 319 lakhs. 

2.18. In a note furnished to the Committee, the Ministry of 
Health and Family Planning have inter alia stated as under:-

"The actual expenditure under the Grant amounted to 
Rs. 26,79,46,614 against the final grant of Rs. 25,69,14,000 
thereby causing an excess of Rs. 1,10,32,614 which needs 

to be regularised. 
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The details and the reasons therefor are as 'undet:--
A.l(1)-Depots-(Rs.2,34,52,237). The excess occurred in 
respect of t.he following items under this 8utHtead:---

~ .

I. Material parch_or (InIU.) 

2. Transportation 

3· l~ ~ ~ lM ll  

------_._-- ----------

TOTAL •  j 

... _ •. ~, !.i..-

1,03,000 

86,00Q 

2,35,i4,ooo 
~~~ 

. The excess under mlf,terial pUl'Chaae wu due to increased 
llll ~ for. supplies byindentora. The increase in transportation 
Wa5c due tp increase in.,railway freight on larger i.ues and that on 
incidental and miscellaneous expenditure due to more expenditure 
on postage stamps, testing fees, telex etc. The excess under this 
sub-head as expJainedabove was offset' by savings bf Rs. 1,32,000 
under Pay and Establishments, Interim Relief, Travel Expenses, 
Expenditure on buildlIlgs, plants and machinery and depreciation 
in this sub-head. 
Since the bulk of the purchases are made through the Directorate 

General, Supplies and Disposals and bills in respect of supplies made 
to the depots are paid by the different Pay and Accounts Officers 
and adjustments of payments made by them are made from time to 
time, it was not possible to quantify the additiQllal requirements of 
funds in tim e, to provide funds for the same through supplementary 
irant or otherwise. 

A.1 (4)-Clearance of handling of International Stores-Rs. 22,855: 

The small excess was due to more expenditure on clearance and 
handling of the International stores as more consignments were 
received from International sources than antiCipated. 

A.5 (I)-National Mafuria Eradication Programme-Rs. 12,05,900. 

The excess was mainly due to more incidental charges on 
imported D.D.T. than anticipated. 

The aforesaid excesses were partly offset by savings qndel' 

following sub-heads:-

A. J(2)-FactOMeS 

A.I(3)-Grants-in-aid, contributions etc. 

A.2-Material & equipment under Colombo Plan • . 

~ 

(-) 

(-) 

~. 

69,634 

8,000 

;:1,04,993 
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A. ::I-Bulk purchase of material and equipment for intensification of 
Malaria Eradication Programme . (-) :Z2,83,7S2 

A. 4-BulIt purchase of material and equipment for intensification of 
Filaria Control Programme. . (-) 1,78,694 

A. 6-Bulk purchase of material and equipment for V.D. Control Pro-
gramme . (-) 18",8:z 

A. 7-Bulk purchalle of contraceptives and equipment for itensification 
of Family Planning Programme. •  •  .  •  .  . (-) 39,18,664 

A. 8-Bulk purchases of material and equipment for National T.B. 
Control Programme . (-) 59,121 

A. 9-COBt of equipments supplitd by UNICE.F . (-) :ZS,oo,ooo 

A. To-Bulk purchase of material and equipment for National Trachoma 
Control Programme . . (-) :Z4,07,038 

A. II-Bulk purchase of mBterial & equipment for National Smallpox 
Eradication Programme. .  .  •  .  •  .  . (-) 19,00,000 

2.19. An excess expencliture of Rs. 2.34 uores was incurred 
towards purchase of materials in India under the .sub-head t A. 1 
(I)-Depots' in 'Grant No. 117-Capital Outlay of the Ministry of 
Health and Family Plannin,' and the excess works out to about 
21 per cent of the final provision of Rs. 11.08 crores. Excess under 
this sub-head had also occurred during 19'71-72. The Committee are 
unable to accept the explanation of the Ministry that, since bu4k 
of the purchases are made ~  the Directorate General, Sup-
plies & Disposals and bills in respect of the supplies are paid by 
dWenmt Pay and Accounts Ofticers and· adjustmen.ts of payments 
are made from time to time, it was not possible to quaatify the 
additional requirements of funds in time. TIle Committee feel that 
with greater liaison with the Directorate Gen.era), Supplies and 
Dl&po.als on the one hand and the Accounts 08icen on the other, 
such excesses could have been anticipated an.d minimiaedconsider. 
ably, if not altogether eliminated. I'he C ...... tee, therefore, zoequire 
that the Ministry should evodve suitaWe sy.stems to ensure a more 
effective coordination with the procuring agency and Accounts 
organisations. 

Ministry of Home Affairs 

2.20. Grant No. 47-Andaman & Nicobar Islands 

Voted 

Ori,inal Grant 

Supplementary Grant • 

Rs. 
U,l2,38,OOO 

IA7,SS,flOO 



Final Grant 

Actual Expenditure 

Bxc:eal 

14 

13.'983,000 

14.,1.$1,008 

91.58,008 

2.21. The expenditure has exceeded the final grant relatina to 
the Andaman & Nicobar Islands persistently durina the previous 
years also and excess has now occurred for the Fourth year. The 
excesses that occurred under this Grant from 1967-68 onwards are 
as indicated below:-

B XCl"SS 
----_._ .. _-----

(Rs. in lakhs) 

1967-68 

1968-69 
1969-70 

1972-73 

c 64'51 

z3'34 
22'62 

91' 51! 

, 2.22. In a note furnished to the Committee, the Ministry' of Home 
A1f.airs have inter' utia. stated as follows:-

"The original grant of Rs. 1212.38° lakhs ('voted) was. U ~
ed by obtaining a Supplementary Grant of Rs. 141:55 la.khs 
. iil March, 1973. The 'actual expenditure, howeve'f; 
'amounted to Rs. 14,51,51;008 against the final ~ ~  
Rs.13,59,93,000 leaving an uncc.vered exceSs of Rs.91,59,008 
which needs tp be regularised. . 

The over.ll excess ofRs. 91,58.008 was the nt!trelult of exces .. 
and savings under various sub-heads in the Grant and occurred 
under the following sub-heads:-

(i) B. 4 (I)-Dlatrict Bxccutive. 
Porce-Diltriat Police' • 

(Ii) 0.-1 I!le'ctric:lty St:bemes. 
, . ~ T  Bhu iaiIy Scrbemes. 
D.I z*%:Workini Bxpensea. 
D.I(2 (I}-Electrical Eatatilishllient (R9, 7' H2 ldhs). 
,  I , 

(iii) Ii. I":"Public Works 
E.I(4)-Toola and Plants. 
E. 1(4)(I)-New Supplies, repairs etc. 

ii"· ' : 

) . .' ~ . . 
(Ra. 10' 01 lakhs) 

(iv) E. ~ lp .  , 
E.I,XI)-St«k., . 
E.l(S)(I)(I)-Cbarges 

11',t ~  

. (R9:' 3' 41 lakhs) 
(v) B.I(s)-SUlper1Ie. 
n. I(SX2)-Other Suspense Accounts, 
B. 1(,)(2)(I)-Charpa. • '. . .. (Ra. 40' 06 lalths) 

(vi) P. I-PortS and Pilotqa, 
F. J(2)-MiaceUaneous Shore Bin. , (Ra. 6, 67 latha) 



The reasons for the excess are briefly explained below:-

B.4(1)-District Executive ~  Police (RI. 24.62 lakh,). 

The excess was due to more expenditure on sea passage and D.A., 
withdrawal of more arrears of interim relief than anticipated 
during the year. Adjustment of credit notes of sea passages on 
tourist/transfers by Government servants during 1970-71 and 1971-
72 after close of the financial year 1972-73. Adjustment Qf debits 
relating to electricity, transport, ports and pilotages etc. in the 
~  f(lr 1972-73 after close of the financial year .. 

D.l (2) (1) (D-EZectrical Establishment (Rs. 7.82 WehB). 

The excess was due to -adjustment of old credit notes in the sup-
plementary accounts for 1972-73 and unexpected transfer of officers. 
Adjustment of certain debits which came to the notice of the 
Deptt. during final reconciliation of accounts in August, 1973 at 
which stage nothing could be do,ne. by the Deptt., for obtaining the 
funds. 

E.l (4) (I)-New supplies, repairs etc. (Rs. 10.01 lakhs). 

The excess of Rs. 10.01 lakhs wp.s due to tools and plants received 
during the closing month of the year, receipt of which during the 
year 1972-73 was not anticipated in view of the uncertainty of 
transhipment. On receipt of materials there was no alternative but 
to debit the cost of the materials to Tools and Plants. 

E.1 (5) (1) (1)-Charges (Rs. 3.41 lakhs>. 

The excess occurred due to stock of materials received (luring 
the closing month of the year, receipt of which during the year 
f972-73 was not anticipated in view of the uncertainty of tranship-
ment to these Islands. 

E.1 (5) (2) (l)-Charged (Rs. 40.06 la.khs). 

The excess of Rs. 40.06 lakhs was mainly due 'to (i) excess adjust-
ment of the value of materials already received than antiCipated 
(Rs. 35.55 14khs) and (ii) Booking of expenditure of Misc. P.W. 
Advance pending sanction to the work and sanetion of funds 
(Rs. 4.51 lakhs). 

F. r (2) -Miscellaneous Shore Establishment (Rs.·· 6.67 lakhB) 
The excess was due to grant of advance T.A. to Govt servants 

at the fag end of the year and 'excessadjuBtment in the aCCO\AntE 
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for 1972-73 of the Pay & Accounts Officers bills for Marine Stores 
adjustment of which was noticed during the course of reconciliation 
of accounts after close of financial year at which stage additional 
fund could not be provided for the same. 

The above excesses aggregating Rs. 92.59 lakhs and minor 
excesses under other sub-head were partly counter balanced by 
savings under the remaining sub-heads leaving a net excess of 
Rs. 91,58,008 in the Grant which needs to be regularised." 

2.23. The Committee view with serious concern the COIItinuiDl 
deteriorating trend that has once again set in  in respect of 'Grant 
No. 47-A.I1daman and Nicobar Islands', resultine in an excess of 
Rs. 91.58 lakhs over the final erant. Excesses had occurred under 
this Grant also during 1967-68, 1968-69 and 1969-70, and in purau. 
ance of the Com,mittee's earlier recommendations relating to the 
Grant, instructions had been issued to the Andaman Administration 
by the Ministry of Home Aftairs to ensure strict ct'lupliance with 
the rules and instructions regarding control over expenditure and 
to maintain cJoser liaison with the supp.liers on the one han" and 
the Accounts Officer on the other to avoid such excesses in future. 
The Committee are distressed to observe that similar deficiencies 
as noticed in the past have come to the surface again. As iL the 
previous years, the bulk of the excess during 1972-73 was due to 
utter failure to anticipate properly the receipt of stores and debits 
relatiDg thereto and to make adequate provision for past liabili-
ties. LiabilSties ill respect of payment of Dearness Allowance, 
Interim Relief and sea passage whh'h art' recurring in nature 
were not assessed realistically and provided for. For instance, 
credit notes issued for journeys by sea on tours/transfer during 
1970-71 and 1971-72 have been finally adjusted only after the close 
of the financial year 1972-73. The Committee feel that by a closer 
watch and contr.ol Gver recuring liabilities of ~ nature, such 

a situation could have been avoided;. 

2.24. The excesses over Final grants ranpd from lZ per cent 
in respect of the sub-head 'F.l (2)-Miscelianeous Shore Establish-
meut' to" about S5 per cent under 'E.l(4)(1)-Tools and Plant-New 
Supplies, Repairs etc.' The Committee, therefore, are positive 
that somethine is radically wrong with the financial contl"ols and 
checks exercised by the Andaman Administration and would re-
quire a thorough review of the existing practices and procedures 
followed by the Administration so as to enaure adequate and sound 
budget81'y control and ta.kB tiJnely nmtedial corrective measures. 
The Committee also trust that the reconciliation of expenditure 

bOoked in aecOUDts with the departmental ftaures will be done 
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promptly in future. It will also be of iDterest to know bow far 
PHt liabilities relating to 1970-71 and 1'71-'1! have remained still 
unadjusted. 

2.25. The Committee also find from the note flll'Dbhed by the 
Ministry that an amount of &S. ..51 lakbs has heeD booked UDder 
the sub-head 'E.l(5)(2)(1)-Charges' relating to 'Other Suspense 
Accounts' pending sanction to the work and sanction of funds. The 
Committee are at a loss to understand how material could have been 
procured for a work which had not been sanctioned and when there 
was also no budget provision for any expenditure relating to the 
work. As this appears to be a clear case of circumvention of the b-
ancial rules, the C'ommittee take a very serious view of this irreau-
larity and recommend fixation of responsibility aad appropriate action 
against the officials concerned, so as to avoid the recurrence of such 
financial improprieties in future. The Committee also desire that 
Government should issUe strict instructions to all MiaistrieslDe-
partments on the subject' for their guidance. The Committee would 
also like to be informed of the action taken against the ofBclals 
concerned. 

Ministry of Home Affairs 

2.26. Grant No. 48-Arunachal Pradesh 
.. _----_ ... _----------

Vottd 

Orighal Grant 

Supplementary Grant 

Final Gra,t 

AClual ExpendilUre 

E ~ 

Rs. 

18,37,20,000 

IR,77,16,9S1 

39,96,9S1 

2.27. In a  a note furnished to the Committee, the Ministry of Home 
Affairs have inter alia stated as follows: 

"The overall excess of Rs. 39,96,951 was the net result of ex-
cesses and savings under various sub-heads in the Grant 
and occurred mainly under the following sub-heads: 

(i) A-Administrative Services 

A.-t-General A l~  
A.I(3)-District Administt;atton. 
A.l(a)(l)-General Hstllbh,hment (6, 74 laItb.) 
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(ii)C.t'-Blecn;city Sthemes 
.. (;,I.(I)-Wodriin&Bxpenses • (8' 10 lakb.s) 

(iii) O-Pub1ic Works (Including Roads) and Schemes of miscellaneous 
Public Improvement. 
Ol-Public Works •  • 

. ~ ~ D(z)-Ropail'B >. .  .  .  .  .  .  . '  . (25· 24 llkhs) 

.. (iv) 01(4)-Tools & Plants • (21' 891akha) 
." f' 

tThe reasons for the excess are briefly explained below:-
.-) " 

Al,(3) (1)-General E ~ .  (&s. 6.74.1akhs): 

Mainly due to (i) intensive tours in remote localities (Rs. 21.298) 
and (ii) adjustment of B.T. bills in respect of porterage charges at 
the fag end of the year (Rs. 6,49,578). 

More porterS had to be engaged than anticipated for'implementa-
don of development schemes. 

IC-(l)-Wo,-kmg Expenses: (Rs. 8.10 lakhs): 

Electrification' of neWly completed buildings at Pashighat and 
Basar. The Power Houses at Pashighat and Basar were commission-
ed in November, 1972. This resulted in the increase of VI·orking 
expenses due to, engagement of work charged staff for the purpose of 
operating the Power Houses and to give house connection to con-
sumers. In addition the arrears of D.A. and Interim Relief had to 
be paid which was not originally provided for. 

D.1 (2)-Repairs (Rs. 26.24 lakhs): 

Due to paucity of funds for original works, the old survey report-
~  buildings had to be repaired on a large scale to provide accommo-
dation to the staff posted in the interior and remote areas on the 
outskirt bor,der. 

D.1 (4)-Tools and Plant (Rs. 21.89 lakhs): 
; !C 

Receipt of vehicles, required for PWD, during the year 1972-73 
against the indents of 1971-72. 
'XI) '/) , 

tn.1 TJ)e above excesses aggregating Rs. 62.97 lakhs and minor ex-
cesses ltnder other suh-hQads partly counter-balanced by savings 
under the ~  sub-heads leaving a net excess of Rs. 39,96,951 
in the Gr.ant which needs to be regularised. 

2.28. The Committee find that though the overall excess of about 
Re. 40 lakhl under 'Grant No. 48-Arunac:bal Pradesh works out 
to only about 2 per cent of the Final Grant of Re. 1837 lakhs as a 
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whole, there have been heavy excesses under individual sub-heads, 
indicative of totally inefticient and defattive stimation of monetary 
requirements. The excesses over final provisions varied from about 
23 per cent under 'Dl(Z)-Purblic Works-Repairs', to about 81 per 
cent under 'D.l(4)-Tools and Plants'. The excess of Rs. 8.10 lakbs 
under (C.l(1)-Electricity Scbemes-Working Expenses' is 54 per 
cent of the final provision of as. 15 lakhs. The Committee observe 
from the reply of the Ministry of Home Affairs tbat the Power 
Houses at Pasighat and BaS8l1' were commissioned in November, 
It72i. Therefore, they feel that the increase in working expenses due 
to the engagepaent of works-charged staff for the power houses 
could have been assessed and provided for at least in the Revised 
Estimates. Payment for the vehicles required by the Public Works 
Department, for which indents had been placed in 1971-72 itself 
could have also been anticipated. The Committee would like to irtl-
press upon the Ministry the need to exercise greater cafe in fram-
ing their estimates realistically in future. 

Ministry of Home Affairs 

2.29. Grant No. U8-Capital outlay in Union Territories: 
'----------- -----

Original Grant 

Suppleme'lltary Grant 

Pinal Grant. 

Actual Expenditure 

Excess 

41,45,000 

27.68,:57,000 

30,r8,17,086 

2,49,60;086 

2.30. Excess occurred mainly under the sub-heads 'B.1-Grow 
More Food Schemes in Delhi' .(Rs 6,78,758); 'E. I-Navigation, En:t., 
bankment and Drainage Works-E.1 (I)-Works (Rs. 36,20,531), 
F.1-'Electricity Schemes' (Rs. 32,22,074), Gl.-Original Works-
Building G.(1)-Housing' (Rs. 32,75,080), 'G.1(2) Other Civil Build-
ings (Rs. 31,89,934); G.2-0riginal Works-Communications-G. 2 
(I)-Construction of other Roads' Rs. 1,03,19,914); 'H.1-Works-
H. (2)-Other Civil Buildings' (Rs. 17,83,686); 'HI (3)-Large Scale 
Acquisition and Development of Land' (Rs. 15,61,591) and 'J.2-Land-
ing Facilities for construction of-jetties' (Rs. 36,63,375).' 

2.31. In a note furnished to the Committee, the Ministry of Home 
Affairs have inter alira stated as under:-

"There was excess in the 'Voted' section of the grant. T~ 
original provision of Rs. 2,27,12,000 under the 'Voted' Section W"as 
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augmented by obtaining ~ppl  Grant of Rs. 41,'5,000 .in 
March, 1973. The actual expenditure, however, amounted to RI. 
30,18,17,086 against the final grant 0fe.R.s. 27,68,57,000 leaving anlm-
covered excess of Rs. 2,49,60,086 in the 'Voted' section which needs 
to be regularised. 

The overall excess of Rs. 2,49,60,086 was the net result of excesses 
and savings under various sub-heads in the 'Voted' section of the grant 
and occurred mainly under sub":heads BI-Qrow More Food Schemes 
in Delhi (Rs. 6,78,758); E.I-Navigation, Embankment and Drainage 
Works, E. 1(l)-Works (Rs. 36,20,531); F. I-Electricity Schemes (Rs. 
32,22,074>; G.I-Origin:il Works-Building; G. I(1)-Housing (Rs. 
32,75,080); G. I (2)-Other Civil BUildings (Rs. 31,89,934); G. ~
nal Works--Communications; G. 2(1)-Construction of other Roads 
(Rs. 1,03,19,914); H. I-Works, H. I ~ Civil Buildings (Rs. 
17;83,(86); H. I(3)-Large Scale Acquisition and Development of 
Land (Rs. 15,61,591) and J. 2-Landing Facilities for Construction of 
Jetties (Rs. 36,63,375) for the reasons explained below:-

(i) B.I-Grow MOTe Food Schemes in Delhi (Rs. 6,78,758). 

The Executive Engineer (Minor Irrigation Division) incurren this 
expenditure in excess of Final allotment on the understanding that 
he could incur the· expenditure upto the Plan outlay, even the funds 
were not available in the Budget. This action on the part of the 
Executive Engineer was totally wrong. The Lt. Governor, Delhi 
Administration has ordered an inquiry into the matter and the con-
cerned Executive Engineer has been placed under suspension. 

(ii) E.l (I)-Works (Rs. 36,20,531) 

The excess was due to the incurring of expenditure by the Chief 
Engineer (F1ood), Delhi Administration over and above the fiDal 
modified allotment under the wrong impresaion that he can incur 
expenditure upto the plan outlay even when the necessary provision 
is not available. 

(iii) F.l-Electricity Schemes (Rs. 32,22,074) 

Mainly due to accelerated progress on three Micro-Hydel Schemes 
at ;Rahung, Pasighat and Basar, extension of. ASEB line from DeomaU 
to Khonsa and commissioning of more disel stations in Arunachal 
Pradesh (Rs. 17,85,845). Towards the cost of Generating Set pur-
chased by the A&N Islands Administration (Rs. 14,00,429). The 
Generating Set was not received during the financial year 1972-73 by 
the Admin1itration. They came to know in May, 1973 that the same 



had reached Madras. In view of this position the Administration 
could not expect the payment during 1972-73. It was only in August, 
1973 the Administration came to know about this payment at the time 
of the final reconcilation of accounts. As such they could not pro-
vide for the necessary amount to meet this expenditure which resul-
ted in excess. 

(iv) G.I (V-Housing (Rs. 32,75,080). 

Accelerated progress made on completion of building works in 
Arunachal Pradesh, and A&N Islands. Construction of additional 
hostel accommodation in Home Science College in Chandigarh. It 
was expected that the UGC would make payment of their share of 
expenditure towards the construction of the bostel accommodation. 
But the same did not materialise during 1972-73 and hence excess. 

(v) G. 1 (2)-Other Civil Buildings (Rs. 31,89,934) 

Accelerated progress made on completion of certain building 
works in Tirap District of Arunachal Pradesh (Rs. 36,61,138). This 
excess was partly counter balanced by savings in the provision for 
expenditure in other Territories. 

(vi) G. 2 (1)-Comtruction of other Roads (Rs. 1,03,19,914) 

Accelerated progress made by Tribal contractors on important 
roads works viz., Vijanagar Road and Longding Bimlapu Road in 
Arunachal Pradesh (Rs. 80,49,107) and accelerated progress on con-
struction of Andaman Trunk Road towards the end of the year to 
achieve the target set out for fourth five year Plan (Rs. 22,56,172). 
The famine condition of Dadra and Nagar Haveli had forced the 
U.T. Administration to cre3te additional employment and hence 
the work had to be beared upto its full capacity. Moreover, due 
to the shortage of wagons the asphalt had to be carted by roads 
which resulted in increase of intial cost of asphalt.  This caused an 
excess of Rs. 14,636 in the tn; of Dadra & Nagar Haveli. 

(vii) H. 1 (2)-Other Civil ~ l  (Rs. 17.83.686) 

Due to accelerated progress of works. 

(viii) H. 1 (3)-Large Scale AcquisitiO'n and Development of Land 
(Rs. 15,61,591) 

The exces's is due to the following reasons:-

(a) A cheque of Rs. 15,48,000 representing the unspent balance 
of funds advanced to the Land Acquisition Collector was 
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presented to the Reserve Bank of India on 29-3-73 but 
the same was not credited by the Bank in the accounts for 
1972-73 .. 

(b) More expenditure was incurred on the development of 
land than anticipated (Rs. 18,883). 

The excess was partly '.>et off by non-encashment of a cheque 
issued on 21st February, 1973 on account of ex-gratia pay-
ment (Rs. 5,292). 

(ix) J. 2-Landing Facilities for construction of Jetties, (Rs. 36,63,375) 

There has been an excess of Rs. 25,82,987 under sub-head J.2(6)-
Suspense due to the fact that principal Engineer (Marine) Andaman 
Harbour Work;, has under some mis-apprehension, kept the provision 
only on 'Net' basis instead of Gross provision of budget. He has 
been now advised to follow the correct budgetary procedure from 
RE 1973-74 & BE 1974-75 onwards. 

The remaining excess 'is due to non-settlement of B.T. Bills of 
other Department which were reconcilo:i late. 

The above excesses aggregating Rj. 3,13.151 lakhs and minor 
excesses under other sub-heads of the 'Voted' section were partly 
counter balanced by savings under remaining sub-heads in the 
Grant leaving net excess of Rs. 2,49,60,086 under ·the 'Voted' section 
of the Grant which need to be regularhed." 

2.32. The Committee are distressed to note, the incurring of ex-
penditure in 8XCetIS of the Voted Grant by Union Territories fOr 
th second year in succession under 'Grant No. 118-Capital Outlay 
in Union Tet"ritories' relating to the Ministry of Home Affairs. 
Against the excess of as. 157 lakhs recorded under this Grant in 
1971-72, the excess during 1972-73 amounted to RI. 250 lakhs. TboUlh 
this excess works out to only about 9 per cent of the final grant 85 
a whole, the Committee find that there have been ad normal excesses 
under individual schemes executed by the Union Territories. The 
excesses of Ro;. 14 lakhs and as. 17.86 lakhs ~  by the Andaman 
and Nicobar and Arunachal Pradesh Administrations respectively 
under 'F. I-Electricity Seh .. es' work out to about 211 per cent 
and 51 per cent respectively of the final grants of Rs. 6.62 "hs 
and Rs. 35 lakhs allocated to them. Similarly, the two Union Ter-
ritories Administrations have exceeded the fin.1 grants for the 'con-
struction of othelr roads' by 30 per cant and 64 per cent. The 
expenditure incurred by the Arunachal P:radesh Administration on 
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'Other Civil Buildings' has also exceeded the final grant of Rs. 65 
lakhs by abouL56 per cent and the excess under 'G. Hl)-H0U8ing' 
works out to about 24 per cent of the final provision in respect of 
all Union Territories. The Committee, therefore, are positive that 
adequate attention has not been paid by the Union Territories to the 
realistic framing of Budget and Re'Vised Estimates and that a proper 
review and appreciation of the progress of expenditure on capital 
schemes have been lacking. The Committee would, therefore, like 
tbe Ministry of Home Affairs to impress upon the various Union 
Territories Administrations the need for greater financial discipline 
and stricter budgetary control. The Committee would be constrained 
to take a serious view of excesses under this Grant in future. 

2.33. The Committee are also surprised to note that expenditure 
in exce!;s of about 50 per CP.lIlt of the final grant of Rs. 73.04 lakhs 
had been incurred by tbel Chief Engineer (Flood), Delhi Administra-
tion under the sub-head 'E.I(l)-Works' under the wrong impression 
that he could incur expenditurCi upto the plan outlay eVen when 
the neces-sary provision was not available. This clearly indicates 
B.n uuter lack of knowledge of basic budgetary principles and 
procedure!. The Committee-need hardly reiterate the need for 
strict compliance with the rules Dnd instructions on control over 

expenditure. They take a serious view of the laxity in financial 
control .~  by the Chief Engineer (Flood) and require that 
responsibiliity should be fixed for taking appropriate action against 
those concCIMled under advice to the Committee. 

2.34. Til e Committee note that an excess of Rs. 25.83 lakhs had 
occurred under the sub-head 'J. 2(6)-Suspense' due to the fact that 
the Principru Engineer (Marine), Andaman Harbour Works had under 
some missl)prehension kept the provision only on 'Net' basis instead 
of 'Gross' basis. The Committee had occasion to comment on the 
excess under this sub-head in 1,'71-72 also in paragraph 2.20 of their 
96th RePOlt (Fifth Lok Sabha). From the Action Taken Note of the 
Ministry o'f Home Affairs on the recommendation of the Committee 
contained in their 96th Report, the Committee find that the question 
of fixing ~ p l  ff»' such lapses is being pursued by the Prin-
cipal Engillccr (Marine). The Committee require that this should 
be finalised expeditiously and they would await the adion taken 
in this regard. 

Ministry of Shipping Bnd Transport 

(Roads Wing) 
2.35. G:'ant No. 70-Roads 

Original Grant 

~ ppl  Grant 

Rs. 
25,37,94,000 

• 2,39,44,000 
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Pinal Grant • 27.77.31,000 

Actual ExpenditUre 

Excess 

• 28.26.69.7,: 

2.36. 1!:xcess occurred mainly under the sub-head 'A.4 (1) (1)-
Maintenance of National Highways'-adminlsterecl by the Roads 
Wing Granp Head • A-Public Works-A. 4-Repairs-Communica-
tions' (Re. 89,41,347). 

2.37. The Excesses that occurred under this head continuously 
from ~  to 1971-72 are as indicated below:-

1959-60 

1960-61 
1961-62 

1962-63 

1963-64 

1964-a5 

1965-66 
1956-67 

1957-68 

1968-69 

1969-70 

1970-71 

1971-72 

Excess 
(Rs. In laths) 

13'97 
r6'29 
lt'IS 

36'16 

15'99 

33-63 

39'17 
63'13 

35'80 

35'20 

84'60 

154'97 
3S8 03 

2.38. Ira a DOte furniehed to the Committee, the Ministry of 
Shipping and Transport have inter AliA stated as follows:-

"The original Grant of Rs. 25,37.94,000 was augmented by 
obtaining a Supplementary Grant of Rs. 2,39,44,000 in 
March, 1973 Session of Parliament. Against the final 
Grant of RI. 27,77,38,00 the actual expenditure amounted 
to RI. 28,26,69,750 leaving an uncovered excess of Rs. 
49.31,750. 

The overall exces;; of as. 49,31,750 was the net result of exces-
ses and savings under various sub-heads in the Grant and 
occurred mainly under sub-head A.4(l) (l)-Maintenance 
of National Highways-administered by Roads Wing 
under Group Head A-Public Works: A. 4-Repairs-
Communications (Rs. 69,41,347) as explained hereunder. 
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. The original Budget included. a provision of as. 13.89 era-. 
res for maintenance of National Highways administered 
by the Roads Wing. On the basis of the progrelS of 
expenditure, the requirement was reassessed at Rs. 15.79 
crores at the stage of framing Revised Estimates ~  the 
year and after taking into account anticipated savings 
within the Grant, 8 Supplementary Grant of Rs. 1.86 crores 
was obtained in March, 1973 session of parliament. Final 
allotments to the State Governments for maintenance and 
repair works was also kept at the level of Revised Estima-
tes. The actual expenditure, however, amounted to R... 
16,45,15,347 resulting in an excess of Rs. 69,41,347 over the 
sanctioned Grant. The bulk of this excess is attributable 

, to expenditure incurred by the West Bengal Government 
(Rs. 63,58,270) on account of high rates of maintenance 
charges over the norms prescribed by the Government of 
India. The question of modifications of these norms due 
to general increase in p'!'ices is under consideration. The 
reasons for the excess are also being investigated in con-
sultation with the Government of West Bengal and the 
Union Minister of Shipping and Transport has already 
written to the State Government at Chief Minister's level. 
The residuary excess of Rs. 5,83,077 is distributed over 
other States due to heavy rains, land slides and floods had 
caused extensive damage to the National Highways in 
some States. Besides heavy traffic on 8 number of High-
ways and absence of taking up some original works, also 
contributed to the need for urgent repairs. 

'The excess expenditure on maintenance of National Highways 
administered by the Roads Wing has occurred during the 
last many years. In pursuance of the recommendations ot 
the Public Accounts Committee in regard to the need for 
controlling the excess in the expenditure on the main-
tenance and repairs of National Highways, the Central 
Government have taken a number of measures for a rigid 
control on the distribution of funds to the States and their 
utilisation by them as well as for enforcing rigid regu-
latory control over the various measures taken and the 
guidelines prescribed to streamline the procedure for the 
execution of the works on the National Highways. These 
measures are mentioned in the 96th Report of the Public 
Accounts Committee (Fifth Lok Sabba). As a result of 
these measures a good deal of success has been achieved. 
As against the excesses of Rs. 154.g7 lakhs during 1970-71 

1440 LS-3. 
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and Rs. 258.03 lakhs during 1971-72 the excess during the 
financial year 1972-73 was Rs. 69.41 lakhs out of which an 
excess of RI. .~ lakhs is in respect of West Bengal 
alone. As stated earlier, the reaaotls for this excess are 
beiJllg investigated. 

The total excess of Rs. e9,41,347 was partly counterbalanced 
by savings under other sub-heads of the Grant leaving a 
net excess of Rs. , ~,  under Voted section whiah 
requires to be regularised." 

2.39. The Committee are once &pin very much constraiDed to note 
with concern the persistent excess under the head 'A. (4)(1)(1)-
Maintenance of National Highways' for over a decade now. Balk of 
the excess of Bs. 69.4.1 lakhs telated to West Bengal alone (Rs. 63.58 
lakhs). The Committee also observe that the Government of West 
Bengal hllve been persistently exceeding the grants allocated to tbem 
for maintenance of National Highways and there has been a marked 
increase ill the excesses during the period from 1969-70 to 1972-73. 
The excef1!1e5 incurred by the Government of West Bengal are indi. 
cated W,w:-

1970-71 

197J-71. 

1972-'73 

Rs. 
37,765 

42,08.934 

52.86.188 

--------------------_._---
The C(lmniittee consider that the increases iB excesses are abnor. 

mal whic11 calls for a thorourh enquiry. The Committee would like 
this issue to be sorted out expe.ditiouUy so as to ensure stricter bud-
getary COl!ltrol 

2.40. 1'he Committee also Dote the plea put forward that the 
excess expenditure incurred by the Government of West Bengal on 
maintenance of National Highways is on account of high rates of 
maintenance charges over the nonns prescribed by the Government 
of India and that the que!ltion of modification of these ~ due ·to 
general increa!l>e in price5 is under consideratian which is not at all 
acceptable beeaUlSe the high rates C9nnot be peculiar to West Bengal 
only. The Committee require that this question should be investi-
gated by suitable investigation agencies i.e. C.B.I. and C.V.C. 'in 
detail immediately. The Ministry of Shipping and Transport (Road. 
Wing) and the Ministry of Finance should examine the justification 
for the prevalence of high rates of maintenance charges in West 
Bengal 1ritll. view to ensuring that no infruduousexpenditure is 
incurred ,md eorrupt. P1'8etices are not adopted. 
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Ministry of sbippiu, aad Tra ...... 

2.41. Grant No;' 72-Ltghthouses and Ligbtslitps. 
/T' 

'------------
Original Grant 

Actual Bxpenditure 

Bxceas 

--, 

2.42. Excess oceurrtd mainly under Group Heael 

'B-Lighthouses-Working Expenses. (Rs. 8.81,450)' 

t .. , ~ 

6,1'''39 

2.43. In 9: note furnished to the Committee, the Ministry of Ship-
ping and Transport have inter alia, stated as follows:-

"Against the original grant of Rs. 1,34,51,000 the actual ex-
penditure amounted to Rs. 1,40,66,439 leaving an uncovered 
excess of Rs. 6,15,439. 

The overall excess of Rs. 6,15,439 was the net result of excesses 
and savings under various sub-heads in the Grant and 
occurred mainly under Group Head B-Lighthouses-
Working Expenses (Rs. 8,81,450). 

B. Lighthouses-Working Expenses (Rs. 8,81,450) 

The sanctioned provision of Rs. 41.88 lakhs was augmented by 
Rs. 27.49 lakhs by reappropriation of savings under other Sub-beads 
in the Grant to provide for payment of arrear bills of Shipping 
Corporation of India and more expenditure on stores for mainte-
nance of Lighthouses. The actual expenditure, however, amounted 
to Rs. 78,18,450. The excess of Rs. 8,81,450 was mainly due to unanti-
cipated settlement of bills of the Shipping Corporation of India 
(Rs. 4,95,411) for manning MV Sagardeep and bill of Rs. 1,27,538 of 
MIs. Garden Reach Workshop, Calcutta for repair of motor launch 
M. L. False Point which were received during the closing days of 
the financial year. The residuary excess was due to issue of more 
stores for maintenance of lighthouses in the various lighthouse dis-
tricts than anticipated. The departmental authorities have been ad-
vised to obtain prior approval of the Ministry before incurring ex-
penditure in excess of the sanctioned provisions." 

2.44. The Committee note that an expenditure ·of Ks. 78.18 lakhs 
has been inclHTed against the original budget provisio'll a,ul reap-
propriations totalling Rs. 69.37 lakhs under the Group Head '8-
Lighthouses-Working Expenses', resulting in an ~  of Rs. 8.81 
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lakh. and daat the ....... mawy due to the UDaIIticipated _-
dement of bUh of the Shipping Corporation of lD4ia for maDDiDg 
'II. V. Saprdeep' (Ba. 4.95 lakhs), settlement of bUl of Mis. Garden 
Reach Workshop, Calcutta for repair of motor launch 'M. L. Paise 
Point' (a.. 1.Z81akhs) and due 'to isSUe of more stores for maintenanee 
of light houses than aDticlpated (Rs. Z.58 lakhs). The Committee 
understand that the amount payable to Shipping Corporation of India 
for manDing 'M. V. Sagardeep' is a recurring annual liabUity ~ 
therefore, feel th.t the explanation of the Ministry of Shipping and 
Transport that the settlement of bills on this account was 
unanticipated is not at all convincing. The repairs to the 
motor launch would also have been entrusted to MIs. Gardens 
Beach Workshop only after approval of the Ministry of the estimates 
for repairs aDd the Committee feel that the liahiDty on this account 
could have been asseSHd and adequately provided for at least at tlle 
Revised Estimate stage by closer coordination with the Workshop. 
The Committee also feel tha't the. requirement of stores for main-
tenance of Ii,hthouses could have also been realistically asselsed and 
foreeast. Under the circumstances, the Committee have to ..elieve 
that the Budget Estimates and Revised Estimates have not been 
framed judiciously after taking into account probable requirements 
and anticipated liabilities by the concemed au·thorities. The Com-
mittee, therefore, require that the Ministry should be more realistic 
and exercise greater care in future while framing their estimates. 

Ministry of Works and Housing 

2.45. Grant No. 8Z-Ministry of Works and Housing 

--_ ...... _--_ .. _---'-----_._-----_ .. _._._--. 
Original Grant 

Supplcmentary Grant 

Final Grant 

Actual Expenditurc 

Exec .. 

1,000 

3.0S,77,OOO 

3,24,06,176 

18,29,176 

-------_ .. _._-_._._._-----------_ .. _---
2.46. Excess occurred mainly under the sub-head "B. 5-Special 

Welfare Scheme-B. 5(1) Slum Improvement' (Rs. 68,86,000). 

2.47. In a note furnished to the Committee, the Ministry of Works 
and Housing have inter atiU, stated as follows:-

'''The original Grant of Rs. 3,05,76,000 was augmented by 
Rs. 1,000 by obtaining a Supplementary token Grant in 
March, 1973 session of Parliament. Thus against the final 
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grant of RI. 3,05,77,000, the actual expenditure amounted 
to RI!. 3,:U,06,176 leaving an uncovered excess of &. 18,29,176 
which requires to be regularised by Parliament. This ex-
cess of lb. 18,29,17e in the Grant is the net result of ex-
cesses and savings under the various iub-heads of the 
Grant. 

The excess has occurred mainly under the .ub-heed detailed 
below:-

M~  Head '39' Budget Grant 
1972-73 

Actual 
Expendihlre 

(I) (2) 

B-MisceJlaneous Social and 
Developmental Orpnisations 

B.S-Special Welfare Scheme 

B.S(I)-Slum Improvement 0-
R-

68,86,000 (+ )68,66,86,000 

-------------------_._------------_ .. _-----
The reasons for the excess are briefly explained as under:-

B. 5(1)-Slum Improvement (Rs. 68,86,(00). 

:  I 

I  I 

I I 

The slum improvement in Delhi was part of the Special Wel-
fare Scheme sponsored by the Ministry of Works and· 
Housing. In Grant No. 22-Grant-in-aid to State and Union 
Territories Governments for 1972-73, administered and con-
trolled by the Ministry of Finance there was an overaII 
lump sum provision of Rs. 125 crores under the sub-head 
A-4(21)-Special Welfare Schemes and out of this provision, 
an amount of Rs. 20 crores was intended for the scheaes 
relaUng to the' Ministry of Works and HousiDg. Out of 
this sum of Rs. 20 crores, a sum of Rs. 130 lakhs was meant 
for slum improvement in Delhi and was to have been met 
from the Demands for Grants of the Ministry of Home 
Affairs under Grant No. llS-Capital Outlay in Union Ter-
ritories but subsequently it was decided that the expendi-
ture had to met from Major Head 39-Miscellaneous 
Social and Developmental Organisations-Minor Head-
Special Welfare Scheme from the Demands for Grants of 
the Ministry of Works and Housing. I,t was anticipated 
that the expenditure on this account would be met from the 
savings within the grant. The anticipation that savings 
will accrue in the Grant to cover this expenditure did not. 
however, materialise." 
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Z.48. Au expenditure ofBs. 68.86 lakhs had been incurred UDder 
.the sub-head 'II. 5(1)-Slum Improvement' without any buclpt pro-
-vision which ~  to a net excess of as. 18.29 lakhs under 'Grant No. 
.82-Miriistry of Works & HousiDg. The Committee observe from the 
note on excesSleS furnished by the Ministry that a IIUDl of Its. taD 
lakhs, meallt for slum improvement in Delhi, was to have been met 
initiaUy from the Demands for Grants of the Minislry of Home Af-
fairs UDder 'Grant No. 118-Capital Outlay on Union Territories' and 
that it was subsequently decided that the expenditure would be met 
from Grant No. 8% relating to tbe Ministry of Works & Housiag, 
under the Head '39-Miscelllaneous' Social and Developmental Orga-
nisations--Special Welfare Scheme'. It is, however, not at' all clear 
to the Committee when this decision was taken and what were the 
reasons therefor. 

2.49. The Committee are surprised to note that even though the 
commitment on this account was known to the Ministry of Works 
and Housing, a sum of Rs. 33.78 lakbs was surrendered by the Minis-
try during the year. The reasons for the surrender are not clear 
to the Committee. The Committee also note that as arainst the anti-
cipated expenditure of Rs. 130 lakhs on slum improvement in Delhi 
the actual expenditure wao; only Rs. 68.86 lakhs. Thus apart from 
the fact that Government was not clear as to the dcmanfa under 
which funds for the purpose should be provided, it would prima 
facie appear that neither had the expenditure been correctly esti-
mated for the savings under the grant from which it was finally met 
anticipated properly. The Committee would, therefore, like Gov-
ernment t'o give correct facts and a fuller clarification and examine 
What was wrong Wl"th the .system of budgeting which led to this 
confusion and take appropriate action so as to avoid such deficienc-
ies in future. . 

Ministry of Works and Housing 

2.50. Grant No. 83-Public Works 

CluJ,," : 
Original Grant 

Supplementary Grant 

Final Gnat 

: Actual Bcpenditure 

Excess 

------------_._.----

Rs. 

38,50.000 

2,00,000 

40,SO,ooo 

1,93,495 



Voted : 

OriRinaI Grant 

Supplnnentaty GrlDt 

Final Grant 

Actual Expenditure 

Excess 

31 

---------' -

Rs. 

o 42,86.S,.occ 

o 14.38,20,cOO 

• 57,25,05,000 

• 6].85,27.094 

• 6,60,22.094 

------._----.-----------
2.51. In the 'Charged' section. the excess occurred q.nder the sub-

heads 'A2(1)-Bulldings' (Rs. 1.55 lakhs) and 'A.6-Grants-in-aid 
contributions etc.' (Rs. 1.05 lakbs) and in the 'Voted' section of the 
Grant. the excess occurred under the sub-heads 'A.2(1)-Repairs-
Buildings' (Rs. 63.63 lakhs); 'A 7 (1)(1)-Suspense Stock Charges' 
(Rs. 296.79 .lakhs); 'A.7(2)-Other Suspense Account Charges' (Rs . 
.325.83 lakhs). 

2.52. Expenditure relating to 'Public Works' has continuously 
-exceeded the final 'Voted' grant duringtbe past fl\fe years and the 
excesses' that occurred under this grant from 1968-69 to 1972-73' are 

~  below: 

Year 

1968-69 

1969-70 

1970-71 

1971-72 

1972-73 

.. _-------._----

ExcelS 
(Rs. in lakhs) 

" 

330'41 

660'22 

, ___ --'" ..... .,. __ w_ •• ~ ____ ~ .. _ 

2.53. In a note furnished to the Committee, the MiniStry of Works 
and Housing have inter-alia stated as follows:-

"Charged ~  

As against the final appropriation of Rs. 40,50,000, the actual ex-
penditure amounted to Rs. 42,43,495, thus leaving an' unc9vered ex-
-cess of Rs. 1,93.495 which needs to be regularised. 
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The excess of Rs. 1,93,495 has occurred mainly under the following 
sub-heads: 

Sub-head Final 
grant 

Actu:al 
Expenditure 

~ 

A-Public Works 
A-a-RcpaUs 
A 2(I)-Buildin,s . 34'°4 

A 6-Granta-in-aid contributions etc. -

(in lakhs of Ra.) 

35'59 

I' 05 

Exces, 

I' 55 

I'OS 

The reasons for the excesses under the above sub-heads are as 
ll~  

A2 (1) -Buildi"98. 

More payments made against court awardslde::rees. 

A6-Grants-in-aid, contribution, etc. 

Payments made to the contractors due to arbitration awards. 

The above excesses were partly counter-balanced by savings un-
der other sub-beads under charged portion of the Grant leaving a 
net excess of Rs. 1,93,495 which requires regularisation bv Parlia-
ment. 

Voted Section: 

. 1. The original grant of Rs. 4286.85 lakhs was augmented by ob-
taining a supplementary grant of Rs. 1438.20 lakhs. The actual ex-
penditure however amounted to Rs. 63,85,27,094 as against the final 
grant,of Rs. 57,25,05,000 leaving an uncovered excess of Rs. 6,60,22,094 
which needs to be regularised. 

2. The overall excess of Rs. 6,60,22,094 is the net result of exce. 
ses and savings under various subheads of the grant and occurred 
mainly under the following 'sub-headB:-

Sub-head 

1 

A-Public Worb 

A-2Repain 
A 2(1)-Buildinp --'----

Final 
grant 

:z 3 

(Fiaures in lakhs of Re. ) 

600'93 

Excen 



2 3 4 ------_ •.. _---------~

A-7 Sus/'MJe 
A-7(lXJ)-Char,es 
1.-7(2)( I )-Other 

Suspense 

Account-aWrgea 

1749'99 

23,48'00 

... __ ... _-._._--_._--_._------------
The reasons for the excess under the above i1ub-laeada are briefly 

given below: 

A. 2(1)-Repairs-Buildings (Rs. 63.63 lakhs) 

The excess was mainly due to: 
Payment of additional Dearness allowanCe to work-charged 
staft; payment of Flood adnnce to the W. C. Eatt.. execu-
tion of some essential/inescapable items of repairs; pay-
ment of Municipal Taxes and increase in the number of 
buildings to be maintained. 

A. 7 (1) (I)-Suspense Stock-charges (Rs. 296179 lakhs). 

The excess was mainly due to: 

Receipt of material more than what was anticipated; procure-
ment of steel was much higher during the last quarter of 
1972-73; steel was not available easily and steel allotted 
by J.P.C. and B.R.C. was advantageous and local purchase 
at higher rates were saved correspondingly; adjustment of 
debits of 1971-72 received through advice remittances· 
heads from audit. 

A. 7 (2)-Other Swpense Account Charges (Rs. 325.83 lakhs). 

The eXcess was mainly due to: 

Adjustment of more A. G. Memos. and cash settlement ac-
counts/more clearance on account of adjustment memos. 
of C.S.S. accounts; cost of G.I. Pipes received on loan from 
Central StMes Division for Republic Day celebrations could 
not be written back as the C.S.D. did not iSSUe acknowled-
gement for the pipes returned to it; delay in account ad-
justment of funds received from F.C.I.; clearance of more 
balances under Suspense head  Purchase and anticipated 
advance payments and issue of more materials to works 
than anticipated on account of increased progress of works .. 
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The excesses und. the above sub-heads and minor excesses 
under certain other sub-heads were partly counter-balanced by 
-savings under other sub-heads of the grant. leaving a net excess of 
Rs. 6,60.22,094 in the grant as a whole." 

2.54. The Committee view with deep concern and displeasure 
·the persistent excesses recorded in the grant relating to Public Works 
operated by the Ministry of Works and Housing and are inclined 
to take a serious n«rte of the unchecked deterioration. The excels 
of Rs. 668.22 lakhs over the final grant of Rs. 5725.05 lakhs for 1972-
73 is almost twice the excess expenditure incurred during the pre-
vious year. The Committee observe that ,significant excesses had oc-
curred under the sub-heads 'A(7) (1) (l)-Suspense Stock-Charges' 
(Rs. 296.79 lakbs) and 'A (7) (2)-Other Suspense Account-Charges 
(Rs. 325.93 Jakhs) and excesses under these sub-heads have now 
become a recurring annual feature, despite the comments of the Com_ 
mittee in their earlier Reports to which the Ministry have paid no 
heed whatsoever. The Committee are therefore, far from satisfied 
with the explanation of the Ministry which is frivolous and they 
have ~ disregard to this Committee. 

2.55. The Committee in paragraph 2.40 of their 49th Report 
(Fiftb Lok Sabha) had observed that the excess under 'Suspense 
Stock-Charges' could have 'been avoided by a eloser liaison with 
the purcbase organisationsisuppliers 10 ~  of indented materials 
and are. therefore. deeply distressed Ito note that the position instead 
of improving has deteriorated further. No attention is being paid 
by tbe indenting authorities to the planned procurement of and pay-
ment for maiterials. The Committee. therefore. desire that the Minis-
try ,should examine whether there are any jobernt defects in the 
system in vogue and devise suitable machinery for a rea90nably 
accurate forecast of requirements of funds. 

2.56. The Committee are also unhappy over the delay in the 
adjustment of funds received from Food Corporation of India under 
'Ao 7(2)-Other Suspense Account-Charges' and require . tbat such 
delays would be avoided in future. 

Ministry of Works &: Housing 

2.57. Grant No. t33-Delhi Capital Outlay 
- -Votld ----....... -.--.--..... ----....... -········--··----·---Rs.--

Origin a) Grant 

Supplementary Grant 

Final Grant 

4!!.70,OOO 

7,68,10,000 



·--Vot.d 

Charpld. 
origlDal Grant . 
Supplementary Grant 
Final Grant . 
Actual Expenditure 
Excels '. 

· 
35 

17,00,000 
2,64,000 
19,64,000 
20,95,833 
1,31,833 

2.58. The Excess in the 'Voted' Section of the ~  occurred 
mainly under the sub-head 'A. 1 (I)-Housing' (Rs. 49,22,146) and the 
Excess in the 'Charged' Section of the Grant occurred mainly under 
the sub-heads 'A. 1 (1)-Housing-Charged' (Rs. 9,622) and 'A. 1 (2)-
Other Civil BuHdings-Charg€d' (Rs. 82,135). 

2.59. Excess under this head also occurred in 1970-71 and 1971-72. 

2.60. In a note furnished to the Committee. the Ministry of Works 
and Housing have inter-alia. stated as follows:-

1. A.-Excess in the voted portilcm. of the Grcmt 

The original grant of B.s. 7,22,40,000 was augmented by obtaining 
a supplementary grant of Rs. 45,70,000 in the March, 1973 session 
of Parliament. Against the final grant of Rs. 7,68,10,000 the· actual 
expenditure amounted to Rs. 7,87,95,966 leaving a net excess of 
Rs. 19,85,966 in the Voted Section. The excess of Rs. 
19,85,966 was the· net result of excesses/savings under various sub-
heads of the Grant and occurred mainly under the following sub-
heads: 

1.A.I(I)-Housing 
(Figures in Rupees) 

V oled Final Actual Exccss( + ) 
APl'ropriarion Expendinire (In Rupees) 

Oriainel 2,74,20,000 
Supplementary 11,70,000 
Re-appro-
priation (+) 13,36,000 2,99,26,900 3148,48,146, +) 49,22.146 

----------------------------
The excess expenditure of Rs. 49,22,146 under this sub-head was 

incurred by the Central Public Works Department and was mainly 
.due to the following factors:-. 

(a) Accelerated progress of work of the construction of 272 
type II and type m: quarters in the existing pockets at 
N anakpura and the local purchase of steel ~  for this 
work (Rs. 8,44,296). 

(b) Payment to the contractor for the llork relating to eons-
truction of 1800 type I to type IV residential quarters at 
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Masjid Moth to avoid loss of rebate allowed by the con-
tractor for monthly payments (R8. 7,12,572). 

(c) The following works of an emergent nature which had to 
be completed before the 3rd Asian Fair (RI. 13,90,582):-

(\) Construction of Hostel at Kasturba ~  Marg known 

as 'Asia House' (Rs. 9,56,212). 

(ii) M.S. Hostel at Tagore Road (Rs. 4,34,370). 

(d) Misclassiftcation of expenditure under 'Housing' instead' 
of under 'Other Civil Buildings' and 'Departmental Charges'> 
(Rs. 19,74,696) relating to:-

(i) Improvement of existing water supply, external sewer lines, 
road. etc. in VariOUI Government c:oloniea-handin, OYer of 
Civil l ~ to N.D.M.e. 

(ii) Central Reserve Police Works . 

(iii) Departmental charges ; Central Reserve Police Works 

-------------------------

Rs. 5.94,102 

RI. 7,38,426 

Rs. 6>42,168 

~ the mlsclassiftcation affected group heads within this grant, 
these did not cause excess under' the grant as a whole. 

The excess of Rs. 49,22,146 under the above sub-head was counter-
balanced by savings of Rs. 22,51,070 under sub-head A.l(2)-Other 
Civil BuUdings. Rs. 2,83,674 under sub-head A.l(3)-Rehabilitation 
Works, Rs. 3,15,808 under sub-head A.2-Establishment charges cre-
dited to other Government/Departments etc. and Rs. 85,628 under 
sub-headA.3-Tools and Plants charges credited to other Govem-
mentlDepartments etc. leaving an uncovered excess of RI. 19,85,966 
requiring regularisation by Parliament. 

B-Exceaa in the charged portion of the Grant 

The original appropriation of &. 17,00,000 was augmented by 
obtaining a supplementary appropriation of Rs. 2,64,000 in March, 
1973. Against the final appropriation of Rs. 19,64,000 the actual ex-
penditure amounted to Rs. 20,95,833 thus leaving an uncovered excess 
of &. 1,31,833, which needs to be regularised. This excess was the 
net result of excesses/savings under various sub-heads of the grant 
and occurred mainly under the following sub-heads: 

Al (1)-HotlSinl 

Final Actual Excess 
Appropriation ~  

--------_._----_.-
(In Rupees) 

lJ,II,300 lJ,:ao.922 



" The lII1a11 exee. ot Re .• ,. is due to payments made" the 
. Central Public Works Department in .. tisfaction of arbftratfOil 
awards/court decrees which are charged on the consolidated fund 
of India under Article 112(3) (f) of the Constitution of India. 

Final Actual Exc:et8 
Appropriation Expenditure 

A.l(2)-Otm 
CitJil Buildi",s 
Charilli : 

Original 4,6$,000 
Supplementary 2,64,000 
Reappropria-

(-) (+) tion 48,$00 6,80,500 7,62,635 82,135 
._---

The additional expenditure of Rs. 82,135 was incurred by the 
-Central Public Works Department (Rs. 65,221) and the President's 
Estates (RI. 16,914). 

The excess of Rs. 65,221 relating to Central Public Works Depart-
ment was due to payments made in satisfaction of certain arbitration 
awards/court decrees which are charged on the Consolidated Fund 

.of India (Rs. 17.136) and accelerated progress of work pertaining to 
C&AG's Buildings (R.!. 48,085). 

The Excess of Rs. 16,914 relating to President's Estates was due 
to the accelerated progress of certain works. 

A2-B!lablis .... "t cluJr,,, credited 
to Otlter GOfJtJ.,DlPttI. ,tc. 
Charged 
Original • •• 1,00,000 
Reappropriation ( +). 60,700 

Final Actual Exceas 
Appropriation Bltpenditure 

(In Rupees) 

1,60,700 

The additional expenditure of Rs. 38,027 un.der this sub-head was 
a consequential effect of increase in works outlay of Central Public 
Works Department (Re. 36,968) and President's Estatea (Ra. 1,059). 

.A 1-Tools a4d Pla,,'s eI,arges 
credited to otller GOf}ts./Depm. 
etc. 
Charged 
Original 40,000 

Reappropriation • (-)28,500 

Final Actual El:ceas 
Appropriation El:penditure 

11,500 13,549 
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n.e aStitional expenditure of Rs. 2,049 ull.der this sub-bead was 
a eenNlllb_tial effect of il1creaae in worts outlay-of C.P.W.D. (&s. 
1,"'1) 8Ild the President'. Estate (Re. 162). 

The ~ l excess under the 'Charged' portion of the grant under 
sub-heads mentioned above comes to Rs. 1,31.833. The expenditure 
was earHer expected to be met out of anticipated lavings within the 
sanctioned 'Charged' provision. The anticipated savinis, however, 
did not materialise." 

2.11. In parqTaph 2.44 of their 49th Report (Fifth Lok Sahha), 
the Committee bad expret!lled concel'D about the aipificot misclas-
sifications in accounts that occurred in the Grant relatinc to Delhi 
Capital Outlay aDd had hoped that the reconciliatioD of expenditure 
hooked in accounts with the departmental figures would be done 
promJ'tly in future. In the light of their above comments, the Com· 
mittee are distressed to find that an amount of Rs. 19.75 lakhs was 
misdassJlied dUl'iug 1972·73 aJso UDder the head 'HousiD&" iutead of 
UDder 'Otber Civil Buildings' and 'DepartmeDtaJ Cbaqres'. ne 
Committee trust that such misclassifications would be eliminated in 
future. 

Ministry of Information It Broadcasting 

2.62. G1'ant No. 121-Capital O1.Ltlay of. tne Ministry Of Informa-. 
tion & Broadcasting. ' 

Charged 

Original Grant 

Actual Expenditure 

Excess 

Rs. 

Nil. 

--------------------_._------

2.63. Excess occurred under the sub-head of 'Account 'B. 1-Works' 
(Rs. 3,97 (150). 

2.64. In a note furnished to the Committee, the Ministry of 
Information & Broadcasting have inter-alia stated in 8'5 follows: 

"Tbe Appropriation Accounts  (Civil), 1972-73, have disclosed 
an excess of Rs. 3,97,750 under 'Charged' expenditure in 
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Grant No. 121-Capital Outlay of the Ministry of Infor ... 
mation aDd Broadcutin«. The exce..... ~ as a 
result of the adjustment in March, 1973 (Supplementary)' 
accounts of the full amount of a debit of Rs. 3,97, 75a 
'Charged' expenditure against the sub-head of Account 
B-1, Works. This expenditure pertained to the payment 
made in satisfaction of an award of an arbitral tribunal 
in connection with the work done by C.P.W.D. in con-
structing the permanent studios at Bombe,.. 

The work of construction of permanent studios at Bombay was 
as uaual entrusted to CPWD, Bombay. I.t transpires that 
out of the amount sanctioned for the project under 'Voted" 
Grant, a sum of B.s. 3,97,750 was paid by the C.P.W.D. 
to the contractors in fulfilment of an award in arbitration. 

and the amount was inadvertantly booked by CPWD in 
their departmental accounts under 'Voted' Grant. Sub-
sequently this amount was correctly booked as 'Charged" 
expenditure by A. G. Central, Bombay, by a journal entry. 
Since the departmental Annual Accounts (Supplementary) 
were by then already sent to A. G. Central Bombay, the 
Regional Engineer, AIR (West) Bombay come to know of 
the situation only in May, 1973. 

In this connection it may be mentioned that it was noticed 
later that the expenditure incurred on account of the pay-
ment of compensation in fulfilment of an award of arbitral 
tribunal is debitable as 'Charged' expenditure as per the 
provision of note below para 3.1.9 of Central Public Works 
Account Code. 

The A. G. Central, Bombay, subsequently debited the amount 
correctly unde'r 'Charged' expenditure directly by a journal 
entry in the Supplementary accounts for 1972-73. This 
resulted in the excess under 'Charged' expenditure while 
increasing the saving under the relevent head under 
'Voted' Grant. Incidentally it may be stated that in the 
'Voted' Grant there was a overall saving of Rs. 1,04,95,837 
(after surrender of Rs. 1,20,00,000) under Grant No. 121-
Capital Outlay of the Ministry during 1972-73, which in-
cluded the amount of this excess under the 'Charged' ex-
penditure. If it had been known at the appropriate time 
before the payment of the compensation to the contractors 
that the ejCpenditure was debitable to 'Char'ged' expen-
diture, necessary action could have been taken to obtain 
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the ~  advance from the Contingency Fund of India 
to meet the expenditure and the Govemment would have 
gone for a luppiementarygrant to that extent, subsequent-
ly to coyer the advance. Unfortunately this could not 
b. done." 

2.65. Th. Committee are indeed surprised to note that aJl expen.-
Giture of Re. 3 .• lakhs incurred under 'Grant No. 1Zl-Capital Out-
lay of tlae MlDlstry of Worma.tion " Broacleutm,' in fulfliment of 
an arbitratiOll award was booked by the Central Public Works De-
parimeD.t in their departmental accounts under the 'Voted' Grant, 
even though expenditure incurred in satisfaction of awards of arbi-
tral tribunals, court awards/decrees, etc. is correctly debitable as 
'Charged' expenditUre as per the provisions of Article 112(3) of the 
Constitution and paragraph 3.1.9 of the Central Public Works Accounts 
Code. This clearly indicates a miserable lack of knowledge of the 
basic principles of classification. The Committee are at a loss to 
u_entBnd how this misclassmcation was not detected before the 
closure of the accounts. They would like the Ministry to examine the 
reasons for tbe lapse with a view to fixing respollsibiUty for I. aces-
sary action under advice to the Commitlee. 

Appropriation Accounts (Defence Services), 1,.,%-73 

Miaisky of Defence 

2.67. GrOAt No.2-Defence Services, Effecttve-Army 

Original Grant 

Supplementary Grant 

Firal Grant 

Actual Expenditure . 

Excess 

Rs. 

9,21.94,00,000 

1,53,65,00,000 

11,21,37047,342 

45.78047,342 

2.68. The actual expenditure under 'Grant No. 2--Defence Ser-
vices Eft'ective-Army' has exceeded the final grant for a number 
of ~  now and the excess of Rs. 46 crores during 1972-73 accounts 
for about .~ per cent of the total excess of Rs. 126.33 crores over 
Voted Grants aDd Chareed Appropriations that occurred in 1972-73 
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in respect of aU Grants. The excesses that oecurred unier this 
Grant from 1988-89 onwards are as indicated below:-

Year 

1968-69 

1969-70 

1970-71 

1971-73 

1973-73 

FiDal Grant 

RI. 

5199,22,81,000 

8,00,10,00,000 

9,51,79,51),000 

10,75,59,00,000 

Actual &peaditure EsceIa 

RI. '*-. 
:" ' 

5J99,35 .... ~ , l ~  

-l'lci_c Ii 
8,16,31,33,'125 t6,zIJ33.733 

10.43,74J145,1,.. 8485,36,194 

n,aIJ37J47J342 , ,~ 

2.69. III a DOte furnished to the Committee, the Ministry of Defence 
have inter CIlia stated as follows: 

"The OriIinal Grant of Rs. 92194 l ~ 1'/as augmented by 
obtaining a supplementary Grant of RI. 15365 lakba in 
Marcll, 1973. '!be actual expenditure however, amounted 
to Rs. 11,21,37,47,342, leading to an uncoveDed excess of 
RI. 45,78,47.342 which needs to be regWartsed by Parlia-
ment under Article 115 of the constitution. '!be excess 
was the net result of increase and saving under various 
sub-heads of the grant and occurred under the followtn, 
sub-heads-

-----------------------------------------
Sub-Head ---------------'---
1 

i. i 

(In JUba of Rupees) 

Ar-Pay & AllowInc:ee of the Army • .' _7'00 30907-46 aao-46 
B-Pay & A110wancea and MisceIJaDcous ezpeaaea of 

Territorial Army, etc. _  •  •  •  _ 700' 4S 

Co-Paya: AIIowtace of ~ emp.IQycd wJIib (ar for) 
Army_ - •  •  _  •  •  ,  • 6490' 07 

D-Traasportation 

B-MhceliaNOUl • 

Jr-MlDufactUrfb. &: Reaearch Batt. 

F.I-Military' Fannl. 

1440 LS-4. 

714'19 13'74 

6sBo'3J 9O'a6 

4559'97 165'97 

a6P'a8 8'a3 

~  



-----------:--Ir." , ~  ,c:-. ~ ..,~ ~.

! 3 

,~ '" ClotbiDi F..::r.ries, . 22727'37 25032'04 2304'67 

l~ &, ~ ~  2379'74 215'24 

. ,, ~p  Orpniydon '. ~ ,1867'40 1996'80 129'40 

G-Storel (Other than for ~ and Research 
Bitt. and Military Bnaineerlni lktvii:ea (eac:1ud-
U l l .l l.~ ) 30163'20 3°182'06 18,86 

H.-WorU,(Clwpablc to . ~ etc. 4841'00 6198'60 1,351' 60 

''I1le reasons for the excess ~ explamed below eft.tim: 

The excess (which works out to only 0.7 per cent of the final 
grant in -respect;f/l ttiis !read) was cauaedby the fOUoW!ins:lactors:-

.1(ij Tbeper capitA nt4e of Pay aad AJiowoDCeltRetion allow-
8Ce8 IOD which the Iktdgetary estimates were based prov-

. ; ed ..... ate _-a-uis the .actUllll. 
" 

~  A:veq Jaree Dumber of perlODllel availed of .the accumu-
lated _ve .of 1971 in the la:&t quarter of 1872-73, resulting 
in larger expenditure on ration ll ~. 

B-Pay and Allqwances and Miscellaneous expenses of the Territorial 
Army etc" (Rs. 13.74 lakhs) . 

The excen was due to a larger number of part time ,trainees hav-
ing talneci up, for training in"1be 'CBDIpIS, than anticipated (based on 
the previous average) and also on account of changes in the disembo-
4imeDt achecluae of AIr Detachment Regts. Territorial Anny,c!ariftg 
the closing months of the year.. 

C-Pag . & Allowances of ·CitnlfMs' p~ 'lDith (or fM) ATmy 
. (lb, 110.26 lakhs). 

• The __ • Wlhic1a' works out to 1.04 per cent of 1Irhe ~  

arose from addl. expenditure on claims jar medioal . . ~l ~ , 

children education allowance, tuition fee etc., and grant of interim 
. Te1ief with' effect frOm 1-9-1912.' .  , .................... ........ _ '.Iowa ..... · ... · .. , .• __ ....... _ ......... ' .......... 
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D-Transportation (Rs. 165.97 lakhs). -. . The increase under this Sub-head occurred largely on account 
of larger movements of Service Personnel and Stores than antici-
pated, and/partly 011 account of adjustments during the year of 
some bills pertainin" to the year 1971-72. 

E-MiscellaneOUB (Rs. 8.23 lakhs) . 

The v.riation is negligible (0.3 per cent only). 
F-Manufacturing and Research Establishments 

F. I-Military Farms (Rs. 61.37 lakhs):--

The excess amounting to 7.3 per cent of the final grant was due 
to higher production charges caused by increase in prices of milk, 
wheat, fertilizers, animal feeds, etc. (Rs. 52 lakhs) and transportation 
charges incurred on movement of fodder to meet the requirements 
of Military Farms and Civilians at a numbers of places affected by 
drought conditions (B.s. 9 lakhs). 

E 2-Ordinance and Clothing Factories (Rs. 2305.67 lakhs). 

There was an excess of Rs. 2747 lakhs under this head which was 
parUy offset by less expenditure on customs duty (Rs. 442 lakhs). 
The reasons for the excess are explained below in respect of the 
items involved:-

(I) Purchase of Materials (Rs. 2613.00 lakhs). 

The increased expenditure on the purchase of materials arose 
from the following factors:-

(a) Expectations of slippages in deliveries by firms in respect 
of contracts placed on DGS&D did not materialise. 

(b) Production of two new items, viz., "Air Landing Maps" 
and 'Boats Assaults' for which orders were placed in Octo-
l>&/November, 1972. 

(c) Increase in the tempo of production activity. 

(d) Procurement of some high value materials. supplies of 
which were not forthcoming in the previous years; and 

(e) Steep rise in the cost of some of the materials required 
in large quantities. 



(li) Pay and Allowances, Miscellaneous and Trdnsportatio'n (Ra. 121 
lakhs) 

. ·The excess was due to heavier expenditure on overtime allow-
ances, than anticipated (Rs. 90 lakhs), payment of a sum of Rs. 
8.35 lakhs by Metal and Steel Factory as Central sales tax at the 
end of the financial year which could not be anticipated, purchase 
of stationary from local market owing to non-availability from ser-
vir.e sources and higher transportation charges due to increased pro-
curement of materials. 

(iii) WOrks (chargeable to Revenue) Rs. 13 lakhs 

Increased expenditure on aecount of rise in the cost of materials 
nnd bigher consumption of water and electricity due to expansion 
in activities. 

F. 3-Research and Development OrganisatiOn (Rs. 215.24 lakhs) 

The excess which works out to 9.94 per cent of the final grant 
has primarily occurred under the sub-head purchase of materials 
(Rs. 238 lakhs) due to higher materialisation of supplies than anti-
cipated and adjustment of heavy debits from the civil Depptts. in 
the closjng months of the year and transportation charges C\ue tc 
movement of more Stores (Rs. 3 lakhs). The excess was partly 
offset by savings under pay al:d allowances due to nOl'l.;ftlling of 
vacancies, miscellaneous charges and grants-in-aid (Rs. 26 lakhs) 

F. 4-lnspection Orgauisation (Rs. 129.40 lakhB) 

The excess (nl>. 129.40 lakhs) which works out to 6.99 per cent 
of the final grant is mainly attributable to' more expenditure incurred 
on drawing ammunition and wea!l0ns from the nGOF for "proofing" 
of Arms and amml,1nition manufactured by the Ordnance Factories 
The.drawal is made 0:1 'as requjred' basis/and is related topl'oduction 
programme of the Ordnance Factories. 

G-Stores (other than manufacturing and Research Establishment) 
(Rs. 18.86 lakhs) 

The overall excess under this sub-head is neglig'ble, being only 
0.06 per cent of the Final Grant. The expenditure on p ~  of 
Ordance and clothing stores, however, registered an ~  of 
Rs. 651 lakhs. medical stores (Rs. 72 lakbs) and Engineering stores 
(Rs. 90 lakhs). The reasons for the excess expenditure 0'1 procure-
ment of these items are given below:-
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(i) Matelialiaation of more demands than anth.:ipated. Efforts 
were made to stagger the deliveries of the contracted items 
but as the supplies were already in the pipeline, the desir-
ed results could not be achieved. 

(ii) In the case of clothing stores, the excess is partly attribut-
able to fluctuation of rates, placement of fresh orders to 
made the good the deficiencies created as a result of issues 
to BangIa Desh/POWs and also extra issues to troops in 
the border area. 

The additional expenditure incurred on the purchase of the 
above mentioned stores was largely offset b.y saving under A:::iC 
stores (Rs. 282 lakhs) ,due to increue in recoveries ,for stores sup-
lied by Army to other Services, MT Vehicles ,and connected stores 
(Its. 510 ~~  due to ~ in the materialisation of supplies, and 

~ l . (Rs. 2 lakhs) due to'non-purchaie of full complement, of 
animals as they wer-e not availlble in the local matket area. 

H-Works (Chargeable to Revenue) Maintenance etc. (Rs. 13M.pi) 
: lakhs) 

J  . 

,(i) Operational Works (Ra. 706 l~ T  excess expenditw-f 
was. due to CQ<ntlnued deployment of certain GREF units· under 'the 
cOQtrol of Army. execution of operational works for . ~ the 
p,eience potential, especially in the Nor'hern Sector I execution of 
Y.'Rrks by Commanders in the Western and Northern ,Commands 
"ncWr para 11 o.{, the Revised Works procedur.e. 

(ii)-M ll ~  C1f buildings (inc:lUding POW camps ) , ; Toads, 
tnrntture, operatio-n of Installations: (Rs. ~  1akJiS): --:The excess 

was: mainly ~. to the maintenance of. ~  ~ ~  ~ ,'a l ~  
peHOd than anticIpated payment of interIm rehef to casual employees 
htlt ceteted fOr in the budget, increased cost of materials, essential 
repairllto'Defence, man-holes, l ~ pits, firing ranges and sewage 
system, higher ~ p  " of electricity on' aCcount of special 
s'ectirity . lighting arrangements for POW, enHancement' of tarift 
rates by local bodies, running of stand by generating sets due to 
'requent shedding of electricity in U.P., ~ , replacement of worn 
out spare 'parts and urgent requirement of ~  snc;! air:-
c·bnditioners in various Military Hospitals. ", f  • 

(ift) General Charges, (Rs. 48 lakhs) :-1'heexcess occt,lrred be-
~  to the continued development of the troops in strategic 

areas, additional ChoWkidars had to be employed for the care of a 



large number of vacant buildings and more expenditure was incurred 
than anticipated on account of rent for the hiredlleased!requisitioned 
buildings. 

(iv) Tools, Plants and Machinery and MES Stores (Rs. 253 lakhs): 
The excess expenditure under this Head was due to materiaIisation 
01 stores, the payment of which  could not be withheld. 

(v) M.E.S. Advanced:-(Rs. 5.56lakhs): Variation is insignifi-
cant." 

2. 78. Tlae opendihlre OR 'DefeDee Services, Effective-Army' ex-
ceeded the final grant of Rs. 18'15.59 crores hy as much as as. 45.78 
crores in 1172.73 aJMI this excess acceunb for over one-third of the 
total excess of as. 3ZII.31 crores over Voted Grants and Charged. Ap-
pro.,riatiou FeCorcied in respeet of all Grants. Bulk of the excess 
occurred uader the suit-heads 'F. I-Military Farms' (Rs. 61.37 lakhs) , 
'F.2-0rdiuance and Clothing Factories' (Bs. 2304.67 Iakhs), 'F.3--
Research and Development Organisation' (Rs. 215.24 lakhs), 'F.4-
Inspection Organisation' (Rs. 129.4 lakhs) and 'U-Works (Charge-
ahle to Revenue) Maintenance, etc,' (Rs. 1351.60 lakhs) and the ex-
ceues UDder these suh-heads work out respectively to 7.3 ~  cent, 
18.1 ,er cent, &.M per cent, 6.99 per cent and about Z8 per cent ofi 
the final provisions lInder theSe ~. Excesses under these sub-
Ileads had occurred in 1&71-72 also and the Ministry of Defence had· 
tben attributed these eXcesses to the uncertain conditions created 
by the emergency leading to the Indo-Pak conflict and the aftermath 
tbereof. However. the excess of about &. 46 crores in 1.'72-73, a 
comparatively normal year, which was about 30 per cent of the 
supplementary grant obtained, causes concern to the Committee. 
They are of the view that tbe excess during this year could have 
been minimised considerably by periodiereviewli of tbe PI'OlJl'8SS of 
expenditure and better ~ l .  controls and by a reallatic esti· 
mation of the receipt of stores and debits relating ther.eto. The 
Committee trust that ~ budgetary control will he exercised by 
the Ministry in future. 

2.71. The Committee would also like to knl)W tbe reasons why the 

executloD of operational works for ~ l the Defence potential 
in the Northern Sector and execution of works by commanders In 
the Westem and Northern Commands under para 11 of die Revised 
Works Procedure could not have been adequately anticipated and 
funds provided for the purpose at least in the Rev-illed Estimates. 
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2.'%1. 'Ihe CoJllllliUee .... tlte .ueu ..-ditt.ve of Ba. .13 
lakhs and &8. 238 lakhs bati been iJMunoed f. pun'" of materiHI 
respectively under 'F.2-0rdnance and Clothing Factories' and 'F.a-
Researcb and Development Or,anisation'. Some of the factors eon-
tributin, to a.ese excesses are stated to be the hi,ber materlalisatioa 
of supplies thaD anticipated and the adjustmeDt of heavy debit. from 
the civil departutenls in the closin, mGntils of the yt,ar. -The Com-
mittee . feeJ' that lhese factors could have been anticipated by a more 
elective coordination lind liaison wlthfbe Direetorate 'General, Sup-
plies and Disposals and other suppliers and the Accounts Orranisa-
tlons, which has not been done. 

2.73. The Committee also find tltat .. cuess fIf Be. W .• 7 lakhs 
under the sub-head 'O-Transportation' was partly dUe to the adjust-
lDent _SOllIe tllb ,,1I.inial to. the y.-r 11971·72. The ~  

wotdi like to kuw· why this pay ..... for past liabUities could not 
he antiGq.atect 'aH provided f •. 

Ministry of J:)efence 

2.74. Grants No. I04-Defence Capital Outla, 

Original Gram 

Supplementary Grant 

Final Grant • 

I\ctual Bxpenditurc. 

H1cc:ess • 

.--- ~

RI. 

1,96,62,00,000 

2,J2,97,62,4U 

16,35.6%AU 

2.75. Excess occured mainly unoor the sub..lheads "A-Army" 
(Rs. 1605.34 lakhs) and ''C-Air Force" (Rs. 422.82 l .~ . 

2.76. Excess under this head had occurred also in 1969-70, 
1970-71 and 1971-72. The excesses that occurred under this Grant 
during these years are as indicated below:-

Year 

1969-70 • 

1970-71 • 

1971-72 

---_._-----..-----
Excess (Rs. in lalths) 

545' 41 

4117'26 

1576. 39 

---------_._---- . ~. 
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1 11.7'1;':)ID . t  • __ hfulniahed,·t8 .. thei COIIUIli'-;tlthetMinilu, of :De. 
fenet;'hIVe in.Nr;alia'stateti.· ... feUow8:-" ;', 
,: . tt I ,: ,  •  " ~ .. ;  ) ~ t ( . [ 

,",:' ~ ~, ~ ~ p l ~  l . ~~  '.croreswaJ .~~  by 
",oj .• .~~ .l~ ~l l~l l ~.,  of Ri. ·5.ft crores in 
.: .. ".' ,d M~p,~ ~ . ~  ;actual ~~p . ii\ ~~  under 
" Ii' •• ~  ~  l~ l~ ,prInted .A.pp l~  AccOunts. 

~. . ~. ~~. ~. )t ~, hpwever, since been int!-

'. . .. ~~~ ~  tqf ,p . ~ ~ ~~ ~  of ~~~~ ~. ,Accounts 
that the l ~ mlsclasslficabons of p~  have 
been brought to light after the' final 'closing of the ac-
C!Guntt fer the year lW12-'l3:-

'f\! '9UI'1\ ofRs.:I-tl,259.24w .. · erroneously 'CJOIIlpiled to 
attrtit'No. lO4-:-Defenee· Capital Qutla,..Sub-llead A ...... 
Army instead of to Gnnt No.·' , ,...M ~, .Sub.head 
F -Stores, to 'Y:WW? it was. ~p p l  chargeable. 
(There has otherwise been a saving in the latter 

~,.,  . 

(11) A sum of Rs. 1,99,391.50 was erroneously classified to 
the 'Voted' portion instead of the 'charged' poI1ton of 
Grant No. l04-Defence Outlay, Sub-Mad A-Army. 

Thus, the actual expenditure under the grant amounted to RI. 
.  ! ~ . I  •  I 

2,12,94,71,'161 against the final grant of Rs. 1,96,62,00,000 thereby 
leaving an unr.overed excess of Rs. 11,32,71,761 (instead of RI. 
1>6,35,62,412 shown in the printed Appropriation Accounts) which 
needs. regulariMti9n. Trn,s ~ p . ~ ijle net result of ex-
ce.ss ex,endUure and savings " under vario,us sub-heads that have Oc-
curred as follows:- ", 
"';), ' , 

A-Army 

B-Navy 

C-AirForcc 

Sub-heads 

D-ManuflCtUrin, & Research Establishments 

-----

. (In thounDdi of Rupeea) 

Final Actual Ex- Excess/ 
Grant penditure Savinp 

69,00,00 85,05,34 16,05,34 

62,79,63 60,67,51 (-)2,lZ,IZ 

22,01,56 26.24.38 3.22,82 

42,80,81 40,97,48 (-)1,83.33 
-



4<) 

The realuns for the excess are explained h.!reunder:-
I: . I ~ 

A-A7!fny (Rs. 1005.34 lakhs) 

The excess 01 Rs. 17.85 crores under Army Works (including stock-
pUe) is attribvtable to the execution of a large nwnber of wodts 
under ~  11 of the Revised Works Procedure and on meeting in-
escapable contractual liabilities. After the ceasefire of December 
1971,. and especialy after the violations of ceasefire ip. Jammu ed 
Kashmir in May 1972, Formation Commanders found it necessary to 
UllCtiona large number of woks under para 11 of the Revised Works 
Proeedure to meet the urgent needs of troops depliOyed in operational 
locations in order to prevent further instrusions by Pak Army. An 
accurate estimate of the total liability arising from the these works 
(the expenditure on which is not covered by the normal budgetary 
anotment) could not ·be had in time. It eventually transpired that the 
expenditure on these works executed could not be .accommodated 
within the sanctioned budget provision for the normal works and 
there was accordingly an excess of expenditure. By the time this 
cattle to light, it was too late to go in for a Supplementary De-
mand. The excess under the Sub-head was, howe"er, partly oftaet 
by savings under Military Farms (Rs. 0.04 cr.) and Acquisition of 
Land (Rs. 1.73 crs.) due to non-receipt of debits from vicil authorities. 

C-Air FOrce (Rs. 422.82 lakhs) 

The excess under the Air Force Works (Rs. 466.75 lakhs) re-
sulted . from accelrated progress of works, inescapable expenditure 
on urgent operational ~ ~ under Para 11 of the Revised Works 
Procedure, payment and adjustment of contractual liability and Inter 

~ l schedulesiCentral Purchase ~  which could not 
be postponed and more expenditure on cemeDt, steel and other stores. 
the excess under this Sub-head was partly offset by savings undep 
~  of land (Rs. 42.44 lakhs) and special projects (Rs. 1.49 

lakhs). 

The total excess of Rs. 2028.16 lakhs (Army Rs. 1605.34 lakhs and 
Air Force R:5. 422.82 lakhs), was partly counter-balanced by savinaa 
of Rs. 212.12 lakhs under 'Navy' (including purchase of ships) and 
Rs. 183.33 lakhs under 'Manufacturing and :Research Establishments' 
due to less expenditure than anticipated, leaving a net excess of 
Rs. 16,32,71,7fH which needs to be regularised." 

1.18. The net excess of as. 1805.34 l.hI under 'Army Works' iD 
'Grant No. l04-Defence Capital Outlay works out to about Z3 per 
cent of tbe ftnal provision of &S. 6.900 lakhs and the excess has been 
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attributed by the Ministry to the execution of a large number of 
works under para 11 of the Revised Worke Proee4ure and meew.. 
inescapable contracted liabilities. The Committee note from the 

reply of the Ministwy of DefeDce that after dte ceueftre of 
December, 1971 aa4 especially after the violatioDs af ceaseflnt 
iaJammu. and Kashm. in May, urn, Formation Commanders found 
it Decessary to sanction a large awnber ef works to nUtet tbe a.ellt 
Deeds of troops deployetl in operational locatjg_ in order te prenat 
hlrda.r intrusions h, the Pakistan Anny and th.t a. accurate e.u. 
Rlate of the total Iiaoility .. ising from those works could not be lad 
in time. Since mOllt of the ~  wMks ha"'e apparently been 
executM immediately after May, 1M%, the CommiUee do nat aceept 
tile expl8ftati .... , furaiaIW tty the MiDistry and maintain that the w.-
laility em' such worksc01lld have been anticipated by a doser waterll 
over the prOl(J'e5S of es:penditure on both nonnal and emergent WOl!ks 
and bya proper review, whieh have been totally lacking, and ade-
quate pJ'ct'Vision made in the Revised estimates. 

2,79. The CommiUee find that the supplementary Grant of Rs. 
_ 1akl8 obtained 1_ Army Works was woefully inadeqaate and 

WJOIlhlIike te illlj)ftss upon the Ministry the need for a more effective 
c."nIiDatien between t1ae lawer fol'lDations and Headquarters ~ ,that 
the extra commitments could be quantified as pascisely as possible 
before the close of the financial year with a view to reduce to gap 
between the actual additional requirement and the suppiementary 
grant eMained tGwardl the end of the year. In this cOBRectioD, the 
Committee would aillo draw tbe attenti ... of the Ministry to tile ab-
servations cORtaineti in paragraph 2.47 of 'their Nth Report (Fifth 
Lok Sabha). 

2.80. The Com.mittee are also concerned to note that an amount 
ef k. 0.91 lakhli was erroneously booked under 'Grant No. lM-De-
fence Capital Outlay', sub-head 'A-Army' instead of under 'Graat 
No.3-Navy', sub-head 'F-Stores' and another amount at Rs. 1.98 
lakhs was misdassified under the 'Voted' section instead of the 
tCharged' section of 'Grant No. 1M-Defence Capital Outlay', sub-
head 'A-AI"IIIY' aad that these misclassifications came to light only 
after tile final closine of the aeC:O'&Ults for the year 1972-73. The Com-
llrittee are unable to uaderstand why these misclassifi.cations were 
IMt _teded before the c105U1'e of the accounts by prompt reconci-
liation of the departmental figures with the accounts figures. As nils-
classifications vitiate budgetary control, the Committee desire that 
procedures should be tighteMd \tp and responsilaility shoultl be Axed 
on indivJdtndli for ,,:-am lapses. . ' 
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Appropriation AccOIIDts (Sail .... .,..), 1972'-73 

2.81. In 1972-73, the actual expenditure exceeded the sanctioned 
allotment in five cases (4 'Voted Grants and 1 ChtYged Appropria-
tion) as agahut ten in the previous year. The excesses in the above 
cues aggregated Rs. 10.21 crores as against Rs. 46.21 crores during 
1971-72. 

2.82. The number of Voted Grants and Charged Appropriations 
~ ~  excesses occurred during the past five years are as follows: 

Year 

19611-69 • 

1969-70 

19'/0-71 

1971-72 

J972-73 

No. of Grants and Total amount of 
Charged Appropria- Excess (RI. in croret) 
tions wherein Excess 

occurred 

3 

(; 

4 

10 

o· II 

0'22 

10'21 

--------_.-.-------------_._----
2.83. During 1971-72, the excess was mainly under Grant No. 15 

'Open Line Works, Capital Depreciation Reserve Fund and Develop-
ment Fund' (Rs. 9.20 crores) and Grant No. 5-'Repairs & Mainte-
nance' (Rs. 0.83 crores). 

2.84. It is seen from the 'Appropriation Accounts of Railways in 
India for 1972-73, Part II-Detailed Appropriation Accounts' that the 
net excess of Rs. 9.20 crores in Grant No. 15 is mainfy made up of 
excenes on Easterp Railway (Rs. 0.09 crore), Northern Railway 
(Rs. 8.81 eroret), North Eastern Railway (Rs. 0.94 crore), Southern 
Railway (Rs. 2.13 crores), South Central Railway (Rs. 3.16 crores), 
Western Railway (Rs. 2.16 crores), Chittarr.njan Locomotive Works 
(Rs. 0.85 crores) and Diesel Locomotive Works (Rs. 1.54 crores), 
partly offset by savings on Central Railway (Rs. 2.35 crores), North-
east Frontier Railway (Rs. 1.36 crores), South Eastet'n Railway (Rs. 
4.84 crore3), Integral Coach Factory (Rs. 0.77 crore) and Railway 
Board (Rs. 0.31 crore) and in expenditure on taking over «!If open 
Uae wires from Posts and Teiegraphs Department (Rs. 0.06 crore). 

2.85. In a note furnished to the Committee, the Ministry of 
Railways (Railway Board) have inter-alia explained the reasons for 
the eXce'S!! under Grant No. 15 8l! follows:-
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"This c,raut· deals with the expenditure on ~ additions to 
railway assets like rolling stock, machinery and works and 
on ~  under Stores, M ~ . and Miscel-
laneous Advances (Suspense) charged to Capital, and on 
the replacement of such assets charged to Depreciation 
Reserve Fund and (ii) Development Fund p l~  

expenditure on amenities for passengers and other railway 
users, staff welfare works including the cost of quarters 
of class III and class IV staff costing above Rs. 25,000 
each, and unremunerative operating improvement works 
costing more than rupees three lakhs each. 

T ~ excess of Rs. 9.20 crores works out to 1.25 per cent of the 
final grant of Rs. 734.38 crores. A supplementary grant 
of Rs. 4.54 crores was taken in December, 1972 and ano-
ther similar grant of Rs. 77.65 crores was taken in March, 
1973 for various purposes such as recoupment of an ad-
vance taken from Contingency Fund of India in respect of 
procurement of wagons, for undertaking certain urgent 
works, payment of Interim Relief sanctioned with effect 
from 1.8.1972, more purchase of stores for works, general 
purchases at enhanced rates, more payments to Mis. l-Aeavy 
Electricals (India) Limited for supply of fl'action equip-
ment and escalation charges ~  Suspense), more ma-
nufacture of rolling stock' in progress and drawal of more 
stores (Manufacture Suspense), more procurement of im-
ported steel and material for fabrication etc. (Misc. Advan-
ces), revision of prices of locomotives ex. D.L.W.  to cover 
payment of diesellelectric spares and speedy progress of 
manufacturing programmes (Rolling Stock), speedy pro-
gress of certain works and throw-forward expenditure 
from previous year (structural engine'ering works). 

Tlu! excess of Rs. 9.20 crores was shared by six ~  na-
mely, Eastern; Northern, North Eastern, Southern, South 
Central and Western and two Production Units Viz. Chit-, . ,- , 

taranjan Locomotive Works and Diesel Locomotive Works. 

It uccurred under:-

(a) Manufacture Suspense (4,641akhs) mainly on account 
of drawal of more materials from stock and from direct 
purchase, owing inter-alia, to increase in prices (2.81 
lakhs). less issue of manufactured stores to works and 
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stock (1,49 laJths), better out-turn (38 lakhs); partly 
offset by savings on account of aggregat, of minor va-
riations (4 lakhs). 

(b) Works 4,48 lakhs) mainly on account of more receipt 
of permanent way materials and stores, owing, inter-alia 
to increase in rates (3,31 lakhs), more progress in cer-
tain works (90 lakhs), more debits on account of throw 
forward works (18 lakhs), taking up of certain urgent 
works during the year (16 lakhs); partly ~ by aggre-
sate of minor  variations (7 lakhs). 

(0) Stores Su8pense (1,60 lakhs) mainly on account of fluc-
tuations in adjustment through stock adjustment ac-
count (2,76 lakhs) more purchase of stores and debits 
therefor owing inter-alia to increase in prices (1,69 

lakhs) , more store"'3 returned from works etc. (95 lakhs) 
and aggregate of minor variations (59 lakhs); partly 
,oftset by more issue to manuflreture and works etc. (3,29 
lakhs) and less purchase of coal & H.S. D. oil etc. (1,20 
lakhs) and; 

(d) Development Fund (1,50 lakbs), mainly on account of 
adjustment of more debits for stock (69 lakbs), more 
progress of certain works owing to better availability 
of materials (57 lakhs), taking up of certaiD. out of turn 
works (10 lakhs), ,certain adjustments on completed 
works l4 lakhs) and aggregate of other minor variations 
(10, lakhs). 

-As' against the excesses explained above, savings occnrred un-
der:-

(a) Rolling Stock (2,24 lakhs) mainly on aceount of less pro-
duction of'ro!1ing stock etc. (1,35 lakhs), non-materiali-
sation of certain payments for stock (90 lakhs); partly 
counter-balanced by aggregate of minor variations (1 

lakh); 

(b) Misc. Advances (Capital) (72 lakhs) ~ l  due to less 
advance payments to suppliers for imported steel etc. 
(97 lakhs) and aggregate of other minor variations (6 
lakhs); partly counter-balanced by drawal of more stores 
for fabrication ctc. (31 lakhs) j and 
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(c) Taking over the open line wires trom Posts and Tele. 
graphs department (6 lakhs) due to non-receipt of debits 
from the P&T Department. 

After including the amount of Rs. 3,92,575 l ~  (c.f. 
A-nnexures A & B), the excess actually requiring regula-
risation by Parliament works to Rs. 9,23,69,570 in relation 
to voted grant of Rs. 7,34,38,27,000 (an excess of 1.26 per 
cent)". 

2.8&. 'The Committee are cOIlCerned to DOte that the bulk of the 
net excess aggregatin« ... :9.2. cJ'OIIesWlder the 'V6ted' section of 
'Grant No. IS-Open Line Works-Capital, Depreciation Reserve 
Fund and Development Fun4' relating t. Railways llad eoeurred in 
Northern RaHway (&s. 8.61 Cl'9l'e3). That tllis w. ·so 4espite obtain-
illl a Supplemeotary Graat of Its .. S.92 el'Olles.and hriber augment-
ill&' the ,provJsion by •. 16.1$ Cl'orel .". relWl'OPriatieD, which must 
have beea dene by the end aidle year, poiats to the faet that tbe 
Railway Administration was aot at all carefal -to estimate the re-
QUiremeDts l ll~. 'I1ae euess in terms of the OJicinal provi-
siOJI relating to this Railway was as bigh as 53 per cflDt and in term" 
of the final grant 9.5 per cent. Unless there were extraordinary de-
velopments during the year, such wide variations between the ori-
ginal Budget estimates and the actuals can hardly be justified .. The 
Committee, therefore, maintain that the system of budgetinr adopted 
by this Kaii'way, which pp ~ eo be anything but satisfactory, 
IlIeeds a closer examination with a view to taking appropriate steps 
to bring about the desired improvement. Tbe Committee would 
w8teb the improvement through future Appropriation Accounts. 

2.87. Su.bject to the above observations, the Cemmittee recom-
mend that tbe excesses referred to in paragraph 2.1 above be rega-
tadse4 ·ia the maaaer pr.eseriltetl m Article 115 ef the -CenttitUtioD 
of India. 



CHAPTER III 

ACTION TAIaN BY GOVERNMENT ON THE RECOMMENDA. 
TIONS OF THE PUBLIC ACCOUNTS COMMITTEE CON-
TAINED IN THEIR NINETY-SIXTH REPORT (FIFTH LOK 
SABHA) ON EXCESSES OVER VOTED GRANTS AND 
CHARGED APPROPRIATIONS FOR THE YEAR 1971-72. 

3.1. The 96th Report of the Public Accounts Committee (Fifth 
Lok Sabba) on Excesses over Voted Grants and Charged Appropria-
tions as disclosed in the Appropriation Accounts (Civil) , (Defence 
Services), (Railways) and (Posts and Telegraphs) for the year t9'71-
12 was presented to -the Lok Sabha on the 4th September, 1973. 
Action Taken Notes in respect of all the 21 recommendations have 
been received and ,are reproduced in Appendix XXX. 

3.2. Replies of Government have been categorised under the fol-
lowing head1l:-

',. 

(i) Recommendations/observations that have been accepted 
by Government. 
S. Nos. 1-7, 9-10 and 15-21. 

(ii) Recommendations/observations which the Committee do 
not desire to pursue in view of the replies of Government. 

Nil. 

:(m) Recommendations/observations replies to which have not 
been accepted by the Committee and Which Tequire rei-

teration. 

Nil. 

. 
(iv) Recommendationsfobservations in respect of which Gov-

emment have furnished only interim replies. 
S. Nos. :6 aDd 11· to 14. 

------------------------' 
.Final reply haa been received to .pill of the . ~.  comaine,1, in para-

er.ph 2.32 of the 96th Report. . 

Sf 
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3.3. The Committee would like that final replies on the recom· 
mendations to which oo4y interim replies have so far been furnished 
are submitted to them after getting them vetted by Audit, without 

fu.rther delay. 

3.4. The Committee will now deal with the Action Taken Notes 

on some of the recommeooations. 

Irregularities relating to expenditure on displaced persons: 

3.5. Commeting on the excess over the Voted Grant under the 
group-head 'C-Relief and Resettlement of evacuees from BangIa 
Desh' in 'Grant No. 66-Expenditure on Displaced Persons' of the 
Ministry of Labour and Rehabilitation, the Committee, in paragraph 
2.25 of their 96th Report (Fifth Lok Sabha) observed inter alia as 

follows:-

"The Committee would also like to know whether any case 
of corrupt practice or pilferage or wasteful expenditure 
has come to notice in the above transaction and if so, 
the action taken against the delinquent officials." 

3.6. In their Action Taken Note on the above observation, the 
Ministry of Rehabilitation have stated as follows: 

"So far. no specific case of corrupt practice or pilferage or 
wasteful expenditure has come to notice in these trans-
actions." 

3.7. While commenting 011 the excess over the noted Grant under 
'Grant No. 66-Expenditure on Displaced Persons' of the Ministry 
of RehabHitation, the Committee had inter alia desired, in para-
graph 2.25 of their 96th Report (Fifth Lok Sabha), to know whether 
any case of corrupt practice or pilferage or wasteful expenditure 
had come to notice in the transactions commented upon and if so, 
the adion taken ~  the deiinquent officials. In their Action 
Taken 'N'otie, tHe Ministry of RehabHit8uOIJl have stated that no 
specific case of the types referred to has come to notice 80 far. The 
Committee, however, find from paragraph 35 of the Report of the 
Comptroller and Auditor General of India, Union Govemment 
(Civil) for the year 1972.73 that certain instances of short receipt 
of gift articles consigned as aid by United Nations agencips and 
other .foreign govel'nments and voluntary organisations, shortages 
of tents and tarpaulins and their inadequate 'utilisation have been 
eommented upon by Audit. The Draft Paragraph on the subject 
proposed for inclusion in the Audit Report must presumably have 
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_en received by the Ministry long before the ftnaliaation of the 
Audit Report. U that is correct, the Committee find it difficult to 
reconcile the reply now furnished by the Ministry with the Audit 
comments referred to. The Committee will comment on the irre-
gularities pointed out by Audit separately after due examination 
-of the relevant Audit paragraph during the current year. 

Delays in taking action on recommendations of the Committee: 

3.8. In paragraphs 2.20, 2.32, 2.37 and 2.38 of their 96th Report 
(Fifth Lok. Sabha). the Committee had dealt with a few instances 

·of oversight, abnormal excess over the Voted Grant, laxity in finan-
cial control and misclassiftcation of expenditure and had desired 
.that these lapses should be investigated and responsibility fixed. 
'The Committee had observed as follows:-

2.20-S. No.8: "The Committee are somewhat concerned to 
find misclassiftcation of expenditure of the order of 
Rs. 70.26 lakhs under 'J.2(6)-Suspense' and insufficient 
provision of funds to the extent of Rs. 12 lakhs for adjust-
ment of establishment charges through oversight under 
'No.2-Procurement of Foodstuffs and other commodi-
ties'. The Committee desire that the responsibility for 
the lapses will be fixed and suitable action taken against 
the officials concerned." 

2.32-S. No. 11: "The Committee take a very serious view of 
the consistent excesses recorded under the head 'AI (4)-
Maintenance of National Highways'. The excesses which 
ranged from Rs. 11.15 lakhs to Rs. 154.97 lakhs during the 
period 1959-60 to 1970-71 have touched an all time high 
of Rs. 258.03 lakhs during 1971-72. States of Assam al'ld 
West Bengal accounted ,for a major portion of the excess 
during 1971-72. The Committee were informed that the 
excess in the case of Assam was due mainly to the un-
precedented movement of troops necessitated by the Indo-
Pak conflict; heavy floods causing demage and requiring 
immediate action to keep the lines of communication open 
were one of the major causes of excess in West Bengal. 
They would, however, await the outcome of the investiga-
tion of the unusually large excess of Rs. 92.53 lakhs in 
Assam. The excess of Rs. 79,31 lakhs under 'Main-
tenance of Brahamaputra Bridge' would also be investi-
gated with a view to taking suitable action and fixin, 
responsibility." 

1440 LS-5. 
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2.37-80. No. 13: "The Committee find that although the En-
gineer-in-Chief had proposed a revised estimate of Rs. 
3588.64 lakhs against the budget esti'rnate of Rs. 2699.99 
lakhs under the group-head 'A. 7-Suspense' only an addi-
tional provision of Rs. 500 lakhs was made by Govern-
ment in view of the urgent need of economy in expendi-
ture and the Chief Engineers were advised to restrict the 
expenditure to the extent of the budget grant increased 
by this additional amount. Howevf}t', strangely enoug)1. 
the expenditure under the sub-head 'A. 7(2)-Otber Sus-
pense Account' exceeded the final grant of Rs. 1836.76 
lakhs by Rs. 179.73 lakhs. The Committee take a serious 
view of the laxity shown in the financial control exercised 
by the Chief . Engineers concerned despite instructions 
from Government. They would accordingly suggest that 
the matter' should be examined and appropriate action 
taken against those concerned." 

2.38-8. No. 14: "An excess of Rs. 32,11 lakhs under the 
head 'A.3 (2)-Executive Establishment' has been explain-
ed as mainly due to errors in classification of expendi-
ture within the group-head 'A.3-Establishment'. As 
such misclassifications vitiate budgetary control, the pom-
mittee desire that responsibility should be fixed and suit-
able action taken against the persons concerned." 

3.9. In their Action Taken Note',s, the concerned Ministries have 
inter alia stated as follows seriatim:-

2.20.S. No.8: "Regarding insufficient provlslon Of funds ~  

the extent of Rs. 12 lakhs for adjustment of establishment 
charges through oversight under 'No 2-Procurement of 
Foodstuffs and other Commodities' the matter is under 
investigation in consultation with the Arunachal Pradesh 
Administration." 

2.32-S. No. 11: . "As regards the excess of Rs. 92.53 lakhs in 
Assam, the matter is still under correspondence with the 
Government of Assam" 

2.37-8. No. 13: "The matter has been examined in detail by 
the Engineer-in-Chief, Central P.W.D. The excess under 
'Suspense' referred to in the Committee's Report ap-
pears to be not an actual excess; it, however, appears to 
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be so because of the system of grass budgeting. This sys-
tem was introduced in consultation with C&AG. The sys-
tem results in the same item appearing in stock suspense 
and al'So in purchase suspense which artificially inflates 
the expenditure. The particular case is being re-examin-
ed in consultation with the Comptroller and Auditor Gene-
ral with a view to indicating if the excess is artificial in 
this instance." 

2.38-S. No. 14: "The Engineer-in-Chief, C. P. W. D. has not 
been able to lop ate the misclassification in the accounts 
maintained by his Department. We are in touch with 
the Audit Department to find out whether the mistake 
took place on the Audit side or in the Department." 

3.10. In their 96th Report (Fifth Lok Sabha) on Excesses over 
Voted Grants and Charged Appropriations, the Committee had 
highlighted a number of instances of oversight, abnormal excesses 
over Voted Grants, laxity in financial control and misclassi-
fication of expenditure and had suggested investigation with a 
view to fixing responsibility. After a lapse of six months in respect 
of the Ministry of Home Affairs, nearly eight months in respect of 
the Mipistry of Shipping and Transport and more than eleven 
months in the case of the Ministry of Works and Housing, tbe 
Committee have been informed by the concerned ministries that 
the matters are under investigation or under correspondence. The 
Committee are distressed to find that even after the lapse of a 
considerable time Government are unable to inform the Committee 
of the final action taken on their recommendations. The Committee 
expect its observations asking for investigation of fixing of respon-
sibility to be processed promptly and in any case within the time-
limit of six months. Delay of any significant magnitude detracts 
form tbe effectiveness of whatever disciplinary or exhortatory 
action that is subsequently taken. Apart from this,uoless such re-
commendations are finalised promptly and the Committee informed 
of the final action taken, the Committee would not be in a position 
to satisfy themselves of the adequacy of the adion taken by the 
Government on their recommendations. In this connection, the 
Committee would also like to draw the attention of Government to 
the recommendations contained in paragraphs 1.23 and 1.24 of their 
115th Report (Fifth Lok Sabha). To underline the importance the 
Committee attach to these recommendations, they are reproduced 
below: 

"The Committee very much regret to have to record that they 
have found that in a number of cases the Ministry remain 
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eon tent with furnishing interim replies and take no steps 
to see that final replies are sent within a reasonable period 
of time. Usually further follow-up takes place only when 
the Committee again remind. The position can only be 
described as highly unsatisfactory. The Committee desire 
that not only should action be initiated on their recommen-
dations/ observations immediately on receipt of the Report. 
but it should be the endeavour of the Ministry to see that 
all action is completed and report sent to them, within six 
months. Only in exceptional cases should it be necessary 
to give interim replies and in all such cases, the Ministry 
should actively pursue the matter and inform the Com-
mittee, on their own, of the final position at the earliest 
opportunity. Until and unless the Committee get a final 
picture in" regard to all their recommendations/observa-
tions, they will experience considerable difficulty in flnal 
finalisiag their Action Taken Reports, in an etJective man-
ner. The Committee stress that the Ministry must stream-
line their procedures and direct their lower formations to 
adhere in future scrupulously to the time limit prescribed 
by the Committee for fumishing of Action Taken Notes." 

(Para 1.23 of 115th Report, Fifth Lok Sabha). 

"The Committee require that instructions on the lines indicat-
ed above should also be issued by 'other Ministries/Depart-
ments." . . 

(Para 1.24 of 115th Report, Fifth Lok Sabha). 

Delays in receipt Of Action Taken Notes 

3.11. Commenting on the delays in the receipt of Action Taken 
Notes, the Committee, in paragraph 3.3 of their 96th Report (Fifth 
Lok Sabha) had observed as follows:-

"The Committee hl:td in paragraph 3.3 of their 49th Report 
(Fifth Lok Sabha) commented on the delays in the 
receipt of Action Taken Notes and stressed that the 
Notes should invariably be furnished to them within 
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the stipulated time-limit of six months. Despite the 
fact that in December, 1972 the Ministry of Finance have 
brought these observations to the notice of all Ministriesl 
Departments for strict compliance, delays continUe to 
occur. 23 out of 43 Action Taken Notes in respect of 
recommendations contained in the 49th Report were re-
ceived after the due date viz. 28th Feburary, 1973. The 
delay was more than 3 months in 9 cases ond 3 Notes 
were ,received only in August, 1973 with the result that 
the finalisation of this Report was delayed. The Com-
mittee take a serious view of the position and desire that 
immediate steps should be taken to investigate the delays 
and to streamline the procedures so as to ensure sub-
mission of Action Taken Notes within the time-limit pres-
cribed." 

3.12. In their Action Taken Note ,the Ministry of Finance have 
stated as follows:-

"The above observations of the Public Accounts Committee 
have been brought to the notice of the Ministries/Depart-
ments. It was enjoined upon them that the Internal 
Financial Advisers in the Ministries/Departments should 
keep a watch on the progress of processing the recommen-
dations contained in the reports of Public Accounts 
Committee and take remedial measures, wherever ne-
cessary, to ensure submission of the 'action taken tiotes' 
within the stipulated time-limit of six months. The 
Ministries/Departments have also been requested to in-
vestigate the delays in submission of the 'action taken 
notes as suggested by the Committee and to keep their 
associate Financial Advisers informed through their In-
ternal Financial Advisers, the result of the investigation 
made and the measures taken to avoid the delays in future 
vide this Ministry's O.M. No. F .12 (2) -E (Coord) 174 dated 
15-2-1974". 

3.14. The Committee, in paragraph 3.3 of their 96th Report 
(Fifth Lok Sabha) , had taken a serious view of the delays in the 
receipt of Action Taken Notes and had desired. that immediate steps 
should be taken to investigate the delays and to streamline the pro-
cedures so as to ensure submission of the Action Taken Notes with-
in the time-limit prescribed. The Committee note that in pursuance 
of their recommendation, Ministries/Departments have bee!n re-
quested., in February 1974, to investigate delays in the submission 
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of Action Taken Notes. The Committee would like to be inform-
ed of the results of the investigation and the measures taken to 
avoid delays in future. 

3.14. The Committee are deeply distressed to find that despite 
the fact that instructions were issued by the Ministry of Finance to 
all Ministries I Departments in February, 1974 to ensure submission of 
the Action Taken Notes within the stipulated time-limit of six months 
BDd despite the eomments of the Committee in their earlier reports 
on the delays in receipt of Action Taken Notes, delays continued to 
oecur this year also. 12 out of 21 Action Taken Notes in respect 
or recommendatioDS contained in their 96th Report were received 
after the due date, viz., 4th March, 1974. The delay was of the order 
of a month in 8 cases. The Notes relating to the Ministry of Health 
and Family Planning were received only towards the end of June .. 
1r.4, after a delay of more than 3-112 months and the Notes from 
the Ministry of Works and Housing were received only in August 
1974, nearly six months later. The Committee take a very ser-
ious view of such delays, particularly of that which has taken place 
in the Ministry of Works and Housing and feel that adequate atten-
tion is not being paid by the Ministries/Departments to the pro-
cessing of recommendations of the Committee. The Comdlittee 
would like Government to investigate immediately the reasons 
for these delays also, and to take sucb disciplinary or other action 
as may be called for and infonned the Committee. 

NEW DELm; 

30th August 30, 1974 

8th Bh4dra, 1896 (S). 
JYOTIRMOY BOSU, 

Chairman 

~  Accounts Committee 



APPENDIX I 

.GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 

.Note for .the Pu.blic Accounts Committee for regularisation of exceu 
under Grant "No. I5-Stamps" as disclosed in the Appropriation 

Accounts (Civil) for the year 1972-73 . 
. _----_._------------

Grant No. Is-stamps 

Original Grant 

Actual expendirure 

Excess . 

5,17,17,000 

6,10,18,244 

--_ .. _---------
The actual expenditure under the Grant amounted to Rs. 6,10,18,244 

against the sanctioned provision of Rs. 5,17,17,000 leaving an un-
'Covered excess of Rs. 93,01,244 which needs to be regularised. The 
-excess was the net result' of excesses and savings under various sub-
heads cjf the Grant and occurred mainly under group sub-heads 
4Bl(l)-Press charges' (Rs. 92,71,286) and sub-head 'B·1 (2) (2)-
Plant and Machinery' (Rs. 54,882). The reasons for the excesses are 
explained below:-

The excess under 'Bl (1) -Press charges' was mainly due to 
belated adjustment of debit (Rs. 35 lakhs) during 1972-73 towards 
imported. stamp papers and spare parts received in 1971-72, and more 
·payments on indigenous stores like paper, miscellaneous stores etc. 
(Rs. 57.42 lakhs) than anticipated during the year. 

The excess under 'Bl (2)  (2) -Plant and Machinery' was due to 
payment towards Milling machines, Platon Machine, Voltage Stabo-
lizer and Joti PumpB'received d·uring 1972-73 though earlier these 
were ~ expected to be received in that year. 

The above excesses were partly counter-balanced by savings 
under the remaining group sub-heads leaving a net excess of 
"Rs. 93,01,244 which may kindly be recommended for regulari'sation 
by Parliament 'under Article 115 of the Constitution. 

'This Note has been vetted by Audit. 

~  



APPENDIX II 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 

Note faT the Public Accounts Committee for regularisation of excess 
under Grant No. l8-Mint as disclosed in the Appropriation Accounts-

(Civil) for the year 1972-73. 

Grant No. IS-Min( 

Original Grant 

Supplementary Grant 

TOTAL 

Actual Expenditure 

Excess 

---------------------------

Rs. 

13,38,000 

5,60,57,000 

5,65,87,846 

5,30,846 

The original grant lb. 5,47,19,000 was augmented by obtaining a 
Supplementary Grant of Rs. 13,38,000 in March, 1973. The actual 
expenditure, however, amounted to. Rs. 5,65,87,846, leaving an un-
covered excess of Rs. 5,30,846 which needs to be regularised. The 
excen was the net result of excesses and savings occurred under the 
various sub-heads of the Grant. The larger excesses occurred mainly 
under Heads 'A 1-Mint Establishment' (Rs. 8,32,939), 'A-2 Assay 
Establishment'CRs. 53,654), 'D-Works' (Rs. 57,878) and 'Gl-Pay-
ments to other Governments, Departments etc:' (Rs. 2,11,227), which 
are explained below:-

A. I-Mint Establishment (Rs. 8,32,'l1CT) 

The excess was due to.:-

(i) Payment of more bills pertaining to reimbursement of 
medical bills etc. of industrial workers. ' ~ '.. 

(ii) Arrears of overtime for 30 months paid to industrial work-
men on account of inclusion of interim relief for comput-
ing overtime allowance admissible under Factories Act, 
~ . 



(iii.) P.ayment of additional Incentive Honorarium to workmeD. 
from August, 1972. 

(iv) Additional interim relief sanctioned by Government. 

(v) Mint officers proceeding on urgent tours on duty and 
receipt of more leave travel concession claims than anti-· 
cipated. 

(vi) Increase in the con'Sumption of gas, and cost of electricity. 

-(vii) Special p.ay granted. to certain Mint officers for .which no 
provision was made earlier. 

(viii) Payment of electricity bill for power consumption in the 
month of March, 1973 to avoid additional surcharge and 
power disconnection. 

(ix) Engagement cf casual labour in connection with certain 
works. 

A. 2-ABBay Establishment (Rs. 53,654). 

The excess wa'S due to: 

(i) Payment of increased medical expenses, payment of arrears-
of overtime allowance at revised rates. 

(il) Additional expenditure on purchase of pig-lead urgently 
required and replacement of assay apparatus etc. not pro-
vided for. 

D. WOTks (Rs. 57,878). 

The excess W8'S due to:-

(i) Purchase of refractories for furnaces on account of double' 
shift working in the Mint. 

(ii) Purchase of more PWD stores in connection with founda-
tion works for erecting newly purchased plant and machi-
nery. 

(iii) More civil works executed by the Central Public Works. 
Department than antiCipated. 
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~. I-Payments to other Governments Departments etc. (Rs. 2,11,227) 

The excess was mainly due to:-

(1) Payment of arreas to State Government's armed pOlice 
guards deployed at the Alipt»'e Mint and Silve.t Refinery, 
consequent on revision of their pay scales. 

(ii) Extra expenditure on training of the Central Industrial 
Security Force in the Hyderabad Mint. 

2. The above excesses were partly counter-balanced by savings 
'-under the Group Head "C.-Purchase of Local Stores" (Rs. 6,20,710) 
leaving a net uncovered excess of Rs. 5,30,846 which needs to be 
.regularised. 

3. The final requirements intimated by the Mint Masters in March, 
-1973 exceeded the sanctioned provision by Rs. 12,21,000. They were 
accordingly advised to restrict the expenditure to the Revised 
Estimates for 1972-73 and avoid the excess· The expenditure of 
the Alipore and Bombay Mints exceeded the sanctioned grants for 
-these Mints. The desirability of restricting the expenditure ~ the 
amount of the sanctioned provision is again being impressed on t.le 
"Mint Masters. 

4. In view of the explanation above, the excess, of Rs. 5,30,846 
-which constitutes only 0.94 per cent of the sanctioned grant may 
'kindly be recQrnmended for regularisation by Parliament under 
.:Article 115 of the Constitution, 

5. This note 'has been seen by Audit 



APPENDIX m 

MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 

(Budget Division) 

Note for Regularisation of Excess in Voted portion of Grant No.-19. 
Pensions and Other Retirement Benefits disclosed in the Appropria-

tion Accounts <Civil) 1972-73. 

-Original Grant (Voted). 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

IZ,64,3Z,ooo 

• IZ,89,z6,o87 

34.94,087 

The excess, which is the net result of excesses and savings under 
·the various sub-heads of the Grant, occurred mainly under the 
'Voted' portion in respect of sub-heads 'D-Gratuities' (Rs. 31,36,731), 
'U.1 (1) -Pension and Gratuities of Estt. in U.K.' (Rs. 23,16,039) and 
'G-Family Pensions' (Rs. 17,24,023) partly counter balanced by sav-
ings under ~  sub-heads. 

2. The expenditure under this grant is somewhat of an unpredict-
.able nature since it is not possible to anticipate precisely the pay-
ments of pensions, gratuities and family pensions to be made during 
the year. The estimates and final grant are fixed generally on the 
basis of the infonnation furnished by the various Accounts Officers, 
whQ in turn base them on the trend of past .and current actual'S and 
such other information as may be available with them. The excess 
which was just two per cent of voted funds, was caused by more 
drawal of pensions .and family pensions than anticipated. In the 
circumstances the excess may kindly be recommended for regularisa-
"tion under Article 115 of the Constituticm. 

3. This has been seen by Audit. 



APPENDIX IV 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE . 
(DEPARTMENT OF REVENUE & INSURANCE) 

Note fOT the Public Accounts Committee for regularisation of excess" 
under Grant No. "20-0pium Factories and Alkaloid Works" as dis-· 

closed in the Appropriation Accounts (Civil) for the year 1972-73. 

Grant No. zo-Opium Factories and Alkaloid Works. 

Original Grant 

Supplementary Grant 

TOTAL 

Actual expenditure 

ExCllSS 

Rupees 
(Voted 

1,42,00,000 

10,J8,44,000 

10,20,33,929) 

1,89,929 

The original grant of Rs. 8,76,44,000 was augmented by obtaining 
a supplementary grant of Rs. 1,42,00,000 in March, 1973 session of 
Parliament. The actual expenditure, however amounted to IRs. 
10,20,33,929 leaving an uncovered excess of Rs. 1,89,929. 

2. The excess of Rs. 1,89,929 which was the net result of exces'Ses 
and savings under various sub-he.ads of the grant, occurred mainly 
under sub-head 'C.1 (3)-Stores' for Ghazipur AlkalOid Works, due to 
belated adjustments (during the year 1972-73) of pa'St liabilities of 
Rs. 11.90 lakhs on account of duty levied on the import of codeine-
phosphate. 

3. The net excess of Rs. 1,89,929 may kindly be recommended for 
regularisation by Parliament under Article 115 of the Constitution. 

The note has seen by Audit. 
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APPENDIX V 
MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 

(Budget Division) 

::Note for regu.larisation of Excess in respect of Grant No. 21-Other 
Revenue Expenditure of the Ministry of Finance (Voted) as disclosed 

in the Appropriation Accounts (Civil) for 1972·73. 
-------------

'Original Grant . 

Supplementary Grant 

Final Grant 

ActUal Expenditure 

Excess (+) 

Rs. 

73.46,24,000 

4,62,000 

73,so,86,000 

81,40,63,414 

7,89,77,414 

The Original Grant of Rs. 73,46,24,000 was augmented by a Sup-
plementary Grant of Rs. 4,62,000 during the year 1972·73. Against 
the Final Grant of Rs. 73,50,86,000, the Actual Expenditure, however, 
.amounted to Rs. 81,40,63,414, thus leaving an uncovered Excess of 
Rs. 7,89,77,414 which requires regularisation. 

2. The Excess is the net result of Excesses .and Savings under the 
various Sub·heads of the Grant and occurred mainly under the Sub· 
head'S 'B.6-Loss or Gain by Exchange' (Rs.9,88,17,284) and 'B.I6-Net 
Loss by Exchange on Remittance Transactions (Rs. 8,92,52,493), 
which was partly counterbalanced by savings chiefly under 'A.3(l) 
Nation Savings Commissioner', 'B.2-Irrecoverable Temporary Loans 
and Advances Written Off', 'B.3(I) (3)-Development Assistance to 
Qatar and Other Trudal States', 'B.3(2)(2)-Technical Assistance to 
under the Special Commonwealth African Assistance Plan', 'B.a (2) 
(4)-Technical Assistance Scheme of the Asian Development Bank', 
'B.3 (3) -Customs and Import Duties on Personal Household and Pro-
fessional Effects of Non-Indian Personnel of the Ford Fo,undation', 
'B.5(I). Service and other charges in connection with purchase of 
Dollars from International Monetary Fund', 'B.5(2) (I)-Payments 
'towards Customs and Import Duties on personal household and pro-
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fessional effects of U.N. and Colombo Plan Experts', 'B.5(8) (1) (3)-
Payment of Liabilities under the Emergency Risks (Goods) Insurance' 
Scheme', 'B.7 (3)-Excise Duty Scheme', and 'B.ll (I)-Payment to the 
Emergency Risks (Undertakings) Insurance Fund, 1971. 

3. The Excess under the above two heads viz. 'B.6' and 'B.16' 
occurred mainly due to the follo.wing reasons:-

(a) B.6-Loss or Gain by Exchange (+Rs. 9,88,17,284). 

(b) B.l6-Net LO'Ss by Exchange on Remittance Transactions 
( + Rs. 8,92,52,493). 

The loss by exchange mainly represents the difference betweenl 
the actual rupees spent on acquiring foreign exchange and the rupee 
equivalent at I.M.F. rates or average rates at which the expenditure' 
incurred abroad is adjusted under the various service heads-Rail-
ways, P & T, Defence and other Governments. Under the existing ac-
counting procedure while the transactions of State Governments,. 
Commercial Departments and Capital Heads are adjusted under the 
Heads concerned at average rates of exchange, other revenue trans-
actions 6f Central Government are adjusted under the relevant 
Heads at IMF parity rates and the element of loss by exchange is 
adjusted in lump under the head, 'Miscellaneous' in thrs Grant. T~  

residual balance left after all these adjustments is also transferred 
as a net loss by exchange on Remittance transactions under the head 
'Miscellaneous' in this Grant. Precise estimation of the loss by 
exchange on revenue transactions or the net loss by exchange on 
Remittance transactions in a year is difficult not only because of the 
wide fluctuations in rate of exchange consequent on floatation of 
currencies but also as the estimates for expenditure in foreign 
exchange are spread over numerous Grants ~ other Ministries. The 
progress of expenditure statements relating to this Grant received 
from the Accountant General could not also be made USe of for 
finalising the revised estimates under these heads because bull of the 
adjustments are usually carried out after the March accounts are 
closed. For in$tance, the expenditure statement upto October 1972 
which was the latest available statement at the time of flnalisation 
of the revised estimates for 1972·73 showed only Rs. 103,54,541 as 
progressive expenditure adjusted as loss by excl}ange under this 
Grant. As for the net loss by exchange on Remittance transactions, 
the adjustment is carried out only at the time of tinal closing of the 
accounts for the year. The Appropriation Accounts for 1972-73' 
received from the Accountant General Central Revenues in January 



lSl74 did not for instance show any expenditure under the head 'Net-
loss by exchange on Remittance tran'Sactions' and this was included: 
only in, the revised atcount received at the end of February 1974. 

These deficiences will be removed to a large extent under the 
revised accounting procedure. Under this procedure the provision 
for expenditure in foreign exchange in the various Grants will be 
made at a more realistic rate to, take care of the market rates from 
time to time. Budgetary control will also be facilitated as the varioUs 
Ministries who actually incur expenditure in foreign exchange will 
ensure that the budget provision made in their Grants is adequate 
to cover the expenditure including the element of loss by exchange. 
A copy of instructions issued in regard to the revised procedure will 
be furnished to the Committee in due course. 

Even in the current year certain steps have been taken to correct 
to some extent the wide disparity between the prevailing market 
rates and the rate at which transactions are actually brought to 
account under the various Grants. For instance, even though the 
average market rate for pound sterling has been Rs. 18.89 per pound 
ever since 1972 the conventional rate at which the transactions are 
adjusted in accounts continued to be Rs. 18 per pound (which is 
I.M.F. rate). This conventional rate has been revised with effect 
from 1-11-1973 to Rs. 18.9 per pound for accounting purposes. 

4. In the circumstances explained above, the excess of Rs. 
'1,89,77,414 in the Grant may kindly be recommended for l ~ 

by Parliament under Article 115 of the Constitution of'India.' 

5. This Note has been vetted by Audit. 



APPENDIX VI 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

-(DEPARTMENT OF ECONOMIC AFFAIRS) 

.Note for the PuMic Accounts Committee for regularisation of excess 
in the 'voted' portion of "Grant No. 113-Loans and Advances by the 
,Central Government-as disclosed in the Appropriation Account8 

(Civil) for the year 1972-73. 

.(Jrant No. l ~ and Adva'IC's by the Central Govemm,nt 

Original Grant 

.. Supplementary Grant 

TOllL 

Actual Expendlture 

Exces8 

Rs . 
(Voted) 

779,74,35,000 

17,73,09,cOO 

797.47144,000 

8 16,67.4 I ,205 

The Grant 'Loans and advances by the Central Government was 
a composite Grant until 1972-73 covering the requirements of all 
administrative Ministries and Union Territory Administrations for 
giving loans and advances to State and Union Territory Govern-
ments, public sector enterprises and other parties. Though the 
Demand was presented on behalf of the Ministry of Finance, pro-
visions for inclusion therein were proposed by almost all the adminis-
trative Ministries and other authorities who operated on and con-
trolled the respective allotments placed at their disposal, subject 
to reappropriations where necessary being made by the Finance 
Ministry. 

2. The original Grant of Rs. 779,74,35,000 was augmented by 
Rs. 17,73,09,000 ~ Rs. 797,47,44,000 by obtaining Supplementary 
Grants of Rs. 2,000, Rs. 2,18,00,000 and Rs. 15,55,07,000 in August, 
1972, November, 1972 and March, 1973 sessions of Parliament res-
pectively. The ,actual expenditure, however amounted to Rs. 
816,67,41,205 leavjng an uncovered excess of Rs. 19,19,97,205. This 
excess over the 'Sanctioned Grant was the net result of excesses and 
-savings under various sub-heads in the voted portion of the Grant; 
larger excesses occurred mainly under 'SUb-heads 'D5(1)-Loans to 
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Government Companies, Corporatior4d, etc.' (Rs. 38,36,12,008) and 
<4EI-Loans to Government Servants etc.-House Building Purpose,' 
.(Rs. 7,17,153,749) as explained below. 

<a> Sub-head 'D5(1)-Loans to G(1)ernment Companies, CorpMtJ-
.tiom, f1tc: 

A provision of Rs. 480.84 ~  was included under this sub-head 
in the original Budget for grant of loans to financial institutions and 
industrial and commercial undertakings in the public sector. This 
-provision was augmented to Rs. 496.39 crores by Qbtaining a Supple-
mentary Grant of Rs. 15.55 crores in March, 1973 session of Parlia-
ment. The actual expenditure however amounted to Ra. 534.75 
·crore&. The excess of Rs. 38.36 crores over the sanctiQlled grant was 
mainly due to grant of loans to Hindustan Steel Limited (Rs. 13.62 
-crores) to cover shortfall in internal resources, Fertilizer and Chemi-
cals Travancore Limited (Rs. 21.35 crores), fQr meeting working 
.capital requirements and National Coal o-evelopment Corporation 
(Rs. 3.46 crores) to enable the company 'to pay oft Government dues. 
'These additional requirements were expected tQ be covered by the 
substantial savings amounting to Rs. 52.87 croresreportedDy the 
Ministries of External Affairs and Foreign Trade under sub-head 
4C-Advances to Foreign Governments and International Bodies'. 
'This did not, however, materialise fully because of larger drawals of 
technical credits by foreign governments during the later months· 
'Besides, actual expenditure under some other sub-heads turned out 
to be more than anticipated. As a result the excess of Rs. 38.36 
crores under loans to GQvernment companies, Corporation etc. could 
not be fully covered. 

(a) 'E. I-Loans to Government Servants etc-Ho1L8e Building 
Purposes'. -

A provision of Rs. 5 crores unaer this sub-head in the original 
'Budget was made. This was augmented by Rs. 3 crwes out of sav-
ings available under other sub-heads towaros the end of the year. 
'The actual expenditure however amounted to Rs. 12.18 crores. The 
·excess came to light after the close of the year. 

There was a spurt in applications for house building advances by 
Government servants during 1972-73 because of liberali'satio.ns made 
in the rules and in particular facilities for purchase of ready built 
houses and developed plots and land from Government, semi-
government agencies like the Delhi Development Authority, Housing 
Boards etc. Demands were also raised in the National Council <JCM) 
for release of funds quickly. The Ministry of Works &: Housing 

1440 LS-6 
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approved during the year 1972-73, 7263 applications involving a total 
amount of Rs. 12.96 crores (as against 5595 applications for Rs. 9.80 
crores in the previous year) . On the basis of these sanctions and 
those accorded iD. previous years, disbursements were arranged by 
the administrative Ministries rn-elfartments. These disbursements. 
are related to stages of construction oi a house and thus get pbased 
over. However, the pace of relea'Se of funds turned out to be much 
quicker than anticipated by the Ministry of Works and Housing. 
That Ministry is taking steps to ensure that in future the Budget 
provision is not exceeded. 

3. The total excess of Rs. 45,53,65,757 under the above two sub-
heads was partly counter balanced by savings of Rs. 26,33,68,552: 
under other sub-heads in the Grant leaving an uncovered excess of 
Rs. 19,19,97,205. 

4. In view of the position stated above, it is requested that the net 
excess of Rs. 19,19,97,205 over the sanctioned grant may kincfty be 
recommended for regu1ariaation under Article 115 (1) (b) of the Con-
IItltution. 

S. This Memorandum has been seen by Audit. 



APPENDIX vn 
MINI9'I'RY OF DEFENCE 

Note for the Public Accounts Committee for regulariaation of excess 
over Chant NO.1-Ministry of Defence as disclosed in the Appro-

p-riation. Accounts (Civil) jor 1972-73. 
----------------------------------------------------
Original Grant • 

Supplementary Grant . 

TOTAL GRANT • 

Actual Expenditure 

Excess 

Rs. 

5>49,000 

1,26,68,000 

~ ,  

62,179 

The original Grant of Rs. 1,21,19,000 was augmented by Rs. 
5,49,000 by obtaining a Supplementary Grant in March, 1973 ses-
sion of Parliament. Against the final Grant of Rs. 1,26,68,000 the 
actual expenditure, however, amounted to Rs. 1,27,30,179 leaving 
an uncovered excess of Rs. 62,179 which requires to be regularised 
by Parliament. 

2. The overall excess of Rs. 62,179 is the net result of excesses 
and savings under the various Group sUb-heads of the Grant. The 
excess occurred mainly under Group sub-head A.1 Department of 
Defence as detailed below for the reasons explained thereunder: 

A. 1 (2) Interim Relief (+ Rs. 17.317) 

The excess under the sub-head was due to adjustment of debits 
raised by the Controller of Defence Accounts, Western Command, 
Meerut pertaining to the Department of Defence Production towards 
the end cof March, 1973 (Supplementary Batch) and expenditure in 
respect of some bills could not be classified correctly due to frequent 
transfers of individuals from one Department to another on promo-
tion etc. 

A-I (3) Travelling Expenses (+ Rs. 49,053) 

The excess under this sub-head had mainly occurred due to un-
anticipated expenditure on foreign tours of the officers while under-
going a course of instruction at the National Defence College and 
more expenditure on normal tours. 
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A. 1 (4) Other Charges (+ Rs. 98,535) 

The excess under this sub-head was due to (a) more expenditure 
on telephones, and (b) adjustment of unanticipated old debits late 
in the year. 

3. The excesses under the above sub-heads as well as minor ex-
cesses under the other sub-heads were partly counter-balanced by 
savings available under the remaining sub-heads of the Grant leav-
ing a net excess of Rs. 62,179. 

4. In the circumstances explained above. the overall excess of 
Rs. 62,179 which constitutes 0.41 per cent of the Final Grant may be 
recommended for regularisation by Parliament in accordance with 
Article 115 of the Constitution of India 

This has been seen by Audit. 



APPENDIX VlD 

MINISTRY OF AGRICULTURE (DEPARTMENT OF AGRICUL-
TURE) 

Note for Regula'l1i8aticm of Excess in Voted ponion of G."ant No. 
28-FOTeBt, in the ApPTopTiation Accounts (Ci"u) 1972-73. 

Rs. 
Oripal Grant (Voted) 

Supplementary Grant 

Pinal Grant 1,97,34,000 

Actual Expenditure 2,07,05.550 

+ 19.71.550 

The excess was the net result of excesses and savings under the 
various sub-heads under the Grant and occurred mainly under 
Group sub-head 'A-Forest 'Research Institute' Rs. 9,97,948 due to 
the following main reasons: 

(i) Larger expenditure on 'Interim Rditf' l ~  on 
the post budget decision to enhance the ratn thfrfc·f-Rs. 

(ii) Increase in expenditure under Travelling Expenses as a 
reswt of tranafer and postings on deputation of oflicers 
and staff of the Institute : Rs. 

(iii) Payment of arrears of electricity bUs, preparation of 
models and other material for Asian Trade Fair and 
rise in Prices of chemicals aP9aratus and raw materials. Rs. 

(Iv) Laying out and maintenance of nunery and experimental 
plot in the five schemes implemented in the States and 
payment of outstanding B. T. Bills for Previous years. Rs. 

57,34Z 

The total excess of Rs. 9,97,948 as mentioned above was partly 
oft set to the extent of Rs. 26,398 by savings under other sub-heads 
of the Grant thus leaving a net uncovered excess of Ba. 9,71,5601-. 

In the circumstances, the excess may. kindly be recommended for 
regularisation under Articles 115 of the Constitution. 

This has been vetted by the Audit. 
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APPENDIX IX 
GOVElUn\lENTOF lNDlA 

MINISTRY OF HEALTH AND FAMILY PLANNING 
(DEPTT. OF HEALTH) 

Note for the Public Accounts Committee for regularisation of excess 
under G?ant No. 117-Capital Outlaty of the Ministry of Health and 

Family Planni1&g as disclosed in the App-ropriation Accounts 
(Civil) for 1972-73. 

Final Grant 

Actual expenditure 

Excess 

• 25,69,14,000 

• 26,79,46,614 

• 1,10,32,614 

The actual expenditure under the Grant amounted to Rs. 26,79, 
46,614 against the final grant of Rs. 26,69,14,000 thereby causing an 
excess of Rs. 1,10,32,614 which needs to be regularised. 

The excess occurred under the sub-heads 'A.l (1) Depots' (Ra. 
2,34,52,237), 'A.1 (4) Clearance and Handling of International Stores' 
(Rs. 22,855), and 'A.5(1) National Malaria Eradication Programme' 
(Rs. 12,05,900). " 

The details and the reasons thereof are as under:-
A.l (1)-Depots-(+ Rs. 2,34,52237). The excess occurred in res-

pect of the folowing items under this sub-head:-

I. Material purchase (India) 
2. Transportation 
3. Incidental and Miscellaneous. 

Rs. 

2,33.95.000 
1,03,000 

86,000 

Total 2,35,84,000 

The excess under material purchase was due to increased de-
mand for supplies by indentors. The increase in transportation was 
due to increase in railway freight on larger issues and that on in-
cidental and miscellaneous expenditure due to more expenditure 
on postage stamps, teBting fees, telex etc. The excess under this 
sub-head as explained above was offset by savings of Rs. 1,32,000 
under! Pay and Establishments, Interim Relief, Travel Expenses, 
Expenditure on buildings; plants and machinery and depreciation 
in this sub-head. 
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Since the bulk of the purchases are made through the Directorate 
-General, Supplies and Disposal and bills in respect of supplies made 
to the depots are paid by the diiferent Pay and Accounts Oftlcers 
'and adjustments of p ~ JXlade by them are made from time 
to time, it was not possible to quantify the additional requirements 
·()f funds in time, to provide funds for the same through supplemen-
tary grants or otherwise . 

. A. 1 (4)-Clecrance of handling of Interna.tional Stores-Rs. 22,855. 

The small excess was due to more expenditure on clearance and 
handling of the International stores as more consignments were 
received from International sources than anticipated . 

. A. 5(1)-Na.tional Malaria E1"adic.Ition Programme-Rs. 12,05,9001-

The excess was mainly due to more incidental charges on im-
ported D.D.T. than anticipated. 

The aforesaid excesses were partly offset by savings under fol-
'lowing sub-heads:-

RI. 
A.I(2)-Factories • (-) 69,634 

.A.I(3)-Grant-in-aid, contributions etc. • .(-) 8,000 

.A.2-Material & equipment under Columbo Plan (-)3,04,993 

·A.3-Bulk purchase of material and equipm-.:nt for intensification 
of Malaria Eradication Programme. •  •  •  •  • .(-) 22,83,752 

A.4-Bulk purchase of material and equipment for intensification 
of Filaria Control Programme. •  •  •  •  • (-) 1,78,694 

A.6-Bulk purchase of material and equipment for V. D. Control) 
Proaramme •  •  •  •  •  •  •  •  •  • (-)181482 

.A. 7-Bulk purchase of contraceptives and equipment for inten-
sification of Family Planning Programme • (-) 39,18,664 

.A.8-Bulk purchase of material and equipment for National T.B. 
Control Programme. •  •  •  •  •  •  •  • (-) 59,121 

A.9-Coat of equipment supplied by UNICEF • (-) 25,00,000 .-.J 
.A. Io-Bulk purchase of material and equipment for National Tra-
choma Control Programme • (-) 24.0'7,038 

I .... 

A. II-Bulk purchase of material & equipment for National Small-
pox Eradication Programme. (-) 19,00,000 

(-) 1,36148,378 

In view of the circumstances explained above. the excess of Rs. 
1,10,32,6141-under the grant may kindly be recommended for re-
gularisation by Parliament under Article 115 of the Constitution. 

This Note has been seen by Audit. 



APPENDIX X 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS. 

.1 

Note jar the Public Accounts Committee for regularisati07l. of ezcelts 
under 'Voted' Section of Grant No. 47-Andaman and Nicobar Islands-
as disclosed in the Appropriation Accounts (Civil) for 1972-73. 

G,tmt No. 47-Alldaman & Nico/Ja, Isla"," : 

Original Grant Voted 

Supplementary Grant 

Final Grant Voted 

Actual Expenditure Voted' 

Excess Voted 

Rs .. 

12,12 ,38',000 

1.47,55,000 

13,59,93,000 

14,SI,51,008 

91,58,001$ 

2. The original Grant of Rs. 1212.38 lakhs (voted) was augmented 
by obtaining a Supplementary Grant of Rs. 147.55 lakhs in March 
1973. The actual expenditure, however, amounted to Rs. 14,51,51,008 
against the final grant of Rs. 13,59,93,000 leaving an uncovered ex-
cess of Rs. 91,58,008 which needs to be regularised. 

3. The overall excess of Rs. 91,58,008 was the net result of exc. ~ 
and savings under various sub-heads in the Grant and occurred 
under the following sub-heads. 

(i) B.4(I)-Diatrict Executive. 
Force-District Police (Rs. 24' 52 laths) 

(ii) D.IElectricity Schemes 

DI(a) Thermo Blectricity Schemes. 
D. I (a)(l)-Working Expenses. 
D.I(aXIXI)-EJectrical Establishment (Rs. 7' 88 1akha). 

(iii) E.I-Public Works 
&1(4)-Tools and Plants 
E.I(4XI)-New Supplies, repairs etc. (Ra. 10' 01 lakhs) 

(iv) E.I(5)-Suspense 
E.I(SXI)-Stock. 
B.I(5XIXI)-Charges (Ra. 3' 41 lakhs) 

(v) E. ~, 
B.I(5X2)-Other Suspeaae Accounts. 
E. ~ . l  

(vi) F.I-Portl and Pilotqes 
F.I(2)-Miecel1aneous Shore Estt. (RI. 6'67 IUhs). 

80 
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4. The reasons for the excess are briefly explained below:-

B. 4(1)-District Executive Force-District Police: (Rs. 24.62 lak"'» 

The excess was due to more expenditure on sea passage and D.A ... 
withdrawal of more arrears of interim relief than anticipated dur-
ing the year. Adjustment of credit notes of sea passages on tours I 
transfers by Govt. servants during 1970-71 and 1971-72 after close of 
the financial year 1972-73. Adjustment of debits relating to electri-
city, transport, ports and pilotages etc., in the account for 1972-73-
after close of the financial year. 

D. 1 (2) (1) (I)-Electrical EB'tablishment (Rs. 7.82 laths) 

The excess was due to adjustment of old credit notes in the sup-
plementary accounts for 1972-73 and unexpected transfer of omcers· 
Adjustment of certain debits which came to the notice of the. 
Deptt. dupng final reconciliation of accounts in August 1973 at 
which stage nothing could be done by the Deptt. for obtaining the 
funds. 

E.I (4) (I)-New Supplies, repairs etc. (Rs. 10.01 lakhs) 

The excess of Rs. 10.01 lakhs was due to tools and plants received: 
during the closing month of the year, receipt of which during the· 
year 1972-73 was not anticipated in view of the uncertainty of tran-
shipment. On receipt of materials there was no alternative but to, 
debit the cost of the materials to Tools and Plants. 

E. 1 (5) (1) (I)-Charges (Rs. 3.41 lakbs) 

The excess occurred due to stock of materials received during 
the closing month of the year, receipt of which during the year' 
1972-73 was not anticipated in view of the uncertainty of tranship-
ment to these Islands. 

E. 1 (5) (2) (I)-Charges (Rs. 40.06 lakhs) 

The excess of Rs. 40.06 lakhs was mainly due to (i) excess ad-
justment of the value of materials already received than anticipa-
ted (Rs. 35.55 lakhs) and (ii) Booking of expenditure of Misc. 
P.W. Advance pending sanction to the work and sanction of funds: 
(Rs. 4.51 lakhs). 



F. 1 (2.)-Miscellaneous Stores Establishmen! (Rs. 6.67 lakhs) 

The excess was due to grant of advance T.A. to Govt. servants 
.at the fag end of the year and excess ~  in the accounts 
for 1972-73 of the Pay & Accounts Officers bills for Marine Stores 
.adjustment of which was noticed during the course of reconcilia-
tion of accounts after close of financial year at which stage additional 
:fund could not be provided for the same. 

S. The above excesses aggregating Rs. 92.59 lakhs and minor 
excesses under other sub-head were partly counter-balanced by 
savings under the remaining sub-heads leaving a net excesses of 
Rs. 91,58,008 in the Grant which needs to be regularised. 

6. In view of the circumstances explained in para 4 above the 
-overall excess of Rs. 91,58,008 may kindly be recommended for 
regularisation by Parliament under Article 115 of the Constitution 
.of India. 

The Note has been vetted by Audit. .;:.,;:. 



APPENDIX XI 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS. 

Note for the Public Accounts Committee for reguZarisation of excess 
under 'Voted' Section of Chant No. 4S--Aru'l14ChaZ Pradesh as 'dis .. : 

closed in the Appropriation Accounts (Civm for 1972-73. 

C>rDnt No. 4B-Anmacllal Pradesh. 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

RI. 

16,:21,33,000 

2.IS.87,ooo 

18,37,%0,000 

18.77,16,951 

39,96.951 

2. The original Grant of Rs. 1621.33 lakhs was augmented by 
obtaining a Supplementary Grant of Rs. 215.87 lalths in March, 
1973. The actual Expenditure, howev12r, amounted to Rs. 18,77,16,951 
against the final grant of Rs. 18,37,20,000 leaving an uncovered ex-
cess·Jof Rs. 39,96,951 which needs to be regularised. 

3. The overall excess of Rs. 39,96,951 was the net result of ex-
cesses and savings under various sub-heads in the Grant and occurred 
mainly under the following sub-heads: 

(1) A-Administrative Services 
A.I.-General Administration 
A.I(3)-Disn'ict Administration 
A.I(3XI)-General Establishment 

(it) C.I-Electricity Schemes • 
C.I(I)-Working Bxpenses • (RI. 8-10 laldu) 

(iii) D-Public Worb (including Roads) and Schemes of miscella-
neus Public Improvement. j 
D.t.-Public Works. 
DI(2).-Repairs. 

(iv) D.I.(4).-Tools & Plants • 

- -------_._--------
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(Rs; 26' 24lakbl) 

(RI. 2I' 89 lakhs) 



'0.\ 

4. The reasons for the excess are briefly explained below:-

Al (3) (I)-General Establishmen.t (Rs. 6.74 1akbs) 

Mainly due to (i) intensive tours in remote localities (Rs. 21,298)· 
and (n) adjustment of B.T. bills in respect of porterage charges at. 
the fag end of the year (Rs. 6,49,578). 

More porters had to be engaged than anticipated for implementa-
tion of development schemes. 

Cl (I)-Working Expenses (Rs. 8.110 lakhs) 

Electrification of neWly completed buildings at Pashighat andi 
Basar. The Power Houses at Pashighat and Basar were commission .. 
ed in November 1972. This resulted  in the increase of working 
expenses due to engagement of work charged staff for the purpose' 
of operating the Power Houses and to give house connection to con-
sumers. In addition the arrears of D.A. and Interim Relief had to be" 
paid which was not originally provided for. 

D.l (2)-Repairs (Rs. 26.24 lakhs) 

Due to paucity of funds for original Works, the old survey re-
ported buildings had to be repaired on a large scale to provide 
accommodation to the staff posted in the interior and remote areas 
on the outskirt border. 

D. 1 (4)-Tools & Plant (Rs. 21.89 lakhs) 

Receipt of vehicles, required for PWD, during the year 1972--73" 
against the indents of 1971-72. 

5. The above excesses aggregating Rs. 62.97 lakhs and minor 
excesses under other sub-heads were partly counter-balanced by 
savings under the remaining sub-heads leaving a net excess of 
Rs. 39,96,951 in the Grant which need to be regularised. 

In view of the circumstances eXJllained in ~  4 above, the 
overall excess of Rs. 39,96,951 may kindly be recommended for-
regularisationby Parliament under Article 115 of the Constitution. 
of India. 

The note has been vetted by Audit. ...... j ....... , ..... ,,-



APPENDIX XII 
J" GoVUNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS. 

;Note for Pu.blic Accounts Committee for regularisation of E:rcess 
'undn Grant No. 118-Capital Outlay in Union Tenitories' as dis-

closed in the Appropriation. Accounts (Civil) for 1972-73. 

RI. 

<>riIinaI Grant .(Voted) 27,27,12,000 

Supplementary Grant 41>4S,ooo 

Total Grant 27,68,S7,ooo 

Actual Expenditure . 30,18,17,086 

Execs. .(+) 2049,60,086 

There was excess in the 'voted' section of the grant. The original 
'provision of Rs. 27,27,12,000 under. the 'Voted' section was augmen-
ted by obtaining Supplementary Grant of Rs. 41,45,000 in March, 
1973. The actual expenditure, however, amounted to Rs. 30,18,17,086 
'against the final grant of Rs. 27,68,57,000 leaving an uncovered ex-
·cess of Rs. 2,49,60,086 in the 'Voted' section which needs to be 
'l'egularised. 

2. The overall excess of Rs. 2,49,60,086 was the net result of ex-
cesses and savings under various sub-heads in the 'Voted' section 
of the grant and occurred mainly under sub-heads BI-Grow More 
'Food Schemes in Delhi (Rs. 6,78,758); E.I-Navigation, Embankment 
and Drainage Works, E. 1 (I)-Works (Rs. 36,20,531); F. I-Electricity 
Schemes (Rs. 32,22,074); G. l-Original Works-Building G. 1 (1)-
Housing (Rs. 32,75,080); G. 1(2)--Other Civil Buildings (Rs. 31,89,934) 
G. 2-Original Works--Communications, G. 2(1)-Coostruction of 
other Roads (Rs. 1,03,19,914); H. I-Works, H. I (2)--Other Civil 
BuUdiDgs (Rs. 17,83,686); H. 1(3)-Large Scale Acquisition and 
Development of Land (RI. 15,61,591) and J. 2-Landing Facilities 
for Construction of Jetties (Rs. 36,63,375) for the reasons explained 
.below:-

(i) B. I-GTow More Food Schemes in Delhi (RI. 6,78,758). 
The Executive Engineer (Minor Irrigation Division) incurred 

ihis expenditure in excess of Final allotment on the understanding 
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that he could incur the expenditure up to the plan outlay, everr 
when the funds were not avaij.ablein, the Budget. This action on the-
part of the Executive Engineer was totally wrong. The Lt. Governor,. 
Delhi Administration has ordered an inquiry into the matter and 
the concerned Executive Engineer has been placed under suspen-
sion. 

(ii) E. 1 (l)-Works (Rs. 36,20,531). 

The excess was due to the incurring of expenditure by the Chief 
Engineer (Flood), Delhi Administration over and above the final 
modified allotment under the wrong impression that he can incur 
expenditure up to the plan outlay even when the necessary provi-
sion is not available. 

(iii) F. I-Electricity Schemes (Rs. 32,22,074) 

Mainly due to accelerated progress on three Micro-Hydel Schemes 
at Rahung, Pasighat and Basar, extension of ASEB line from Deo-
mali to Khonsa and commissioning of more diesel stations in Aruna-
chal Pradesh (Rs. 17,85,845). Towards the cost of Generating Set 
purchased by the A&N Islands Administration (Rs. , , ~ . The 
Generating Set was not received during the financial year 19720-73 
by the Administration. They came to know in May, 1972 tha:: .the 
same had reached Madras. In view of this position the Administra-
tion could not expect the payment during 1972-73. It was QIlly in 
August, 1973 the Administration came to know about this payment 
at the time of the final reconciliation of accounts. As such they could 
not provide for the necessary amount to meet this expenditure: 
which resulted in excess. 

(iv) G. 1 (I)-Housing (Rs. 32,75,080) 

Accelerated progress made on completion of building workS In 
Arunachal Pradesh, and A&N Islands. Construction of additional 
hostel accommodation in Home Science College in Chal'l'digarh. 
It was expected that the UGC would make payriaent of their sb8re· 
of expenditure towards the construction of the hostel accommoda. 
tion. But the same did not materialise during 1972-73 and hence' 
excess. 

(v) G. 1 (2)-Other Civil Buildings (Rs. 31,89,934) 

Accelerated progress made on completion of certain building 
works in Tirap District of Arunachal Pradesh (Rs. 36,61,138). This 
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excess was partly counter balanced by savings in the provision for-
expenditure in other Territories. 

(vi) G. 2 (1) -Construction of other Roads (Rs. 1,03,19,914). 

Accelerated progress made by Tribal contractors on important 
roads works viz, Vi a-Vijanagar Road and Longding Bimlapu Road 
in Arunachal Pradesh (Rs. 80,49,107) and accelerated progress on 
construction of Andaman Trunk Road towards the end of the ear 
to achieve the target set out for fourth five year plan (Rs. 22,56,172). 
The famine condition of Dadra and Nagar Haveli had forced. the-
U.T. administration to create additional employment and hence 
the work had to be geared up to its full capacity. Moreover, due to 
the shortage of wagons the asphalt had to be carted by roads which 
resulted in increase of initial cost of asphalt. This caused an excess 
cf Rs. 14,636 in the UT of Dadra & Nagar Haveli. 

(vii) H. 1 (2)-Othe'r Civil Buildings (Rs. 17,83,686) 

Due to accelerated progress of works. 

(viii) H. 1 (3) -Large Scale Acquisition und Development of Land. 
(Rs. 15,61,591). 

The excess is due to the following reasons:-

(a) A cheque of Rs. 15,48,000 representing the unspent balance 
of funds advanced to the Land Acquisition Collector was presented 
to the Reserve Bank of India on 29-3-73 but the same was not cre-
dited by the Bank in the accounts for 1972-73. 

(b) More ~ p  was incurred on the development of land 
than anticipated (Rs. 18,883). 

The excess was partly set off by non-encashment of a cheque-
issued on 21-2-73 on account of ex-gratia payment (Rs. 5,292). 

(ix) J. 2-Landing Facilities for construction of Jetties (Rs. 36,63,375)' 

There has been an excess of Rs. 25,82,987 under sub-head J.2 (6)-
Suspenses due to the fact that Principal Engineer (Marine) Anda-
man Harbour Works, has under some mis-apprehension, kept the-
provision only on 'Net' basis instead of Gross prOvision of budget. 
He has been now advised to follow the correct budgetary procedure 
from RE 1973-74 & BE 1974-75 on-wards. 
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The remaining excess is due to non-settlement of B.T. Bills of 
!Other Department which were reconciled late. 

3. The above excesses aggregating Rs. 3,13.151 lakhs and minor 
-excesses under other sub-heads of the 'Voted' section were partly 
-counter balanced by saving. under remaining sub-heads in the Grant 
leaving net excess of Rs. 2,49,60,086 under the 'Voted' section of the 
'Grant which need to be regularised. 

4. In view of the circumstances explained above the excesses 
-of Rs. 2,49,60,086 under 'Voted' Section may kindly be recommended 
-for regularisatioQ, by the Parliament under Article 115 of the Con-
:stitution. 

The note has been vetted by Audit. 



APPENDIX XlD 

MINISTRY OF INDUSTRIAL DEVELOPMENT 

Regularisation of excess 91. ~ . ,,~ ,.. l  ~  the Appropriation 
Accounts for Gram No. M .~ of''tndustrlaZ Development for 

•. ') , ~ ~ .,the;:l1'4!r' ~  .~  '. ,;.q M 
. ~ . 

Final Grant 
Rt.. 

2.13.61.000 

Actual ExpenditUre' 
.' .) . Rs. '., 

eXCESS •. 
Rs," 

, ~ ", , I: l' !  ' 
2,13,78.909 .  ' .' 17.909 

. ~. ~ . . .. - .. , . . . ~,. .

The above Grftt contained proviSions in respect  of Secretariat 
expenditure c·f Ministry of Industrial Development and Department 
of Internal Trade and their attached and ~  offices i.e. 
EconOmic Adviser; Controller General of Patents,' Designs'" and 
Trade . Marks; Chief Controller of Explosives; Bureau of· Industrial 
Costs and Prices; Commission of Inquiry on Large IpdUB,trial Hous-
es; Civil Supplies Organisation; Forward Markets Commission and 
Directorate of Weights and Measures. J, , 

The excess of Rs. 17,909 occurred under sub head "A. 2.(2) (2) 
(5) -Expenditure on Printing and Publications" below group sub· 
head "A. 2 (2) (2)-Controller of Patents and Designs". The original 
Budget contained a provision MIDI. 3 lakhs Under .that'sub .. head 
which was reduced to Rs. 1.'50 'lakhs in the ReVised e$tiIrlatE!s on the 
trend c-f actual expenditure. 

The' Final requirements under the above sub-head ~  assessed 
at Rs. , , ~ by the Controller General of . ,~  

Trade Marks. The additional funds were necessi ~ .  by the. debits 
raised, after f\nalisation of the Revised l .~ , 1'972-73, in respect 
of publications ordered in the previous years,. The additional require-
ments were met to the extent of Rs. 4.31 lakhs by ~ pp p  

of savings within the Gra.nt and the Controller General was ad-
vised' to restrict the, expenditure to the amount of the final grant 
under the sub-ohead. The actual exp.eJ¥iiture however, amounted 
to Rs. 9,05,894 leading to an excess of Rs. 1,74,894 mainly because 
of adjustment of debits on account of printing work requisitiol'led 
in the previous years. The excess of Rs. 1,74,894 was set off to the 
-extent of as. 1,56,985 from savings within the Grant leaving a net 
excess of Rs. 17,909 (.8 per cent of the final grant) which mq 
kindly be regularised under Article 115 of the Constitution. 

The note has been vetted by Audit. 

: r' 

1440 L.S.-7. 



APPENDIX XIV 

MINISTRY 01' INFORMATION & BROADCASTING 

Note few PA.C. for regularisation of e:rce.s. in respect of Grant No. 
S7-InformptiOn and Publicity (fa disclosed in the Appropriatiofr. 
Account (Civil) for 1972-73. 

Original Grant! Appropriation 

Supplementary Grant/ApproprillioD • 

Final Grant/Approptiation 

Actual Bzpenditure 

Bzcesl • 

Voted 
Ra. 

9.27,38,000' 

56,00,000 

9,83,38,000 

9,89043,225 

(+ ) 6,05,225 

In the Appropriation Accounts (Civil) for 1972-73, a total .~  

of Rs. 6,05,225 under Grant No. 57-Information and Publicity· has 
been reflected. A component of this excess as re1Iected in the Ap-
propriation Accounts was an amount of Rs. 3,13,600 under the sub-
head C-I-Grants-in-aid, Contributions etc. During the year 1972-73' 
two instalments of grants-in-aid of Rs. 2,08,599.51 Paise and Rs 
1,05,000 were paid to the Children's Film Society, Bombay in ~  

ber, 1972, making a total of Rs. 3,13,600. These amounts were paid 
by Demand Drafts. When the bills were presented for encashment, 
a debit was raised once on the basis of bills so presented to the-
treasury and again on the basis of the intimation sent by the Reserve 
Bank of India, New Delhi after issue of the Demand Drafts for which 
requisitions were sent. On the clearance of the draft in considera-
tion the debit should have been taken to the suspense account but 
erroneously was again debited to the expenditure head of account. 
This error was not detected during the reconciliation of the depart-
mental figures with the figures maintained in the Audit Offices as 
the reconciliation was belated. However, as the grants-in-aid of 
Rs. 3,13,600 was paid only once, the double booking of this expendi-
ture does not amount to excess expenditure. Hence, taking into 
consideration this factor the actual excess expenditure requiring re-
gularisation is only Rs. 2,91,625. 

90 
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B-Miae. Social and Developmental OrganisUtw.: 
B-I-Filml Division 

Under this head the actual expenditure exceeded the final graat 
by RI. 5,60,907 8S indicated in the table below:-

Sub-Head 

BI(I) Eltt. Charges 

BI(2) Intaim Relief 

BI(3) Travelling Allowance 

BI(4) Other Charges 

BI(S) Purchase of Stores & Equipment 

BI(6) Misc. Production Expenses: • 

BI(7) Sale of prints 

Final 
Grant 

Ra. 
47,32,000 

4,38,000 

3,73,000 

14,78,000 

1,07,06,000 

44,37,000 

13,70,000 

Actual Bzpr. 

RI. 
48,10,620 

4,39,926 

3,98.462 

21,24,521 

1,05,68,744 

44,20,762 

13,31,872 

FJrcaI(+) 
SaviDp(-) 

Ra. 
(+) 78,620 

(+) 1.926 

(+) 25..462 

(+ ) 6.46,321 

(-) I,37,zSfi 

(-) 16,2311 

(-) 38,128 

The reason for excess and savings under the various sub-heads 
are given below:-

(i) BI (1) Esmblishment Charges (+) Rs. 78.6201-

Consequent upon bifurcation of the office of the A. G. Maha-
rashtra into A. G. (Central), Maharashtra, and A. G. (Maharashtra) 
the vouchers pertaining to the year 1971-72 in respect of the expen-
diture debitable to the accounts of the UP Circule and Tamil Nadu 
Circule were not transferred in time to the respective Accountant 
Generals. This resulted in the adjustment of the expenditure act-
ually incurred in 1971-72 to the accounts of 1972-73 to the extent of 
Rs. 42,840. Further excess expenditure on overtime allowance 
(Rs. 20,000 approximately) and re-imbursement of medical claims 
(Rs. 15,7801- approximately) than that which was anticipated was in-
curred during the year 1972-73. 

(ii) BI(2) Interim Relief (+) Rs.1,9261-

As in the case of Estt. Charges certain vouchers pertaining to the 
expenditure in I1n1-72 were transferred to the respective A.Gs and 
the expenditure was booked in the year 1972-73 resulting in excess. 



~ 

(iii) Bl(3) T.A. <+) ~. . ~ , 

,  " -'1 \  ' 

The excess is due to the p ~ ~ in expenditure 
. ,~ ~ ?;f, ~ ~ ~~  the ,.productiQft and,distt1buti$lrl' of 

~  filnis ~~ l  The ~ preduction units had to 
undertake tours at short notice for covering important news events 
and visits of VIP which were not foreseen. 

, ~l  Other' Charges (+) Rs. 6,46,521.-

A sum of Rs. 4,73,225 has been booked under this l'Iub-head 
instead .of-BI(5)-Purchase of -Stores and Equipment, which is partly 
off ~  ,by a saVing of Rs. 1,37,256 in the appropriate sub-head as indi-
cated in the following paragraph. The actual excess under this 
head is only ~ 1,73,296, out of which about Rs. 1 lakh was due to 
belated receipt of debits on account of purchase of motor car during 
1971-72, printing charges through Crl>vernment Presses, purchase of 
furniture and floor covering for the Films Divis\on Auditorium, 
New Delhi, adjustment of debits of rai1way credit notes for distri-
bution of prints, etc. No provision was made in the year 1972-73 for 
the major portion of this expenditure due to lack of information as 
to when the debits were Ijkely to be received. In addition a sum of 
Rs. 52,000 had to be paid on account of arrears of sales tax and cor-
poration taxes by the Branch Office of the Films Division at Calt.utta 
and such payment as a result of the decision of the local sales tax 
authorities'eou1d not be anticipated to enable provision in 1972-73. 
The remaining excess was due to increase in postal charges, rent of 
telephones e.g. charges which could not also be foreseen. 

(v) Bl (5) Purchase of ~  and Equipment (--) Rs 1,37,2561-

As stated in the' preceding paragraph the actual amou:o.t to be 
booked under this helld should have been Rs. 4,73,2251-resulting in 
an excess of Rs. 3,35,9691-. This excess was mainly on account of 
debits teceived by the A. G. in excess of that anticipated by the 
Films Division of purchase of stores and equipment. 

It will thus be seen that in the case of ,the Films Division the net 
excess amounts to Rs. , ~ . However, there was substantial 
saving in the sub-heads of some other Media Units e.g. in ~ case 
of A-2- Publications Divisions where there was a net saVlng of 
Rs. 4,42,2761-. As stated in the earlier part of this note exceSs under 
Grant No. 57 as a whole was Rs. 2,91,62.0. It is requested that this 
excess may be recommended for regularisBtion by the Parliament in 
accordance with Article 115 of thE; Constitution of India. The note 
has been vetted by the ~ . 



APPENDIX XV 

MINISTRY OF SHIPPING AND TRANSPORT 

(ROADS WING) 1 

Note JOT Public Accounts Committee for ~ l  of excess 
under Grant No. '70-Roads' as disclosed in the Appropriation 
Accounts (Civil) for the year 1972-73. 

----------_._-----

Original Grant! Approptiation . 

Supplementary Grant! Appropriation .• 

Final Grant/Appropriation 

Actual. Expenditure 

Fxcelis 

Voted 
Rs. 

25,37,94,000 

2,39.44, oeo 
, 

27,77,38000 

28,26,69,750 

(+>49.31,750 

The original Grant of Rs. 25,37,94,000 was.J8ulmented by obtain-
Ing a Supplementary Grant of Rs. 2,39,44,000 in March, 1973 Session 
of Parliament. A~  the final Grant of Rs. 27,77,38,000 the actual 
expenditure amounted to Rs. 28,26,69,750 leaving an uncovered 
excess of Rs. 49,31,750. 

2. The overall excess of Rs. 49,31,750 Wp's the net result of excesses 
and savings under various sub-heads in the Grant and occurred 
mainly under sub-head A. 4(1) (1). Maintenance of National High-
ways-administered by Raods Wing under Group Head A-Public 
Works: A. 4-Repairs-Communications (Rs. 69,41,347) as explain-
ed hereunder. The original Budget included a provision of Rs. 
13.89 crores for maintenance of National Highways administered by 
the Roads lnng. On the basis of the progress of expencHture, the 
requirement was re-assessed at Rs. ll5.79 crores at the stage of tram-
ing Revised Estimates for the year and after taking into account 
anticipated savings within the Grant, a Supplementary Grant of 
Rs. 1.Se crores was obtained in March 1973 session of Parliament. 
nnal allotments to the State Governments for maintenanee and 
repair works was also kept at the level of Revised Estimates. The 
actual expenditure however, amounted to Rs. 16,45,15,347 resulting 
in an excess of Rs. 69,41,347 over the sanctioned Grant. The bulk 
of this excess is attributable to expenditure incurred by the West 
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Bengal Government (Rs. 63,58,270) on account of high rates of main-
tenance charges over the norms prescribed by the Government of 
India. The question of modifications of these norms due to general 
increase in prices is under consideration. The reasons for the excess 
are also being investigated in consultation with the Government of 
West Bengal and the Union Minister of Shipping and Transport 
has already written to the State Government at Chief Minister's 
level. The residuary excess of Rs. 5,83,077 is distributed over other 
States due to heavy rains, land slides and floods had caused extensive 
damage to the National Highways in some States. Besides heavy 
traffic on a number of Highways and absence of taking up some 
()riginal works, also contributed to the need for urgent repairs. 

4. The excess expenditure on maintenance of National Highways 
administered by the Roads Wing has occurred during t4e last many 
years. In pursuance of the recommendations of the Public Accounts 
Committee in regard to the need for controlling the excess in the 
expenditure on the maintenance and repairs of National Highways, 
the Central Government have take a number of measures for a rigid 
control on the distribution of funds to the States and their utilisation 
by them as well as for enforcing rigid regulatory control over the 
various measures taken and the guidelines prescribed to streamline 
the procedure for the execution of the works on the National High-
ways. These measures are mentioned in the 96th Report of the pub-
lic Accounts Committee (Fifth Lok Sabha). As a result of these 
measures a good deal of success has been achieved. As against the 
excesses of Rs. 154.97 lakhs during 1970-71 and Rs. 258.03 lakhs during 
1971-72 the excess during the financial year 1972·73 was Rs. 69.41 
lakhs out of which an excess of Rs. 63.58 lakhs is in respect of West 
Bengal alone. As stated earlier, the reasons for this excess are being 
investigated. 

5. The total excess of Rs. 69,41,347 was partly counterbalanced 
by savings under other sub-heads of the Grant leaving a net excess 
of Rs. 49,31,750 under Voted section which requires to be regularised 
any may kindly be recommended for regularisation under Article 115 
of the Constitution. 

6, This has been seen by Audit. 



APPENDIX XVI 

MINISTRY OF SHIPPING AND TRANSPORT 
Note for the Public Accounts Committee jor regulariaJtion of ezees. 

um.cIetr Grant No. '72-Lighth01.l.8es and Lightships' as 
disclosed in the AppropriUtion Accounts (Civil) 

'Original Grant 

Supplementary Grant 

Final Grant • 

Actual Expenditure 

Excess 

for 1972-73 

Rupees 

I,34,SI,ooo 

1,40,66,439 

(+) 6,1 S>439 

Against the original grant of Rs. 1,34,51,000 the actual expenditure 
amounted to Rs. 1,40,66,439 leaving an uncovered excess of Rs. 6,15,439. 

The overall excess of Rs. 6,15,439 was the net result of excesses 
.and savings under various sUb-heads in the Grant and occurred main-
ly under Group Head B-Lighthouses-Working Expenses (Rs. 
8,81,450) . 

B-Lighthouses-Working Expenses (Rs. 8,81,450) 

The sanctioned provision of Rs. 41.88 lakhs was augmented by 
Rs. 27.49 lakhs by reappropriation of savings under other Sub-heads 
in the Grant to provide for payment of arrear bills of Shipping Cor-
poration of India and more expenditure on stores for maintenance of 
Lighthouses. The actual expenditure however amounted to Rs. 
78,18,450. The excess of Rs. 8,81,450 was mainly due to unanticipated 
settlement of bills of the Shipping Corporation of India (Rs. 4,95,411) 
for manning MV Sagardeep and bill of Rs. 1,27,538 of M!s. Garden 
Reach Workshop Calcutta for repair of motor launch M.L. False 
Point which were received during the closing days of the financial 
year. The residuary excess was due to issue of more st5>res for main-
tenance of lighthouses in the various lighthouses districts than anti-
cipated. The departmental authorities have been advised to. obtain 
prior approval of the Ministry before incurring expenditure in ex-
-cess of the sanctioned provisions. 
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As earlier stated the ~  akoesc,(jf'R's. 8,81,450 was partly offset 
by savings available under other sub· heads in the Grant leaving a 
net excess of Rs. 6,15,439 which requires to be regularised and may 
kindly be recommended for regularisation under Article 1.15 of the 
Constitution. 

This has been seen by Audit. 



APPENDIX XVII 

MINISTRY OF SHLPPING AND TRANSPORT 

Note for the Public Accounts Committee for reg1.Llarisation of excess.. 
under Grant No. 126-Capital Outlay on ROJ.ds jClS disclosed 

in the Appropriation Accounts (Civil) for 1972-73 

Voted Charged 

Original Grant! Appropriation 85,63,05,000 2,C 0, 000 

Supplementary Grant! Appropriation 7.48,90,000. 
'I.· 

Final Grant/Appropriation 93,11,95,ooQ 2,00,000 

Actual Expenditure 96,31,80,536 2,49,862 

Excess (+) 3,J9,8S,S36(A) ( + )49,862(B ) 

. (A) The original Grant of Rs. 85,63,05,000 was augmented by 
obtaining a Supplementary Grant of Rs. 7,48,90,000 in March, 1973· 
session of Parliament. The actual expenditure, however, amounted 
to Rs. 96,31,80,536 leaving an uncovered excess of Rs. 3,19,85,436. 

The excess occurred under Sub-head A.l (1) -Construction of 
National Highways (Rs. 1122.51 lakhs) for reasons explained below. 

The original Budget included a provision of Rs. 59.10 crores for 
works relating to construction of National Highways in various States 
and Union Territories. The progress in the development of roads 
during the first three years of the Fourth Five Year Plan had been 
inadequate. To step up the pace of work the State Governments 
were, therefore, requested to take suitable measures for procedural 
streamlining and creating exclusive organisations for National 
Highways and build up capacity for expenditure upto Rs. 
100 crores during the year. Later due to financial stringency a 
provision of Rs. 74 crores was made in the Revised Estimate; for 1972-
73 and after utilising anticipated savings in the Grant, a Supplemen-
tary Grant of Rs. 7.49 crores was obtained in March, 1973 session 
of Parliament. Although the State Governments were requested to 
contain the expenditure within the available funds, the State Gov-
ernments could not keep the expenditure within the reduced alloca-
tions as their field formations entrusted with the execution of works 
were spread over numerous circles, divisions, etc. in the State. In 

( . 
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these circumstances, the excess of RI. 1122.51 lakhs resulted mainly 
from avoidance of contractual complications and the requirement 
()f meeting certain pressing claims like those relating to payment of 
land acquisition awards which could not be postponed as they would 
have led to payment of unnecessary interest charges and created 
.administrative and legal complications. 

The above excess was partly offset by savings under Sub-heads 
A 1 (2) -Construction of Border Roads (Rs. 4,12,64,660) , A 1 (3) -Cons-
truction of other Roads (Rs. 3 lakhs), A 1 (4)-Tools and Plants 
(Rs. 3,70,84,024) and B. 1-Construction of Border' Roads (Rs. 
16,16,536) leaving a net uncavered excess of Rs. 3,19,85,536 (B) The 
excess in the Charged Section also occurred under Sub-head A 1 (1)-
Construction of National Highways. No provision was made in the 
original Budget. An expenditure of Rs. 2,49,705 had to be incurred 
by the Central Public Works Department in satisfaction of a Court 
decree which could not be anticipated till late in the year. This 
exess was offset by savings to the extent of Rs. 2 lakhs under other 
.sub-heads in the Grant resulting in a net excess of Rs. 49,862. 

In view of the explanation given above the excess amounting to 
Rs. 49,862 under Charged Section and Rs. 3,19,85,536 under Voted 
Section is required to be regularised wl1ich may kindly be recom-
mended for regularisation under Article 115 of the Constitution. 

This has been seen by Audit. 

,I 



APPENDIX XVDI 

MINISTRY OF WORKS" HOUSING 

Note for P.A.C. 101' regularisation of excess in respect of Grcmt 
No. 82-Ministry of W01'ks and Housing as disclosed in the 

ApPrOpriation Account (Civil) 101' 1972-73 

Original Grant/ Appropriation 

'Supplementary Grant/ Appropriation 

Final Grant/ Appropriation 

Actual Expenditure 

Excess • 

Excess Of Rs. (+) 18,29,176 

• (+) 

Voted Charged 
Rs. Rs. 

1,000 

3,OS,77,ooo 

,~ , ,  

,~ ,  

The original Grant of Rs. 3,05,76,000 was augmented by Rs. 1,000 
by obtaining a Supplementary token Grant in March, 1973 session 
of Parliament. Thus against the final grant of Rs. 3,05,77,000, the 
actual expenditure amounted to Rs. 3,24,06,176 leaving an uncovered 
excess of Rs. 18,29,176 which required to be regularised by Parlia-
ment. This excess of Rs. 18,29,176 in the Grant is the net result of 
excesses and savings under the various sub-heads of the Grant. 

2. The excess has occurred mainly under the sub-head detailed 
below:-

MAJOR HEAD '39' 

B-MisceUaneous Social and Developmental 
Organisations : 
B-s-Special Welfare Scheme 
B.S(I)-Slum Improvement. • 
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Budget 
Grant 
197Z-73 

(x) 

O-

Actual Excess 
Expendi-
ture 

R-[68,86,000 + 68,86,000 
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3. The reasons for the excess are briefly explained as under:-

B. 5 (I)-Slum Improvement (+ Rs. 68,86,000). 

The slum improvement in Delhi was part of the Special Welfare 
Schemes sponsc'l'ed by the Ministry of Works and Housing. In Grant 
No. 22-Grant-in-aid to State and Union Territories Governments for 
1972-73, administered and controlled by the Ministry of Finan •. 
there was an overall lump sum provision of Rs. 125 cJ-ores under the 
sub-head A-4(21)-Special Welfare Schemes and out of this provision, 
an amount of Rs. 20 crores was intended for the schemes relating to 
the Ministry of Wc·rks and Housing. Out of this sum of Rs. 20 crores, 
a sum of Rs. 130 lakhs was meant for slum improvement in Delhi 
and was to have been met from the Demands for Grants of the Mini-
stry of Home Affairs under Grant No. 118-Capital Outlay in Union 
TerritOTies but subsequently it was decided that the expenditure 
had to be met from Major Head 39-Miscellaneous Social and Deve-
lopmental Organisation-Minor Head-Special Welfare Scheme from 
the Demands for Grants of the Ministry of Works and Housing. It 
was anticipated that the expenditure on this account would be met 
from the savings within the grant. The anticipation that savings 
will accrue in the Grant to cover this expenditure did not however, 
materialise. 

4. The excess under the sub-head-B. 50) -and excesses U1der 
other ~  were partly counterbalanced by savings under other 
sub-heads of the Grant l ~ a net excess of Rs. 18.29.176 as a whole 
in the Grant. 

5. In the circumstances explained above, the excess of ~ 18,29,176 
may kindly be recommended for regularisation by Parliament under 
Article 115 of the Constitution of India. 

This Note has beeD vetted by Audit. 
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A EN ~  

MINISTRY OFWORXS & HOUSING -0. ·f:.' ,; : 

Note_ ,for ; th.e P.A.C.: jrw . regularilationvD/ ._ce ... ~ ittitht Charged & 
'UOtiIId$ectkms<r/ Grant No. 8.'J..-oPu&lic WoriCa;'osdilclOHllfiinthe 

Appr0pri4tion Accounts (Civil)" for 197z,,?3c ',,' 

• "1 

Orisinal Gnnt 

Suppleltletltary GRnt 

Final Grant 

Actua1expcnditure . 

Excess • 

Charged Setcion: 

,. 

.. 

9,hilrged .. 
.'. 1 

, . ~ 

2,00,000 

40,so,000 

42.43,49S 

1,93,49:5 

. ~ 

, 
...;...;..,j", 

¥pted 
'  ,  4 

4.2,Bfi,85,ooo 
_,r 

~~ ,  

f 

~ , ,  

~, ~ .  

6,60,22,094 

---

As against the final appropriation of Rs. 40,50,000, the actual ex-
epnditure amounted to Rs. 42,43,495, thus leaving an uncovered ex-
cess of Rs. 193,495 which needs to be regularised. 

The excess of Rs. , , ~  has occurred mainly under the follow-
ing sub-heads: 

--.-,;..-----------.-----
Sub-head 

A-Public Works 

A2-Repairs • 

A2(I)-Buildings 

A6-Grants-in-aid COIltributions etc. 

Final Actual Excess 
grant eXpenditure 

(In lakha of Rs.) 

35'S9 1'5S 

[,OS 

The reasons for the excesses under the abo,vesub.heads are as 
follows: 
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A2 (1) -Building.: ~. , , I .~, 

)lore payments made against court awards/decrees. 

A&-frNftta-in-aid, ccmtributiOnI, etc. 

Payments made to the contractors due to arbitration awards. 

The ~  exceaes were partly counter-balanced by savings; 
under other sub-heads under charged portion of the Grant leaving 81 
net excess of Rs. 1,93,495 which requires regularisation by Parliament. 

Voted Section: 

1. The original grant of Rs. 4286.85 lakhs was augmented by ob-
taining a supplementary grant of Rs. 1438.20 lakhs. The actual ex-
penditure however amounted to Rs. 63,85,27,094 as against the finar 
grant 01. Rs. 57,25,05,000 leaving an uncovered excess of Rs. 6,60,22,()9oJ 
which needs to be regularised. 

2. The overall excess of Ros. 6,60,22,094 is the net result of excesses 
and savings under various sub-heads of the grant and occurred mainly 
under the following sub-heads:-

Sub-head 

A-Public Works . 

A-2 Repairs; A2 (I) Buildings. 

A-7 Suspense 

Final Actual Excess 
grant u:pendituTe 

(Figures in lakhs of Rs.) 

537'93 600'93 

A-7 (I) (J)-Charges 1749' 99 2046' 78 296' 79 

A-7 (2) {I)-Other Suspence Account-Charges 2248'00 2573' 83 325' 83 

The reasons for the excess under the above sub-heads are briefiy 
given below: 

A. 2 (I)-Repairs-Buildings (Rs. 63.63 lakhs) 

The excess was mainly due to: 

Payment of additional Dearness allowance to work-charged staff;. 
payment of Flood advance to the w.e. Estt.; execution of some essen-
tial/inescapable items of repairs; payment of Municipal Taxes and" 
increase in the number of buildings to be maintained. 

A. 7 (1) (I)-Suspense Stock-charges (Rs. 29679 lakhs) 

The excess was mainly due to:-

Receipt of material mOl'e than what was anticipated; procurement 
of steel was much higher during the last quarter of 1972-73; steel was 
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not available easily and 'Steel allotted by J.P.C. and B.R.C. was ad-
vantageous and local purchase at higher rates were saved corres-
pondingly; adjustment of debits of 1971-72 received through advice 
remittances heads from audit. 

A 7 (2)-Oth.e'r Suspense Account Charges (Rs. 325.83 lakhB) 

The excess was mainly due to:-

Adjustment of more A.G. memos. and cash settlement accounts! 
more clearance on acount of adjustment memos. of C.S.S. accounts; 
cost of G.I. pipes received on loan from Central Stores Division for 
Republic Day celebrations could not be written back as the C.s.Dr 
did not is'Sue acknowledgement for the pipes returned to it; delay in 
account adjustment of funds received from F.C'!.; clearance of more 
balances under Suspense head Purchase and anticipated advance 
payments ,and issue of more materials to works than anticipated on 
account of increased progress of works. 

The excesses under the above sub-heads and minor excesses under 
certain other sub-heads were partly counter-balanced by savings 
under other sub-heads of the grant, leaving a net excess of 
Rs. 6,60,22,094 in the grant as a whole. 

In the circumstances explained above, the excesses of Rs. 6,60,22, 
094 (Voted) and Rs. 1,93,495 (Charged) may kindly be recommended 
for regularisation by Parliament under Article 115 of the Constitu-
tion of India. 

This note has been vetted by Audit. 
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~MENT OF INDIA 

: .. ; ,"" 'ii, 

MINISTRY OF WORKS AND HOUSING 

Note for ,the Pu.b1ic Accounts Committee for ~~~  of e:x:ce,s 
in GnmtNo. iSS-Delhi E'dpi.tal . l ~ diselosed in the ApPro-

priation Accounts (Civil) j01' the year, 1972.,73 

_ .. ---------.,-'---.'---_. .... 
Voted 

:OriginaI ' 

,Sueplementary • 

C/ulrg,d 
Original • 

Supplementary 

Rs. 

7,:U,4°,000 

45,70,000 

17,00,000 

Final Grant! ' Actual 
, ApPropriation Expenditure ; Excess 

Rs. 

7,68,10,000 

Rs. ,~. 

7,8M,5.966( -+ )19,85,966(A) 

I.A.---Excess in the voted portion of the Grant 

i\ The,original grant of Rs. 7,22,40,0010 was augmented by obtaining a 
'Supplementary grant of Rs. 45,70,000 in the March, 1973' se .. sion of 
Parliament. Ag.ainst the final grant 0,£ Rs. 7,68,10,000 the actual ex-
penditure amounted to Rs. 7,87,95,9661eavlng a net excesll of 
Rs. 19,85,966 in the Voted Section. The excess of Rs. 19,85,966 was 
the net result of excesses/savings under various sub-heads of the 
Grant and occurred mainly under the following sub-he,ads: 

I. A. . .l ~ 
(Figures in Rupees) 

Final Actual Exess('1 ) 
Appropriation Expenditure (In Rupees) 

Voted. 

Origirutl 2,74,20,000 

Supplementary • 11,70,000 

Re-appropriation ( + ) 13,36,000 2,99.26.000 3,48,48,146 ( + )49022,146 

The excess expenditure of Rs. 49,22,146 under this sub-head was 
incurred by the Central Public Works Department and was mainly 
due to the following factors: - . 

(a) Acceler,ated progress of work of the construction of 272 
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type II and type III ~ , in the ~  at 
Nanakpura and the local purchase of steel made for this 
work (Rs. 8,44,296). 

(b) Payment to the contractor for the work relating to cons-
truction of 1800 type I to type IV residential quarters at 
Masjid Moth to avoid loss of rebate allowed by the con-
tractor for monthly payment's (Rs. 7,12,572). 

(c) The following works of an emergent nature which had to 
be completed before the 3rd Asian Fair (Rs. 13,90,582):-

(i) Construction of Hostel at KasturbR Gandhi Marg known 
as 'Asia House' (Rs. 9,56,212). . 

(ii) H.S. Hostel at Tagore Road (Rs. 4,34,370). 

(ci) Misclassification of expenditure under 'Housing' instead 
of under 'Other Civil Buildings' and 'Departmental Char-
ges' (Rs. 19,74,696) relating to:-

(i) Improvements of existing water supply, external sewer lines, roads 
etc. in various Government colonies-handing over of Civil se,vic!s 
to N.D.M.e.. .  •  •  •  .  •  •  • ~. 5,94,toz 

(ii) Central Reserve Police Works. . 

(iii) Departmental charges. Central Reserve folice Works. '. ' 

Rs. 7,38"p6 

Rs. 6>4l,168 

As the misclassifications affected group heads within this grant, 
these did not cause excess under the grant as a whole. 

The excess of Rs. 49,22,146 under the above sub-4eac;i was counter-
balanced by savings of Rs. 22,51,070 und41r sub-head A.I(2)-Other 
Civil Buildings, Rs. 2,83,67:4 under sub-head A.1 (3) -RehabiIitatioa 
Works, Rs. 3,15,808 under sub-head A E~ l .  charges cre-
dited to other GovernmentsjDepartments etc. and Rs. 85,628. under 
sub-head A3-Tools and Plants charges credited to other Govern-
ments\Departments etc. leaving an uncovered excess of Rs. 19,85,966 
requiring fE:gularisation by Parliament. 

B-Excess in the charged portion of the Grant 

The original appropriation of Rs. 17,00,000 was augmented by 
obtaining a supplementary appropriation of Rs. 2,64,00:) in March, 
1973. Against the fin.al appropriation of Rs. 19,64,000 the actual ex-
penditure amounted to Rs. 20,95,833 thus leaving an uncovered excess 
,of Rs. 1,31,833, which needs to be regularised. This excess was the 

1440 L.S.-8. 
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net result of excesses/savings under various sub-heads of the if8Ilt 
lind occurred mainly under the following sub-heads: . 

. _-----_._-----_._---------
Final Actual 

Appropriation: Expendi-
ture 

Excess 

Al (1 )-Housi,'IJ 
. N .~  Original 

1'.eappropriation" 

" ---.------...:--;l 
,In Rupees) 

1I,1I,300 Xl,20992 (-;)9 622 

The small excess of Rs. 9,622 is due to payments made by the-
Gentral Public Works Department in ~ of arbitration 
awards/court decrees which are charged on the Consolidated Fund of 
lndia under Article 112 (3) (f) of the Constitution of India. 

A.\1(2)-Other C,t·il Bltiidings 
Cha,.,ed 
Original .  . 
Supplementary . 
Reappropriation( -) 

t 4 6S,000 
2,64,000 
c-) .18,500 

Final Actual Excess 
Appropri- Expenditure 
ation 

(Rupres) 

6,80,500 -,62,6351 (+ )82. '35 

-----------------._---_._---
The additional expenditure of Rs. 82,135 was incurred by tile· 

Central Public Works Department (Rs. 65,221) and the President's. 
.tates (Rs. 16,914). 

The excess of Rs. 65,221 relating to Central Public Works Depart--
ment was due to payments made in satisfaction of certain arbitra-
tion awards!court decrees which are charged on the Consolidated. 
Pund of India (Rs. 17,136) and accelerated progress of work pertain-
ing to C:&A..G.'s Buildings (Rs. 48,085). 

The Excess of Rs. 16,914 relating to President's Estates was due-
to the accelerated progress of certain works. 

----.-._--

A-2 EJtablilhttuttt cltiJrges credited to 
..,. Gl1fJtJ.!Depus. 
•. Cltargeti _ 
0riIiDBl •  • 1,00,000 
Jteappropriation( r-) 60,700 

Final 
Appropria-
tion 

Actual 
Expendi-
ture 

(In Rupees) 

Excess 
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The additional expenditure of Rs. 38,027 under this sub-head was 
a consequential effect of increase in works outlay of Central Public 
Works Department (Rs. 36,968) and President's Estates (Rs. 1,059) • 

.. -.. -------.---------,.--.-.----... ----.. ~. .. -----.---

A3-Tools and Plants charged 
credited to otrer Govts.jDeptts. etc. 

Charged 
Original • 
Reappropriation 

40,000 
(-):z8,soo 

Final 
Appropria-
tion 

II,500 

Actual 
Expendi-
ture 

(In Rupeea) 

Excen 

13·549 (1') 2,049' 

The additional expenditure of Rs. 2,049 under t,his sub-head was 
a consequential effect of increase in work's outlay of C.P.W.D. 
(Rs. 1887) and the President's Estate (Rs. 162). 

The total excess under the 'Charged' portion of the grant under 
sub-heads mentioned above comes to Rs. 1,31,833. The expenditure 
was earlier expected to be met out of anticipated savings within the 
sanctioned 'Charged' provision. The anticipated savings, ~ 

did not materialise. 

In the circumstances explained above, the excess of Rs. 1,31,833: 
(charged) and RB. 19,85,966 (Vo.ted) of the Grant may kindly be 
recommended for regularisation by P.arliament under Article 115 of 
the Constitution of Inida. 

This Note has been vetted by Audit. 



APPENDIX XXI 

MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 

(BUDGET DIVISION) 

Regularisation of Excess under the App"opriation "Interest on Debt 
and Other Obligations" in the Appropri:ztiofl Accounts 

(Central) Civil, 1972-73. 

Original Appropriation . 

Supplementary Appropriation 

Final Appropriation 

Actual Expenditure 

Excess. 

Rs. 

73°,03,60.000 
38,63,03,000 '. 

768,66.63,000 . 

, ~, , .  

3,79.53.769 

-----' ---_._-----_. --------_._----'--'-
The Appropriation covers provision for interest charges on the 

·entire debt of the Government of India, whether internal or ex-
ternal, including interest on unfunded debt as well as on the de-
posits in the depreCiation and other reserve funds of the Governmt..iJlt 
Commercial Departments. 

The expenditure is "Charged" on the Consolidated Fund of 
India, in accordance with clause (c) of Article 112(3) of the Con-
stitution of India. 

The net excess of Rs. 3,79,53,769 which is about 0.49 per cent of 
the total sanctioned provision, occurred mainly under su1>-heads 
A-2-Discount on Loans (Rs. 1.6.1) crores) and "Bl (I)-Interest, Com-
mission, etc. on loans from I.B.R.D." (Rs. 1.28 crores), "B.4 (3)-
Other American Loans" (Rs. 3.98 Cl'Ores) and ·"B.7-Loans frorw 
.J'ajan" (Rs. 2.18 crores). and is explained below:-

(i) A.2-Discount on loans. The excess under this head wail 
mainly due to larger discount payable on new loans 
raised during the year and on conversion of ad-hoc 
Treasury Bills into dated securities than antiCipated. 

(ii) B.1 (I)-Interest, Commission, etc. payable on loans from 
I.B.R.D. Floatation of currencies and fluctuations in their 
exchange rates resulted in increasing the interest bill m 
respect of these loans. 

108 
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(iii) B.4(3)-Other Americ4n Loans. The excess under the-
~  occurred mainly due to adjustment, in the-

accounts for 1972-73, of debits of about Rs. 4.29 crores re-
lating to eax:lier years .. These aocli,tional acljustments were 
however,partly'otf&etby non;.adjustment of certain tran-
sactions relating to payment· of interest in 1972-73, leaving: 
a net excess of Rs. 3.98 crores. 

(iv) B.7-Loans from Ja.pa.n. The final Appropriation under' 
this sub-head was based on the central rate of exchange-
taking Yen l-Re. 0.24, which is the usual rate adopted for 
estimating purposes, The actual adjustments in the· 
accounts are, however, made on the basis of the exchange-
rates prevalent on the respective date'S of payments which 
were higher than the central rate due to daily fluctua-
tions as a result of floatation of currencies. This resulted: 
in the sanctioned provision being exceeded by Rs. 2.:JB; 
crores. 

The above excesses were, however, partly offset by savings under-
other heads, leaving the net uncovered excess of Rs. 3,79,53,769 in the 
Appropriation requiring regularisation under Article U5 of the Con-
stitution. The recommendation of the P.A.C. is, therefore, sought 
to the regularisation of the above excess of Rs. 3,79,53,769 under the 
above Appropriation. 

This has been seen by Audit. 



APPENDIX XXI 

MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS 

(BUDGET DIVISION) 

Note for the Pu.bl.ic Accou.ntls Comm4ttee explaining reasons 1M 
~ l  U.Me'I" the Appropriation. "Payments of State share of 
Union Excise .Duties" as disclosed in the Appropriation 

Accounts (Civil) 1972-73. 

Appropriation Total 
Actual 

Expenditure Excess 

--------------
Original Rs. 
Supplementary Rs. 

Rs. 

5,37,43,60,0001.. 66 "" 24 
28,63,64,000 J 5, ,-" ,000 

Rs. 

5,66,73,54,987 

The excess of Rs. 66,30,987 in the Appropriation "Payments of 
States share of Union Excise Duties" for 1972-73 is on account of 
the follOWing reasons:-

. __ ._------------------------------. -----------
(i) Actual payments made in 1971-72, 
but adJusted by Accountant General, 
Harayana in the Accounts for 1972-73 

(ii) ActUal payments made ~ .. ~ , 
but adjusted by Accountant General, 
Bomhay in the accounts for 1972-73 

TOTAL EXCESS 

~

(b) Savings-

(i) Savings due to rounding •  • 
Net excess 

Rs. 12,14,650 

Rs. 66,31,650 

(-) 663 

2. The excess amounting to Rs. 66,30,987 would not require re-
gularisation in terms of paragraph 4.26 of the P.A.C's 45th Report 
(1965-66). _. L 
3. This has been seen by Audit. 

lie 



APPENDIX XXlfi 

MINISTRY OF INFORMATION AND BROADCASTING 

1IC1te for regularisation of exceS8 expenditure under Charged portioft 
01 Gran.t No. 121-Capital Outlay of the Ministry of Information 
and Broadcasting IlS disclosed in the Approp'rla'tion Accounts 

(Civil) 1972-73 

Original Appropriation. 

Actual Expenditure 

Excess: 

----------------------------------------

Charged 

(RI.) 

3,97,75° 

The Appropriation Accounts (Civil), 1972-73, have disclosed aa 
-excess of Rs. 3,97,750 under 'Charged' expenditure in Grant No. 121 
Capital Outlay of the Ministry of Information and Broadcasting. 
"The excess has arisen as a result of the adjustment in March, 1973 
(Supplementary) accounts of the full amount of a debit of Rs. 3,97,75t 
under 'Charged' expenditure against the sub-head of Account B-1, 
Works. This expenditure pertained to the payment made in satis-
faction of an award of an arbitral tribunal in connection with the 
work done by C.P.W.D. in constructing the permanent stUdios at 
Bombay. 

2. The work of construction of permanent studios at Bombay 
was as usual entrusted to C.P.W.D., Bombay. It transpires that out 
of the ~  sanctioned for the project under 'Voted' Grant, a sum 
of Rs. 3,97,750 was paid by the C.P.W.D. to the contractors in ful-
filment of an award in arbitration and the amount was booked by 
'CPWD in their departmental accounts under 'Voted' Grant. Subse-
quently this amount was correctly booked as 'Charged' expenditure 
by A.G. Central, Bombay, by a journal entry. Since the depart-
mental Annual Accounts (Supplementary) were by then already 
aent to A.G. Central Bombay, the Regional Engineer, AIR (West) 
Bombay came to know of the situation only in May, 1973. 

3. In this connection it may be mentioned that it was noticH 
later that the expenditure incurred on account of the payment of 

T I  I 
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compensation in ful1ilment of an award of arbitral trjbunal .: 
dobitable as CCharged' expenditure as per the provision of para 3.1.9' 
of Central Public Works Account Code. 

4. The A.G. Central, Bombay subsequently debited the amount. 
colTectly' Under 'Charged' expenditUre directly by a journal entry 
in the Supplementary ,accounts for 1972-73. This resulted in tbe 
excess 'under .'Cnarged'expenditure while increasing the saving' 
under the relevant head under .'Voted' Grant. Incidentally it may 
be stated that in the 'Voted' Grant there was a overall saving of 
Rs. 1,04,95,837 (after surrender of Rs. 1,20,00,(00) under Grant No. 
121-Capital Outlay of the Ministry during 1972-73, which include' 
the amount of this excess under the 'Charged' expenditure. If it 
had been known at the appropriate time before the payment of the 
compensation to the Contractors that the expenditure was debitable 
to 'Charged' expenditure. necessary action could have been taken 
to obtain the required advance from the Contingency Fund of India 
to meet the expenditure and the Government would have gone for 
a supplementary grant to that extent, subsequently to cover the 
advance. Unfortunately this could not be done. It is requested 
that this excess may be recommended for regularisation ~ 

Article 115 of the Constitution of India. 

5. This has been seen by Audit. 



APPENDIX :XXIV 
MINISTRY OF WORKS It HOUSING 

.}lote tOT tM Public AccOt.l.nts Committee for regu.larisation of exces$" 
in 'ChGrged' Section oj Grant No. 132-Capital Outlay on Public 

Wdrks ~ disclosed in the Appropriation Accounts (Civil) 
fOT the year 1972-73 

Final Actual Excess 

Appropriation Expenditure (; ) 

(Figures in Rs.) 

Original 10,00,000 10,00,000 12,86,210 (i-- )2,86,210 

The original appropriation for the year 1972-73 was Rs. 10,00,000 
under the 'Charged' section of the Grant, whereas the actual ex-
penditure amounted to Rs. 12,66,210 thus leaving an uncovered excess 
of Rs. 2,86,210, which needs to be regularised. The excess of Rs. 
2,86,210 was the net result of excesses!savings under the various sub-
'heads of the Grant and occurred mainly under the following sub:' 
beads: 

------ ---. ------------_._------.-
A.I(3)-Other Civil Buildings Final Actual Excess( -: ) 

Appropriation Expenditure ------(Figures in Rs.) 

-Charged 
Original 10,00,000 6,84,Rso 
Reappropriation (-)3,15,150 

The excess of Rs. 3,90,360 is due to land acquisition charges for 
Survey of India at Hyderabad (Rs. 2,74,908) and other items of 
small magnitude (totalling together Rs. 1,15,452) for meeting ex-
penditure in satisfaction of arbitration awardslCourt decrees. The 
expenditure in these cases was obligatory and unforeseen and had 
to be incurred to satisfy the Court decrees and avoid further in-
curring of interest charges. The Chief Engineers concerned have 
been asked to take timely action in futUre to obtain additional funds 
dudnR the course of the year in such cases. 

The eJ«:ess of Rs. 3,90,360 under the above sub-heads was coun-
ter-balanced by savings of Rs. 1,04.150 under the sub-head A. 1 (2) -
Housing, leaving an uncovered excess of Rs. 2,86,210 (Charged) . 

Il3 



~ 

In the circumstances explained above, the excess of Ra. 2,86,110 
in the 'Charged' section of the Grant may kindly be recommende4 
for regularisation by Parliament under Article 115 of the ~ 
tion of India. 

This Note has been vetted by Audit. 



APPENDIX XXV 

MINISTRY OF DEFENCE 

N~ f.!'r the Public Accounts Committee for regu141'isation of .... 
eeas under voted section of Grant No. "2-Defenee Services effective-
A'rmy" aa l ~  in the Appropriation Account.'! (Defence Services) 

for 1972-73 

Grant No. z-/Jefmu Servic,r EjJectifJe-Army .... 
Original Grant • 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

Rs. 
9,21,94,00,000 

10,75,59,00,000 

1l,Zl.37..47,34Z 

45.78,47,342 

The Original Grant of Rs. 92194 lakhs was augmented by obtai,,-
jng a supplementary Grant oC Rs. 15365 lakhs in March, 1973. 
The actual expenditure, however. amounted to Rs. 11,2.1,37,47,34,2, 
leadin$ to an uncovered excess of Rs. 45,78,47,342 which needs ~ 
be regularised by Parliament under Article 115 of the constitutioll. 
The excess was the net result of increase and saving under various 
sub-heads of the grant and occurred under the following sull-
heads-

Sub-heal 

A-Pay & AUowances of the Army • 

B-Pay & Allowances and Miscellaneous ex-
penses of Territorial army. etc. 

C-Pav & Allowance of Civilians employed 
with (or for) Army. 

D-Transportation 

E-Miscellaneous 

F-Manufacturing & Research Em. 

FI. Military Farms 

Final Grant Actual Excess 
Expenditure 

(In lakhs of Rs. ) 

30687'00 30907'46 220'4' 

700'45 714' 19 13'74 

6490·07 6580'33 90'26 

4394'00 4559'97 165'97 

2624'05 ~  8'23 

840'00 901' 37 6t·'.37 

----_ .. _------_ ... __ ._--------------
IIS 



Sub-head 

F2. Ordnance & Clothing Factories 

Fl. Research & Development Orpnsiation 

F4. Inspection Orpnisation • 

u6 

G-Stores (Other thin for MllluflCturlnJ & 
Research Estt. Illd Military Engineering 
Services (excluding Engineer/stores 
Depots). •  •  •  •  • 

H-Works ~ l  to Revenue) Main-
tenance: etc. • 

Final Grant Ac:maI Excess 
Expenditure 

(In lakbl of RI.) 

22727' 31 2So32'04 2304.67 

2164'50 2379'74 lIS' 24-

JII67'40 J996'80 J29'4° 

30163'20 30182'06 111'86 

2. The reasons for the excess are explained below seriatim-

"A-Pay and Allowances of the Army" (Rs. 220.46 Zakhs) 

The excess (which works out to only 0.7 per cent of the final 
Jrant in respect of this head) was caused by the following 
lactors:-

(i) The per' capita ratio of Pay and AllowancesJRation 
allowances on which the Budgetary estimates were based 
proved inadequate vis-a-vis the actuals. '. I 

(ii) A very large number of personnel availed of the accu-
mulated leave of 1971 in the last quarter of 1972-73, 
resulting in large expenditure on ration allowance. 

"B-Pay and Allowances and Miscellaneous expenses of the' Terri-
torial Army etc., (Rs. 13.74 lakhs) 

The excess was due to a larger number of part time trainees 
llaving turned up for training in the camps, than anticipated 
(based on the previous average) and also on account of changes in 
the disembodiment schedule of Air Detachment Regts Territorial 
Army during the closing months of the year. 

C-Pay and Allowances of CiviHa.ns emplOyed with (or for) Army'" 
(Rs. 90.26 lakhs) 

The excess which works out to 1.()4 per cent of the final grant. 
arose from addl. expenditure on claims for medical reimbursement, 
. children education allowance, tuition fee, etc., and grant of interIm' 
relief with effect from 1st August, 1972. 
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"D-Transportation" (Rs. 165.97 lakhs):-

The increase under this Sub-Head occurred largely on accot1nt 
of larger movements of Service Personnel and Stores than antI-
cipated, andlpartly on account. of adjustments during the year 
of some bills pertaining to the year 1971-72. 

"E-Miscell.aneous" (Rs. 8.23 lakhs) 

The variation is negligible (0.3 per cent only). 

"F-Manu.facturing and Research E.o;tablishments". 

UF. I-Military Farms (Rs. 61. 37 Zakhs): -The excess amounting 
to 7.3 per cent of the final grant was due to higher producticn 
~  caused by increase in prices of milk, wheat, fertilizers, 
animal feeds, etc. (Rs. 52 lakhs) and transportation charges in-
curred on movement of fodder to meet the requirements of Military 
Farms and Civilians at a numbers of places affected by drought 
conditions (Rs. 9 lakhs). 

"E. ~ and Clothing F.act01'ies (R3. 2304-67 Zakhs) 

There was an excess of Rs. 2747 lakhs under this head which 
was partly offset by less expenditure on customs duty (&s. 442 
lakhs) . The reasons for the excess are explained below in respect 
of the items involved:-

(1) Purcha.<;e of Materials (Rs. 2613.00 lakhs) 

The .increased expenditure on the purchase of materials arose 
from the following factors:-

(a) Expectations of slippages in deliveries by firms in res-
pect of contracts placed on DGS&D did not materialise. 

(b) Production of two new items, viz., "Air landing Maps" 
and 'Boats Assaults' for which orders were placed iR 
October I November 1972. 

(e) Increase in the tempo of production activity. 

(d) Prccurement of some high value materials, supplies 
of which we.re not forthcoming in the previous years; and 

(e) 'Steep rise in the cost of some of the materials required 
in large quantities. 
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(ii) PD1l and Allowances, Miscellaneous and Transportation 
(Rs. 121 lakhs) 

T ~ excess was due to heavier expenditure on over-time allow-
ances, than anticipated (Rs. 90 lakhs) , payment of a sum ofRs. 
8.35 blkhs by Metal and Steel Fachry as Central sales tax at the 
end of the financial year which could not be anticipated, parchase 
of stationery from local market owing to non-availability from 
service sources and higher transportation charges due to increased 
:procurement of materials. 

(iii) Works (Chargeable to Revenue Rs. 13 lakhs) 

Increased expenditure en account of rise in the cost of materials 
and ~  (,f)'1'mmption of water and electricity due to expan-
sion in activities. 

"F. 3-Research and Development Organisation" (Rs. 215.24 lakhs) 

The excess which works out to 9.94 per cent of the fil" ';rant 
laas primarily occurred under the Sub-Head purchase of materials 
(Rs. 238 lakhs) due to higher materialisation of supplies than 
anticipated and adjustment of heavy debits from the civil Deptts. 
in the closing months of the year and transportation chalJes due 
to movement of more StOll"es (Rs. 3 lakhs). The excess was partly 
offset by savings under pay and al10wances due to non-filling of 
vacancies, miscellaneous charges and grants-in-aid (Rs. 26 lakhs). 

"F.4-Inspection Organisation (Rs. 129.40 lakhB) 

The excess (Ra. 129.40 lakhs) which works out to 6.99 per cent 
of the final grant is mainly attributable to more expenditure in-
curred on drawing ammunition and weapons from the D.O.O.F: for 
"proofing' of Arms and ammunition manufactured by the Ordnance 
factories. The drawal is made on 'as required' basis and is related 
to production programme of the Ordnance Factories. 

"G-Stores (other than ManufactUring) and Research Establish-
ment" (R8. 18.86 lakhs) 

The overall excess under this sub-head is negligible, being only 
'.06 per cent of the Final Grant. The expenditure on purchase of 
Grdnance and clothing stores, however, registered an increase of 
}\S. 651 lakhs, Medical stores (B.s. 72 lakhs) and Engineering stores 
fRs. 90 lakhs). The reasons for the excess expenditure on procure-
ment of these items are given below:- . 

(i) Materialisation of more demands than :mticipated. Efforts 
were made to stagger the deliveries of the contracted items 
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but as the supplies were already in the pipeline, the 
desired results could not be achieved. 

(ii) In the case of clothing stores, the excess is partly attri-
butable to fiuctuation of rates, placement of fresh orders to 
made good the deficiencies created as a result of issues 
to Bangia Desh!POWs and also extra issues to troops in 
the border area. 

The additional expenditure incurred on the purchase of the 
above mentioned stores was largely offset by saving under ASC 
nores (Rs. 282 lakhs)-due to increase in recoveries for stores sup-
plied by Army to other Services, MH Vehicles and connected stores 
fRs. 510 lakhs) due to delay in the materialisation of supplies, and 

animals (Rs. 2 lakhs) due to non purchase of full complement of 
animals as they were not available in the local market area. 

"H-Works (Chargeable to Revenue) Maintenance etc." 
eRs. 1351.60 lakhs) 

(i) Operational WO'1'ks (Rs. 706 lakhs) :-The excess expenditure 
was due to continued deployment of certain CREF units under the 
eontrol of Army, execution of operational works for increasing the 
Defence potential, especially in the Northern Sector; execution of 
works by Commanders in the Western and Northern Commands 
under para 11 of the Revised Works procedure. 

(ii) Maintenance of buildings (including POW camps), Toads, 
furniture, operation of InstalLations (Rs. 339 lakhs) : -The excess 
was mainly due to the maintenance of POW's camps for a longer 
period than anticipated payment of interim relief to casual employ-
ees not catered for in the budget, increased cost of materials, essen-
lia] repairs to Defence, man-holes, soakage pits, firing ranges and 
sewage system, higher consumption of electricity on account of 
special security lighting arrangements for POW, enhancement of 
.n.ff rates by local bodies, running of stand by generating sets due 
to frequent shedding of electricity in U.p. area, replacement of worn 
eut sPlire parts and urgent requirement of refrigerators and air-
eonditioners in various Military Hospitals. 

(iii) General Charges (Rs. 48 lakhs) :-The excess occurred be-
eause owing to the continued deployment of the troops in strategic 
areas, additional Chowkidars had to be employed for the care of a 
large number of vacant buildings and more expenditure was in-
."rred than anticipated on account of rent for the hired!leasedlre-
lluisitioned buildings. 
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(iv) Tools. PLants & Machinery and MES SWrfJ8 (R8. 253 lakh8):-
The excess expenditure under this Head was due to materialisation 
()f stores, the payment of which could not be withheld. 

(v) M.E.S. Advances:-(Rs. 5.56 lakhs) :-Variation is insigni-
ficant. 

3. In view of the circumstances explained above, the excess of 
Rs. 45,780,47,342 may kindly be recommended for regularisation by 
Parliament under Article 115 of the Constitution. 

D.A.D.S. has seen. 



APPENDIX XXVI 
GOVIBNMENT OF INDIA 

MINISTRY OF DEFENCE 

. Note for the Public Accounts Com.mit1e. for regu.l4risaMn of ac ... 
over voted Grant No.4-Defence Services, Ef!ective-Air Force-As 
diBclosed in the Appropriation Accounts (Defence Service') for the 

year 1972-73 

tnallt No. 4-De/ence . ~. l ~  Ai,. P01'ce 

Original Grant 

Supplementary Grant 

Total Final Grant . 

Actual Expenditure 

Excess . 

299.61,00.000 

30 •• 79.6S.17!1 

5.(6,65,17li 

2. The original grant of Rs. 271.92 crores 'was augmented by ob-
taining a Supplementary Grant of Rs. 27.71 crores in March 1973 
to meet additional expenditure on Pay and Allowances of civilian 
and service personnel, transportation and stores and ligning of new 
protocolslagreements after the ftnalisation of Budget Estimates. The 
actual expenditure in 1972-73 under the grant amounted to 
Ra. 3ot.,79,65,178 against the final grant of Rs. 299,63,00,000; thereby 
leaving an uncovered excess of Rs. 5,16,65.178 which needs regulati-
sation. The total excess was the net result of excess expenditure 
and savings under various sub heads and occurred mainly under 
Sub Heads A-Pay and Allowances (Rs. 53.53 lakhs), D-Transpor-
tation (Rs. 53.23 lakhs) , F-Stores (Rs. 233.191akhs) and G-Works 
(Chargeable to Revenue) Maintenance etc. (Rs. 198.84 lakha) as 
under:-

Sut-·heads Final Grant Actual Excess 

A-Pay and Allowmces 

0-Transportation 

F-Stores 

"4S'00 

,,0'00 

191°6.63 

G-Works (Chargeable to Revenue) Main-
tenance etc. 1516 89 

Expenditure 

(In lIkha of RI.) 

'598' 5  . 53' 53 

623'23 S3'23 

19939.82 ~ .  

1715'73 

-.:------------------------
UI 

1440 L.S.-9. 
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3.1. Sub-Heed 'A' Pall AM AllotDcmce oj the A.F. (RB. 53.53 10k"') 

The overall variation between ftnal grant of Rs. 5545 lakh. and 
actual booked expenditure of RI. 5588.53 lakhs comes to RI. 53.53 
lakhs only. The variation which is nominal being less than 1 per 
eent pertains to Pa, and Allowances of Airmen etc., and hal been 
caused b1 changes in the strength andlor per capita rates of Pay 
and' Allowances of Airmen etc; 

3.2. Sub-Head 'D' Transportation (R •. 52.23 lakhs) 

The excess of Rs. 53.23 lakhs over the final grant was due to more 
expenditure during the clOSing month of the year than anticipated, 
on the following:-

(8) Tranlling and ~l  allowa,;:es 

(b) Rail charge5 . 

(c) Air Transportatinn Charges 

(Rs. in lakhs) 

39'2.5 

S'97 

S.·33 

The excess under the above item was off-set to the extf'nt of 
B.s. 1.10 lubs due to lesser payments made by the Commands] 
station units than anticipated at the modifted stage (Ra. 1.05 lakM) 
on hiI:ed transport and lesser spendings on sea and inland water 
charges (Rs. 0.05 Jakhs). 

The excess under Rail Charges mentioned at (b) above was due 
to unexpected heavy bookings amounting to Rs. 204 lakhs under this 
item during last two months viz. February and March 1973 compi-
lations, as against total adjustment of RI. 160 lakhs during the firat 
ten months, i.e. from April 1972 to January 1973. The abnormal 
heavy adjustments in the last two months could not be anticipated 
at the modified appropriation 1972-73 stage. 

3.3.1. Sub-Head' F' StOTe8 (RB. 233.19 lakhs) 
The excess of Rs. 233.19 lakhs over the final grant is nominal 

being about 1.18 per cent and was on the foUowing:-

(.) A vi.tion StOl'C!l 

(h) M.T. StoreS 

(c:) Coal and Firewood 

. .(d) 0r4DaDc:e StoreR 

(e) Medical StOl'e!' • 

(RIo in lakhs) 

~  

13'26 

IS·O • 

37'70 

34'64 
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(f) Other Miscellaneous ~  • 

.) UD Proiectt 
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17'34 

The cUl:umstances which led to the excess are explained 'below:-

(a) Aviation Stores 

(i) Over materialisation of Supplies against indents placed on 
DGOF, Army etc .• (Rs. 152.30 lakhs) (for items like air-
field lighting sets and parachautes atc.) and foreign 
countries including customs duty (Rs. 104.21 lakhs), and 
erroneous booking of expenditure relating to Air frames 
and Engines as Aviation Stores (Rs. *55.86 lakha) , partly 
offset by decrease in local purchase and more payment 
issues (Rs. 2.05 lakhs) , . 

(b) M. T. Stores 

Over Materialisation of supplies from various sources (B.s. 

22.35 lakhs partly offset by lesser expenditure than anti-
cipated on customs duty and local purchases (Rs, 9.09 
lakhs) . 

(c) Coal and firewood 

Due to receipt of more supplies than anticipated (Bs. 15.M 
lakhll). 

(d) Ordnclnce Stores 

:::me to over materialisation of supplies than antiCipated from 
GGOFIArmylUK (Rs. 67.86lakhs) which was partly offset 
by lesser expenditure on the supplies received :from 
DGS&DIUSSRIHAL and more issues on payments (Rs. 
30.16 lakhs). 

(e) Medical Stores 

The excess is due to the disproportionate heavy issues of 
medical stores during the last quarter of the year as well 
as adjustment of unforeseen carryover expenditure of the 
previous year (Rs. 34.89 lakhs). 'ntis was partly offset 
by a minor saving on local purchases and more issues on 
payments (Rs. .~ lakhs) . 

• Jf thia amount htd been C(lrrC:Clly booked under Airframes and E . ,,~ 

",.onf".aIUDder -tl1etater "b,.ad shown aR Rs. ~  lakhs on p. 29 of Apl'ropriatiNI 
ACCOUnl8 would have been ~p l  reduced. Thil would nOl ho\\'(".\'rf, 
aft'l"ct the total net rXce'ss. .'. 
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(f) Othe-r MiBcellaneous stores 

The excess is mainly due to larger materialisation of .~pp  

than anticipated from DGOFIARMYIUK ere. (RI. 81.31 
lakbs). This was offset to the extent of Rs. 43.97 lakhs 
on account of decrease in expenditure on supplies pro-
; ~  from DGS&DIUSAllocal purchases\customs duty. 

(g) R&D Projects 

More expenditure on BEL" than anticipated which could not 
be included in the final grant due to belated receipt of the 
estimates from BEL (Rs. 2.46 lubs). 
, 

3.3.2. The above excesses were partly offset by savings to the 
extent of Rs. 197.52 lakhsi under Airframes and Engines (Rs. 133.55 
lakhs), provisions and POL (Rs. 58.54 lakhs) clothing stores (Rs. 
5.48 lakhs) due to short fall in expenditure than anticipated. 

3.4. Sub-'IJ,ead 'G' Works (Chargeable to Revenue) Mai7toteft4ftce 
etc. The excess of Rs. 198.84 lakhs over the final grant is 12.61 per-
cent and was on the following:-

(a) Major ~ 

h) Minor ';l' orb 

(C) Maintenan(."e of buildinp Communications, Furniture etc, 

(d) Maintenanl.'e and opef'dtion of instllllationR, 

(e) Depamnental Charge.. 

. 
~  

(Rs. in 
lakhs) 
:W38 

0" 14 

74"91 

73' 11 

65'39 

344'99 

The circumstances under which the said excess occUrred are ex-

~l  below:-

(a) Major "Works 

The excess occurred on ~  of the heavy l ~  payment. 
of Rwp:Ung Account Receipts, Fin.1 bills for carrY-Over works aDd 
adjustment of Central Purchase ll ~ l sche-
dules and on works carried out under ''para 11" of Works Procedure. 

(b) Minor" Works 

The variation is negligible. 
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. (c) ,Maintenance of b1Lildings-Communication.B, FurnituTe etc. 
The excess W8I mainly due to-

(i) E~  repairs to buildings, roads, runaways, furniture etc: 
necessitated on account of Indo-Pak conflict of 1971 
(Rs.23.47 lakhs); 

(ii) Payment of Interim Relief, Ration Allowance, GeneraJ in-
crease in cost of material and labour charges and differ-
eI1ce in cost of stores (Rs. 18.23 lakhs); 

(iii) Payment of final bills including those carried over from 
previous years (Rs. 18.00 laths); 

(iv) Payment of final billsJRARs and cost of stores for urgent 
repairs (Rs. 13.71 lakbs); and 

(v) Upgrading of three airfields (at JaisaImer, Barmer and 
UttarUa) to higher (scale I) maintenance standard CBs. 
1.50 lakhs). 

(d) Maintenance & Operation of Installations 

The excess was due to-

(i) Increase in the consumption of waterJelectricity on account 
of the return of field units to peace locations, increase in 
the rates of waterJelectridty charges of several Electri-
city Boards, payment of which could not be held over 
without loss of rebate, increase in the cost of material and 
normal expenses on pay and allowances of staft (Rs. 60.87 
lakbs). 

(ii) Payment of interim relief, ration money. increase in the 
cost of stores and labour (Rs. 8.70 lalms); 

(iii) Increased expenditure on the maintenance of installations 
and plants and commissioning of new installations at 
various stations in Western and Southern Commands 
(Rs. 3.60 lakhs). 

(e) Departmental Charges (Rs. 65.39 lakhs) 

The excess resulted from additional expenditure on Capital and 
1'tevenue Works Olll which departmental charges are leviable. 

The above excess was partly offset by savings to the extent of 
Rs. 46.14 lakhs under general charges. 
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4. The ezcess expenditure under the above sub-heads and miDoc 
excess -under sub-heads 'B' Pay and AllowaDceI of Reserve and 
Auxiliary Services (Rs. 0.34 lakhs) , 'C'-Pay and Allowances of 
of Civilians (Rs. 5.03 lakhs) and 'E'-Miscellaneous (Ra. 5.55 lakhs) 
was partly counter-balanced by savings under Sub-heads 'H'-
Special Projects (Rs. 32.02 Iakhs). 'I'-Charges In England (0.93 
lakhs) and 'J'-Loss or Gain by Exchange (Ra. 0.11 lakhs) leaving 
a net excess of Rs. 5,16,65,178 which needs to be regularised. 

5. In view of the above explanations, the excess of RI. 5,16,65,178 
may kindly be recommended for regularisation by Parliament ~ 

Article 115 of the Constitution. 

D.A.D.S. has seen. 



APPENDIX XXVII 

GOVDNMENT OF INDIA 

MINISTRY OF DEFENCE 

Note for the Public Account. Committee for regul4riB'atiOn of ezcell 
()ver voted Grant No. 104, Defence Capital Outlay-.as diBclo.ed .. 
the Appropriation Accounts (Defence Seroices) for the year 1972-73 

Grant No. 104-Defence Capital Outlay 

Original Gnnt 

Supplementary Grant 

Total Final Grant 

Actual expenditure, as reHectd in the printed Appropria-
tion Accounts. .  .  .  .  .  .  . 

Excess 

-----------------

t ,90, , ~,  

S.92,00,OOO 

1,1}6,62,OO,000 

The original grant of Rs. 190.70 crores was augmented by obtain-
ing a Supplementary Grant of Rs. 5.92 crores in March, 1973. The 
actual expenditure in 1972-73 under the grant as shown in the 
printed Appropriation Accounts is Rs. 2,12,97,62,412. It has, how-
~ , since been intimated by the Controller General of Defence 
Accounts that the following misclassifications of expenditure have 
been brought to light after the final closing of the acconts for the 
year 1972-73:-

(i) A sum of Rs. 91,259,24 was erroneously compiled to Grant 
No. 1M-Defence Capital Outlay Sub-head A-Army in-
stead of to Grant No.3-Navy, Sub-head F-Stores, to 
which it was appropriately chargeable. (There has 
otherwise been a saving in the latter Grant). 

(iI) A sum of Rs. 1,99,391.50 was erroneously classified to the 
Voted portion instead of the 'Charged' portion of Grant 
No. 1M-Defence Capital Outlay, Sub-head A-Army. 

Thus, the actual expenditure under the grant amounted to Rs. 
2,12,94,71,761 against the final grant of Rs. 1,96,62,00,000 tllereby 
leaving an uncovered excess of Rs. 16,32.71,761 (instead of Rs. 
16,35,62,412 shown in the printed Appropriation Accounts) which 

~., regularisaticn. This excess represents the net result of e'IC-

I" .. _. 
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cess expenditure and savings under vanous sub-heads that bave 
occurred as follows: --

(In thOUlallds of Rs.; 

Sub-heads FinaJGrat AdaaI Exc:ess/ 
expenditun Savin.,. 

A-Arm' . 69,00,00 8,,0',34 J'5,os,34 

B-Navy 62,79,63 60,67,51 (-)2,12,12 

C-Air Fo·ce. 22,01,,6 26,24.38 4,22,82-

p-ManuflChU'inl & RelellCh Eatabliabmenu 42,80,81 40.97148 (-)1,83,33 
---

2. The reasons for the exeess are explained hereunder:-
A-ARMY (RI. 1605.34 1a1cha) 

The excess of RI. 17.86 erores under Array Works (including 
stock-I?ile) is attributable to the execution of a' large number of 
works under para 11 of the Revised Works Procedure and on meeting 
inescapable contractual liabilities. After the cease-fire of December. 
1971, and especially after the violations -of cease-fire in Jammu and 
Kashmir in May, 1972, Formation Commanders found it necessary to 
sanction a large number of works under para 11 of the Revised 
Works Procedure to meet the urgent needs of troops deployed in 
operational locations in order to prevent further intrusions by Pak 
Army. An accurate estimate of the total liability arising from 
these works (the expenditure on which is not covered by the normal 
budgetary allotment) could not be had in time. It eventually trans-
pired that the expenditure on these works executed could not be 
accommodated within the sanctioned budget prOvision for the normal 
works and there was accordingly an excess of expenditure. By the 
time this came to light, it was too late to go in for a Supplementary 
Demand. The excess under the Sub-head was, however, partly offset 
by saving under Military Farms (Rs. 0.04 crs.) and Acquisition of 
Land (Ra. 1.73 era.) due to non-receipt of debits from civil authori-
ties. 
3. C-Aif' Fcwce (Rs. 422.82 14khB) 

The excess under the Air Force Works (Rs. 466.75 lakhs) resulted 
from accelerated progress of works, inescapable expenditure on 
urgent operational works pnder para 11 of the Revised Works Pro-
cedure, payment and adjustment of contractual liability and Inter 
!)epartmental scbec1ulealCentral Purchase vouchers which could not 
:,@ postponed and more expenditure on cement, steel and other 
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stores. The excess under this Sub-Head was partly offset by savings 
under acquisition of land (Rs. 42.44 lakhs) and special projects (Rs .. 
1.49 lakhs) . 

4. The total excess of Rs. 2028.16 lakhs (Army Rs. 1605.34 lakhs and 
Air Force Rs. 422.82 lakhs) was partly counterbalanced by saving ot 

. Rs. 212.12 lakbs under 'Navy' (including purchase of ships) and 

. RI. 183.33 lakhs under 'Manufacturing and Research Establishments' 
due to less expenditure than anticipated, leaving a net excess of Rs. 
16,32,71,761 which needs to be regularised. 

5. In view of the position explained above, the excess of Rs. 
16,32,71,761 may kindly be recommended for regularisation by the 
Parliament under Article 115 of the Constitution. 

D.A.D.s. has seen. 



APPENDIX XXVIII 

ExpZanatory Note on Excesses over Voted Granta aud Chctrg,fl Ap-
prO'p'l'jations during the year 1972·73 Vide Para 7 (Pages 8 $0 
12) of Report Qj the Comptroller and ,AuditOr Gen.erllZ Q/ I. 
for the ylear 1972-73 and PaT4 30 (Pages IS) of Appropri4tion 
Accounts of the Railways in India fdr 1972-73-Part 1-Review. 

Buring 1972-73, excesses amounting to Rs. 10.21 crores over the 
sanctioned Grants/Appropriations occurred under four Grants and 
one Appropriation only. The bulk of this excess was shared bet-
ween two major Grants viz. Grant No. 15-0pen Line Works, Capi-
tal. D.R.F. and Development Fund (Rs. 9.20 crores) and Grant No. 
5-Repairs & Maintenance (Rs. 0.83 crore). 

1.2. Under Grant No. 15, the excess largely occurred due to in-
crease in expenditure in the purchase and stocking of stores, j  . 
creased inventory holdings, and greater Works in Progress in P  . / 
duction Units. The inflationary pressures also contributed in a .4 
siderable measure tcwards these excesses. This situation, no , to 
called for better management of stores-keeping and internal ct)nlfe 
over the financial working of Production Units and Workshops. 
Towards this end, the attention of the management at the highest 
level was drawn and several steps, like setting up of Inventory Con-
trol Cells over the Zonal Railways and Production Units, more fre-
qqent reviews flf workshop manufacturin.j. suspense account at the 
., ~  level etc., were initiated and pursued vigorously. It may, 
however, be observed that the excess under Grant No. 15 during 
1972-73 was Rs. 9.20 crores against the excess of Rs. 29.58 crores, 

which occurred in 1971-72. 

1.3. The excess of Rs. 83 l$hs under Grant No.5. hardly consti-
tutes 0.25 per cent of the final Grant of R$. 333.34 crores voted by the 
Parliament Heavier expenditure on shop and shed repairs to roll-
ing stock was the main cause for the excess. Last year, the excess 
under this Grant was as high as Rs. 5.47 crores. 

1.4. It may be mentioned that every ~  is taken to assess the 
expenditure under various Grants/Appropriations as precisely as 
possible and to obtain supplementary allotments, where necessary. 
So that the excesses are avoided to the maximum extent. 

130 
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1.5. It is requested that the P.A.C, may be leased to recommen:d 
regularisation of these excesses by the Parliament in the manner 
prescribed under Article 115 of the Constitution of India. 

1.6. This memorandum has been seen by Audit. 

DETAILED NOTES 

Voted Grant No.5 Revenue-Working Expenses-Repairs & Main-
tenance. Excess of Rs. 82,67,775 over Rs. 3,33,34,48,000. 

2.1. This grant deals with expenditure on Repairs and Main-
~  of Railway assets including track, bt.¥.ldings, rolling stock, 

ferrIes, electrical and signal equipment and installations, machinery 
etc. 

2.2. The excess of Rs. 0.83 crore is only 0.25 per cent of the final 
grant of Rs. 333.34 crores voted by the Parliament. Two supple-
mentary grants totalling to Rs. 23.75 crores were obtained in Decem-
ber, 1972 and March, 1973 for expenditure on payment of additional 
Interim Relief sanctioned with effect frol)1 1st August, 1972, urgent 
repairs to damage caused by fioods, cyclones, repairs to track, ser-
vice buildings, yards and roads etc., arrear payment of rental of 
Posts and Telegraphs wires, repairs to railway property damaged 
by Mulki Rules aiitation, increased expel'1diture on improved train 
lighting. repairs to electric locomotives and electric multiple unit 
stock and more maintenance of installation etc., increased in pay-
ment. of city compensatory allowance due to upgradation of certain 
Cities" more expenditure on maintenance of signal and telecommu-
nication installation and assets including purchases of more stores 
and spares for this purpose, more purchases of tarpaulins and other 
misc. equipments etc. One of the main ~  for the excess was 
increase in prices of store due to inflationary pressure, which, inter-
alia, resulted in heavier expenditure on Repairs and Maintenance 
of Rolling Stock and other assets. The excess was shared by all the 
Railways except Central, Southern and South Central Radlways. 
The excess occurr"Ci mainly due to more expenditure on shed and 
shop repair to rolling stock (99 lakhs)-includes underestimation 
of funds to the extent of Rs. 15.9 lakhs by Northeast Frontier Rail-
way in respect of certain arrear adjustments for periodical ~ l 

of rolling stock, repairs and maintenance of electrical aod Slgnal 
services (23 lakhs', payment of interim relief and ~ . allow-
ance (14 lakhs) and more expenditure on emergency wa1j:!rlOg ar-
rangements (8 lakhs). These increases were partly offset by sav-
ings due to adjustment of credits through stock adjustment account 
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(31 ~ , less p~  for rental of Posts and Telegraph wires (11 
lakhs) and aggregate of other minor variations (lQ lakha). 

2.3. After including the amount of misclassiftcations viz. 
~. 6,34,091 (c:f. A ~ A and B). the excess actually requir. 
~  regularisatton by Parliament works out to Rs. 89,01,868 in rela-
tion to the voted grant of Rs. 3.33.34.48,100() (an excess of 0.27 per 
cent) . 

Voted Grcmt No. 100Workin.g Expenses-Staff Welfare ExcelS oj 
Rs. 9,88,574 over Rs. 30,47,27,000 

3.1. This grant Heals with expenditure on medical facilities 
health and welfare services, educational assistance and training ef 
staff, staff canteens and other staff amenities. 

3.2. The excess of Rs. 9.89 lakhs comes to 0.32 per cent of the 
final grant of Rs. 30.47 crores voted by the Parliament. Two sup-
plementary grants totalling to Rs. 1.14 crares were obtained in 
December, 1972 and March, 1973 for payment of additional Interim 
Relief sanctioned with effect from 1st August. 1972, on the recom-
mendations of the Third Pay Commission, more expenditure on 
medical stores and medicines due to increase in prices and number 
of patients and more reimbursement of tution fees for school chil. 
dren of Railway employees. more expenditure on canteen ~ _ other 
staff amenities. The excess was due to heavier expenditure on 
medical store and medicines and diet charges owing, inter-clia, due 
to increase in. prices. The excess was shared by Eastern. North 
Eastern and South Eastern Railways. 

3.3. After including an amount of Rs. 93,000 misclassified (d. 
Annexure A & B), the excess actually requ,ring regularlsation by 
Parliament works out to Rs. 10,81,574 in relation to the voted grant 
of Rs. 30,47,27,000 (an excess of 0.35 per ce,nt). 

Voted grant No. 13-Revenue-Open Line Works Excess of Rs. 8,SG,949 

Ot'er Rs. 7,00,36,000. 

4.1. This Grant deals with expenditure on works costing not more 
than Rs. 25.000 each on stat! welfare (such as hospitals. schoolS. p~  

grounds. marketing facilities in railway colonies etc. and matchmg 
share capital contribution to the Railwaymen's Consumers Co-opera-
tive Societies) and on unremunerative operating improvements esti-
mated to cost not more than rupees three lakhs each and on new 
minor mork,i.e. works costing RI. 25.000 or less each. other than rail-

way users' amenities. 
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4.2. The excess of Rs. 8.31 lakh. works out 1.19 per cent of the lin.! 
grant of rupees 7.00 crores, voted .by the ParltamlDt. Tbe ....... 
shared by Central Northern, Southern, South Eastern and Western 
Railways and was due mainly to more receipt of material at the 
fag end of the year and ftuctuations in the progress of wort. 

4.3. After excluding the amount of mlsclassificatioD viz., Rs. 51.000 
~. . Annemres. A and B). the excess actually requiring regularisa-
bon.by the Parl1ament works upto Rs. 7.79,949 in relation to the voted 
grant of as. 7,00.38,000 (an excess of 1.11 per cent). 
Voted Grant No. 15 Open Line Works-Capital. DepreciAtion Reserve 
Fu"" and Development Fund-Excess of Rs. 9,19,76,995 over Rs. 
7,34,38,27,000. .  . 

5.1. This Grant deals with the expenditure on (1) additions to 
railway assets like rolling stock. machinery and works and on trans-
~  under Stores. Manufacture and Miscellaneous Advances (Sus-
pense) charged to Capital, and on the replacement of such assets 
charged to Depreciation Reserve Fund and (ii) Development Fund 
representing expenditure on amenities for passengers and other rail-
way users, staff welfare works including the cost of quarters of class 
III and class IV staft costing above Rs. 23,000 each. and unremunera-
tive operating improvement works costing more than rupees three 
lakhs each. 

5.2. The excess of Rs. 9.20 crores works out to 1.25 per cent of the 
final grant of Rs. 734.38 crores. A supplementary grant of Rs. 4.54 
erores was taken in December, 1972 and another similar grant of 
Rs. 77.65 crores was taken in March, 1973 for various purposes such as 
recoupment of an advance taken from Contingency Fund of India 
in respect of procurement of wagons. for undertaking certain urgent 
worb payment of Interim Relief sanctioned with effect from 1-8-1972. 
more purchase of stores for works. general purchases at enhanced 
rates. more payments to MrS Heavy Electricals (India) Umited for 
~ppl  of traction equipment. and escalation charges (Stores Sus-
pense), more manufacture of rolling stock in progress and drawalof 
more stores (Manufacture Suspense), more procurement of imported 
steel and .material for fabrication etc. (MiSC. Advances). revision of 
prices of ·locomotives ex. D.l;..W. to cover payment of diese1lelectric 
spares and speedy progress of manufacturing programmes (Rolling 
Stock), speedy progress of certain works and throw-forward expendi-
ture from previous year (structural engineering works). . 

The excess of Rs. 9.20 ~  was shared by six Railways namely, 
Eastern, 'Northern. North. E~ . Southern. South Central. and 
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Western and two Production Units viz Chtttaranjan Locomotive 
,vorks arid 0.1 L.otomotive Works. " , .. 
It oecurred under:-

(a) Manufacture Suspense (4,64 lakhs) mainly on account of 
drawal of more materials from stock and from direct 
purchase, owing inte'r alia. to increase in prices (2.81 lakhs), 
less issue of manufactured stores to works and stock (1,49 
lakhs), better .out-tUJ'n (38 lakhs), partly offset ~  saving. 
on account of aggregate of minor variations (4 lakhs). 

(b) Works (4.48 lakhs) mainly on account of more receipt of 
permanent way material and stores, owing, int.ler alia 
to increase in rates (3,31 lakhs). more progress in certain 
works (90 lakhs). more debits on account of throw forward 
works (18 lakhs). taking up of certain urgent works during 
the year (16 lakhs); partly offset by aggregate of minor 
variations (7 lakhs). 

(c) Stores Suspense (1,60 lakhs) mainly on account of fluc-
tuations in adjustment through stock adjustment account 
(2,76 lakhs) more purchase of stores and debits (lerefor 
owing inter alia to increase in prices (1,69 lakhs). more 
stores returned from works etc. (95 lakhs) and aggregate 
of minor variations (59 lakhs); partly offset by more issue 
to manufacture and works etc. (3.29 lakhs) and less pur-
chase of coal & H.S.D. oil etc. (1.10Iakhs) and; 

(d) Development Fund (1.50 lakhs). mainly on account of ad-
justment of more debits for stock (69 lakhs). more progress 
of certain works owing to better availability of materiall 
(571akhs), taking up of certain out of tum works (10 lakha). 
certain adjustments on completed works (f lakhs) and 
aggregate of other minor variations (10 lakhs). 

5.3. }d against the ~  explained above, savings oCcurred 
under:-

(a) Bolltng Stock (2,24 lakhs) mainly on account of less pro-
duction of rolling stock etc. ·(1.35 lakhs) , non matertal1 .. • 
tion of certain payments for stock (90 laths); partlycou.· 
ter-batanced by aggregate of minor variations n 1.1m); 

(b) Mise. Advances (Capital) (72 lakhs) mainly due to less 
-advance 'payments to suppUers for imported ~l etc. (97 
lakhs) and aggregate of other minor variations (6 lalths); 
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partly counter.balanced by drawal of more store. for fabri-
catton etc. (31 Jakhs); and 

(c) Taking over of open line wire. from Posts and Telegraphs 
department (6 lakhs) due to non-receipt of debits from 
the P. & T. Department. 

5.4. After including the amount of RI. 3,92,575 misclassi1ied (c.f. 
Annexures A & B), the excess actually requiring regularisation by 
Parliament works to Rs. 9,23,69.570 in relation to voted grant of R •. 
7.34.38.27,000 (an excess of 1.26 per cent). 

Charged Appropriation No. {j Revenue-Oper4ting St4ff--exceas of 
Rs. 8.557 over RI. 2,23.000. 

6.1. This charged Appropriation relate. topaymenta arising from 
Court decrees etc. in respect of operating staff employed in Locomo-
tive. Carriage & Wagon. Ferry. Steamers and Harbours. Tramc (in-
cluding staff at stations). signal and Telecommunication and Electri-
cal Traction Departments. 

6.2. The final appropriation comprised of a supplementary appro-
priation of RI. 2.23 lakhs obtained in March, 1973 for payments in 
satisfaction of Court decrees. The actual expenditure i.e. decretal 
payments. however. exceeded the appropriation available by a small 
~  of Rs. 9.000 representing an excess of 3.85 per cent over the 
final appropriation. 

6.3. After including the amount of misclassificatiOn viz. RI. 621· 
~ . Annexures A & B). the eXcess actually requiring regularisation 
by the Parliament works upto Rs. 9,178 in relation to the final Ap-
prSJpriation of Rs. 2,23.000 (an excess of 4.12 per cent). 
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IfNNEXURBB -
Grat ND. S-RfIWffW Worlrint E ~ and ~. 

--------------------------........ ~ 
S. No. 

I. 

2(a) 

2(b) 

Particulan 
, 'I 

ExcelS shown in the Appropriation Accounts 

Deduct :-

Bxpcnditure relating to Gl'IDt No. 10 (84,000) booked uDder 
Grant NO.5. .  .  .  . .'. ( 

Add:-
~ re\atina to Grant No. S' booIraed to Gnat No. .. 

~, , Grant No. 9(5.81.7IS) Grant No. 13 (t8,()OI'j) md 
Grant No. 15(94.342). •  •  •  •  •  •  • 

Real excea' to be rcguIarilCd by Parliament (1)-2(.) +2(b). 

Gf'fIIIft lUI. ~ U  workin.Y Expemes-StfI/f WeI/are. 

I. Bxcess shown in the Appropriation Accounts. 

2(a) Deduct :-

Bxpcnditure relating to other Grants booked under Grant No. 10 

2(b) Add:-

Expenditure relating to Grant No. 10 booked under Grant No. 
4<9,000) Gront No. s (84,000)·· •  •  •  •  • 

Real excess to be reguIarised by the Parliament (1)-2(a) +(b). 
()ra1Il No. 13-Opm LiM Works -R __ . 

1. Bzceas shown in the Appropriation Accounts. 

2(1) Deduct :-

Expenditure relating to Grant No. IS (33,000) and Grant No. 
5(18,000) booked under Grant No. 13· •  •  •  • 

Add:-
~ . .~ to ~ . No. ~  ~ ~ . ~ 

Real excess to be reguI.arised by Par1Wnent (1)-2(a) +2(b). 

GrQllt No. IS-OPen Lim ~ . D,pr,ciat,'on Reserve Ptmd 
and Development Pund. 

1. Excess shown in the Appropriation Accounts. 

2(a) Deduct :-

Expenditure booked under this grant, relating to Grant No. 

Amount 

93,000 

10,81.574 

5(9 4.342), ~ ~  of ~  ~~  ~ Deptts. (2'15,678), rectification of mlsclassificatton Jll preVIOUS year 
(1,36,326), Certain ~  taken under Receipt ~ cafital ~  of reduction in expenditure (II,754) and certaIn Charged expenditure taken under 'Voted' (6,000)., •  .  • 4.64.ICO 

Add:-(b) Expenditure relating to this Grant booked under Grant No. 9 
2 ,~  , Grant No. 13 (33,000) .~ Grant No. 14 .~ ,  

and certain crcc1ts taken under CaPItal Jll8tead of eanungs (3 97 >406). .  . B,s6,67! _ •. ___ :?1 

1440 L.S.-tO. 



S. No. 

J. 

2(1) 

138 

Real c:zceu to be rcauJariMd by Putiament (I) -2(1)+(b). 

Excess shown in the Appropriation Aa:ounts. 

Peduct :-
Expendinue relatiDa to other Grants booked UDder Charged 

Appropliation No.6. 

Add:-
Expenditure relating to 'Qwoaed • Appropriation taken Voted 

(6:u) 

Real Excess to be replariIed by the Parliament (I)-:z(a) +(b). 

11,557 



APPENDIX XXIX 
GovIaano:NT or lmJa 

MinIstry of ~ 

(P&T Board) 

Note tor the Public Aceounb Committee fM 7'eguZarilCltion of exces, 
008f' the VOteci GrIIn:t No. "89-PosU cm4 Tejegrapha-Working 
hpenres" as disclo,ed in the App-ropricttiOn AecmmtB for the 
l ~ 1912-73. .  . 

The Final Accounts for the year 1972-73 disclose an excess of 
Rs. 69,62,843 over the Voted Grant No. '89-PGSts II Telegraphs-
Worldng Expenses'filS detailed below:-

-----------------------------------------------------
Original Grant • 

Supplementary Grant 

Total Grant 

Actual Expenditure 

Excess 

RI. 
2.92.32.73,000 

2,16,87,000 

2,95019,60,000 

2,9$.&9,%3,843 

2. This Grant provides for meeting the Working Expenses of 
the Posts and Telegraphs Department under Salaries, Travelling 
Expenses, Contingencies, Pensionary Charges and Other connected 
Expenses relating to printing of Stamps, Postcards, Stationery and 
Printing, besides, for meeting expenditure on conveyance of Mails, 
Depreciation, Contribution towards Capital expenditure and Ameni-
ties to stan etc. 

S. The Budget provision of Rs. 2,92,32.73 lakhs under this Grant 
was augmented by obtaining a aupplementary grant of as. 286.87 
lakhs in March 1973 to meet larger payments to (i) Railways as a 
result of revision of rates retr0$p8Stive with eilect from 1st April, 
1971, for the haulage of postal and Non-Postal Vans and for carry-
ing mails and Parcels under weighment system and (ii) Airmail 
Carriers on account of ad-hoc interim increase sanctioned retros-
pectively with effect from 1st March, 1970 in the rates of remunera-
tion payable to the Indian Airlines and other Air Carriers for the 
Conveyance of Mails of Indian Origin over routes within India as 
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well as to Nepal and Bangladesh. The additional grant voted by 
Parliament was utilised for the purpose for which it was sought for. 
However, the actual expenditure, mainly under 'Contingencies', ex-
ceeded the provision l~ . l  and taking into account 
counter-balancing savings.under various other items of expenditure, 
resulted in a net eXC •. 9f 0.70 crotes ~ the Grant. 

4. The increase in expendftttre under 'Contingencies' was mainly 
que ~, ijle ~ ~  at the RE72-73 stage the demand of the ~ 

was ck.,ticaUy cut as a.measure of economy. Against the demand 
of Rs .. 2J.76crores iIie BE was retained at the ~ budgetted: 
amount of Rs. ~  eX-ores. However in view of the commitments 
already made the circles did not find it possible to effect savings to 
this eX'tent. There was also a steep rise in the prices of various 
arncle:>which made: 1t difficult for the Circles to contain the expen-
diture within the sanctioned grant. In consequence the actuals tor 
72-73 came to Rs. 19.66 crores against the RE of Rs. 17.39 crores. 

5. The position of funds as provided for under the above men-
tioned item at various stages and the actual expenditure under the 
same along with other counter-balancing factors rendering the ex-
cess ~  over the sanctioned grant is indicated below: 

(Figures in lakhs of Rs.) 
Original Sectioned ~  Heads Grant Grant Actuals 
72-73 (Inc:lUlive ~ 

ofaupply 
Gnlatn2-73 

I 2 3 4 5 

Contisendee . ., 17,39 17,39 19,66 (+)a,a?-

Maintenance of Assets. 12,00 12,00 12,78 (+)18 

Petty Worb . , . 5,00 ,,po .... 6 (-)54 

Stationery &: Printing 4,63 .,83 4,17 (-)66 

Other items (incbuive of aaIary 
of staff) 2,53.31 2,55.98 2,54.83 (-)I,IS 

Total . 2,92,33 2,95,20 2,95,90 (+)70 

6. The net excess or Re. 69,62,843 over the sanctioned Grant may 
kindly be recommended for regularisation by parliament under 
Article 115 of the Constitution. 

The Note has been vitted by Audit. 



APPENDIX XXX , 

1. Recommendations/Observations that have been accepted by 
Government 

Recommendation 

"The aggregate amount of excesses recorded under various voted 
grants and charged appropriations ranged from Rs. 3.78 crores to 
Rs. 55.76 crores during the period 1965-66 to 1970-71. In paragraph 1.3 
of the 49th Report (Fifth Lok Sabha) the Committee had expressed 
their concern over the extent of deterioration in the position during 
the year 1970-71. The position has now become really alarming 
inasmuch as the amount of excesses that occurred during 1971-72 was 
as high as Rs. 223.81 crores. The Committee have thus reasonS to 
believe that something is basically wrong with the system of estima-
tion of expenditure. Year after year Parliament is being presented 
with a fait accompli which to say the least is highly undersirable. 
The situation needs to be remedied without :further loss of time. The 
Committee find that in response to their observations, a Task Force 
consisting of an officer each from the Department of Expenditure, 
Department of Economic Affairs (Budget Division) and the Office 
of the Comptroller and Auditor General of Indfa, has been consti-
tuted to have a detailed analysis made of the effectiveness of the 
various procedures for expendiure control ~ ~  functioning 
of the system of ~ l finanCial control and to"suggest to Govern-
ment ~ l hteasUtes to improve, the . ~  'system. The 
Coinmittee desire that the matter shdUld be 'examined eXpeditiously 

~l l ~ ,  takenjPfoposed. to be'taken intimated to 
them. The Committee furtheJ;' desil'e that ~  be an inbuilt 

~  ~  ~ l  serve ~  a l ~ T  apparatus in the 
various Ministries to analyse the reasons for the ~ as and when 
they occur and take timely remedial meas]lres to obviate them." 

J ' , r" :. ""; ,,' 1'1; t 

la. No. 1 (Para'1.16) of Appendix XXVilr ,to 86th Report 
"PlA;C.(Fifth Lok Sabha)]. 

Action taken 

The Task Force whiCh had been constituted for investigating the 
excesses etc·, in their report have inter alia observed that the exist-
ing procedure for control over, p ~  is adequate and if this 
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is allowed properly by the Ministries I Departments, the expenditure 
would closely approximate to the sanctioned grant. They added that 
there are, however, certain cases where the existing procedure did 
not help the controlling officers to restrict the expenditure to the 
sanctioned grant. They have accordingly suggested certain proce-
dural changes in so far as those particular grants are concerned. 
The various changes suggested are:-

(i) The system of grants-in-aid to States for expenditure on 
maintenance and construction of National Highways may 
be tried by the Ministry of Shipping and Transport in con-
sultation with their Associated Finance and the C. & A.G. 

(ii) As regards the grants relating to Union Territories which 
contain several group heads the expenditure on which 
is incurred by the MinistrieslDepartments who are ad-
ministratively concerned with such expenditure, the 
decentralisation of the grant from the point of view of 
budgeting, accounting am the constitutional obligation. 
if any, may be examined. If this is not feasible, the Minis-
tries which are fesponsible for incurring expenditure on 
the group heads in the ·grant should be made responsible 
for regulating the expenditure with ireference to the sanc-
tioned allotment. 

(ill) In the case of works expenditure where the excesses are 
largely due to lack of control in suspense of stores tran-
sactions, . the system of net budgeting (the difference bet-
ween the total debits and total credits on account of 
transaction. of store,) which is followed in the Posts and 
TeIesrapbJ . may be tried by the Ministry of Works & 
HoUling in coasultation with their Associated Finance 
and the C. & A .. G. 

(iv) In the case ot provision for interest charges, the interest 
for a financial year may be calculated and credited on the 
basis of bal:anee during a 12 months period different from 
the financial year, say, JUly to June. 

2. The above suggestions of the Task Force are being examined 
and appropriate action will be taken in consultation with the Com-
ptroller and Auditor General wherever necessary. 

[Ministry of Finance (Deptt. of Expenditure O.M. No. 12(2)-E 
(coord)!?4, dt. 4-3-741. 
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...... I .... 

In tenns of paragraph ~.  of the ~ ~p  (Fourth Loll:' Satma) 
of the Committee, the notes on exCesses duly vetted by Audit should 
be ~  to tqe ~  immediately att;.,r the presentation 
at the Appropriation ACCOWlts to Parliament or by 10th ApriL which-
ever is later. Accordingly, the notes explaining the excesses disclosed 
in the Appropriation Accounts for the year 1971-72 were due on 10th 
April, 1973 from the Ministries of Railways. Defence and Communie&.-
tions and on 18th April. 1973 from the other Ministries. However. 
it is regrettable that none of the notes was sent upto 5th May, 1973. 
As many as 11 out of 34 notes were, delayed for a period of over 3 
months. The note in relation to Grant No. 126-"Capital outlay in 
Union Territories apd Tribal Areas" was sent as late as on 8th August, 
1973, wiUl the result that this Report could not be finalised by the 
Committee earlier to ensure regularisation of ~ ~ . without 
delay. Sqch serious delays ~ have occurred despite in5tructions f.rom 
the M ~  of Finance in May. 1972. in pursuapce of 1UlNJ::Jjer 
recommendation of the Committee vide para 2.2 of the 29th Report, 
(1971-72) (Fifth Lok Sabha) cannot but be deprecated. The Com-
mittee would like the Ministry of Finance to take urgent steps to 
enS\lre prompt and timely ~  of the notes on exceases to the 
CoDlmittee in fu.ture. I 

[S. No. 2 (para 2.2) of Appendix XXVIII to RePOrt of the PA.C. 
(:Jth Lok s.bha) 1 

Aedaa 'I'UeII ) 

A ~ l in this , ~  is ~  ~ ~ ~l ~ N, ~. 1-

(IBDtRry of FiDanee (Deptt. of Eeoaomic AffairS) «;).M. No. 8(.')-
~. ~  ~  

Goyernment  of India 

MiDj$try of ~  

(Department of Economic Affairs) 

Now ~l . the J.t ~ , 197"-. 

NOTE 

~  ~  of the IbccesS88 over Voted Grants and' 
Charged ,Appropriations under Article 115 of the Con-· 
stitutlon. 
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Accord1ng to the procedure for preparation and submission of 
Notes to the Public Accounts Committee for reguIarisation of excesses 
Dver 'Voted' Gnntil'Charged' appropriations applicable from the 
-excesses 'for 196'7-68 and thereafter, the Notes, duty vetted by Audit, 
.have to be submitted to the Public Accounts Committee immediately 
;after the pres&ntation of the appropriation Accounts before Parll .... 
:ment or 10th April. which ever is later. While  approaching the 
Public Accounts Committee for approving the above procedure vide 
this Ministry's No. F.5(20)-BI68 dated the 6th October 1968. it was 
mentioned that if it was not found possible to adhere to the above 
time schedule, a further submission would be made to the Public 
Accounts Committee for revising the same. 

'2. Experience has shown that despite best efforts, it has not been 
possible to adhere to the due date for submission of Notes to the 
Public Accounts Committee. The Committee had commented on this 
delay in paragraph 2.2 of their Twenty-ninth Report (P'ifth Lok 
Sabha). The matter was considered in July. 1972 and it was pro-
posed to Audit that in view of the delay at various stages, the Public 
:Accounts Committee might be approached  to extend the date of 
'SUbmision of Notes. The audit, while agreeing that the date needed 
to be extended, stated that as they were trying to expedite the closlng 
of accounts. the proposal might be deferred for the time bellg. 

. 3. ,The delay in 'submission of the Notes for regu1arisation of ex-
~ discloSed in the Appropriation Accounts for 1971-72 was com-
mented upon by the Public J\i:!Ct)untsCommittee in their Ninety-stxth 
Report ,(Fifth ~ ~ . The matter has again been exa,n;dp'ed in 
consultation with" Audit who have agreed that till such time as the 
~  are -PIP to rendu.aceountsta time. the date for !wbmis-
. _OIl, of. the No. for regularisation of excesses in a year may be 
extended to 31st May of the second following year. It is proposed 
to lay down the following revisidtmie schedule for being observed 
in future:-

(i) As soon as the Appropriation Accounts are finalised by 
Audit. they will inform the*1nistries concerned of the 
cases in which excesses have occurred, under intimation to 
the Budget Division of the Ministry of Finance, It is expec-
ted that this' will' be dome by the middle of February. 
However. in order to' enable the Minisftiea 1;() initiate 
timely action in the matter. A preliminary list of excesses 
will also be sent by Audit to the Mi'Distries'concerDed at 
the time when the Appropriation Necounts are sent to the 
Press for the first proof. . 
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(ii) The concerned Ministries will be required to take effective 
steps to ensure that the Notes for submission to the Com-
mittee are furnished to the Budget Division latest by the 
middle of April. 

(iii) The Notes will be examined in the Budget Division, as 
and when received, and will be forwarded to Audit for 
vetting within 15 days of their receipt. However, in those 
cases where the draft Notes disclose erroneous adjustments 
or misclassification and there is disagreement between 
the Ministry and the Audit in regard thereto, longer time 
would be required for the final scrutiny of the notes. 

(iv) Audit will return the Notes, duly vetted, within a fort-
night of their receipt, to the concerned Ministeries direC!t, 
under mUmation to the Budget Division. after which the 
Ministries will be required to take necessary acUon to 
, submit the finalised Notes to the Committee immediately. 

(v) The whole process will be completed and the Notes sub-
. mitted to the Public A ~  Committee by 31st May 
or immediately after the presentation of the Appropria-
tion Accounts to ~l ~  whichever is later. 

(vi) A ~,.  COIllD1ittee ,.ve examin.ed the Notes submitted 
. by·the ~ ~ presented their Reportson·the Ex-

" ,. ",' ~ . 
OSI8eS ~  ~ Civil. DefeI1ce-and Posts and· T l ~ 

. ~~ App p  DeD)ancis for Excess . T ~ 
will ,be ,preJreJ:l.¥ by,the wm"try of Finance Ul.the ~ 

following session of Parliament. Similar action win, it ,is 
hoped; be taken by the .Ministry of Railways also. 

," ~  The ~ l .~ pe req¢red ., ~ U  ~ ~
~ .. : :  . mental figures of expenditure 'with thdse bOOted in' 'the 

Accounts Offtces throughout the year !!IO that all discrepan-
cies are recongnisedin time. in turn maldng it possible f6r 
theYn: to furnish the Notes explaining the Excesses by the 
date indicated 'in (if) above. 

4. If the above time schedule is approved by the Public Accounts 
Committee. every eftort will be made to implement it with effect 
from the Excesses relating to 1972-73. If, however, the proposed 
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time schedule ~ a revision in the light of any ~  de-
velopments, a further submission will be made to the Committee for 
revising It. '  . 

5. ThIs has been seen by Audit. 

(B. MAITHREY AN) 
Joint Secretary to the Government of India. 

Recommendatio" 

.  A sum of Rs. 300.34 lakhs was adjusted under the head "B-I4-Net 
Loss by Exchange on Remittance Transactions" without any Budget 
provision. The explanation that no provision was made as no trend 
was discernible from the actuals of the previous years is not satis-
factory. The Committee. however, find that a revised procedure of 
adjustments of such loaes which will facilitate better budgeting is 
proposed to be introduced with effect from 197*-,75. They would 
await action taken in this regard. The Committet!J fijrther desire 
that the reason for the loss by exchange should be gone into and 
reported to them withtn three months. 

[So Nos. 3 at 4: (paras 2.7 & 2.8) of AppendiX XXVlII to 96tJ. Report 
of PAC (8th Lok Sabbs)] 

Action Taken 

'!be net loss by exchange !!lamly represents the dftfereaee bet-
ween ~ aetual rupees speftt on acquiring ~ exr.haftge and the 
rupee equivalellt at t.V.P'. rates ar sveP&ga ratM at whfch the ex-
pend1ture incurred ab$ad is adjusted under the, ~ U  service 
heads-Bailways. ".&T .. Defence and other Govemmeftts. In W!"" 
of the floating of currencies the difference between the market rate 
and the lM.P. rate was widely ftuctuating since 1971-'12 and as the 
former is higher the difference which is adjusted as loss is also cor-
~ A l  laJ'p. The ~  l~ ~~ in ~  ",u ..uy ~ 32.95 
laths an4 in 197().,'ll RI. 16 lakhs only,· Preciae ,~ of this 
(jUferenee for PPJ:pOael Qf maldng pl'ovision ip. l~ under ~ 

Grant is diftlcult not only becaUJe of the wjde ftucfJIl,Uons but also 
as the estimates far expenditure in foreign exchange are spread 
over numerous Grants of other 14inittr1es. The ~  procedure 
is also defective in that the expenditure actually adjusted under 
other Grants is UIldereteted to the extent of the net lollS by exchJage. 

The Revised procedure to be introduced from 1974-75 will remove 
these anomalies. Under this procedure the provision macte.for ex-



penditure in foreign exchange in the various Grants will be made 
at a more realistic rate to take care of the market rates from time 
to time. Budgetary control will also be facilitated as the various 
Ministries who actually incur expenditure in foreign exchange will 
enSlUe that the budget provision made in their Grants is adequate 
to cover the expenditure including the element of loss by exckange. 
A copy of instructions issued in regard to the revised procedure 
will be furnished to the Committee in due course. 

Even in the current year certain p~ have been taken to correct 
to some extent the wide disparity between the prevailing market 
rate and  the rate at which transactions are actually brought to ac-
count under the various Grants. For instance, even though the 
average market rate for pound sterling has been Rs. 18.89 per pound 
ever since 1972 the conventional rate at which the transactions are 
adjusted in accounts in terms of Account code continued to be Rs. 18 
per pound (which is 1M.F. rate). This conventional rate has been 
revised with effect from 1-11-1973 to Rs. 18.9 per pound for account-
ing purposes. 

[Ministry of Finance (DepaTtment of Economic Mairs) O.M. 
No. 8(47)-Bf'73. dt 3-12-19'711 

ReeODlmeDflation 

An excess expenditure of Rs. 1.86 crores was incurred under the 
head CIA. 6-Material and Equipment under USAJ.'t) ~ . A-
part of this excess (Rs. '16.03 lakhs) was due to ~p  ()f DDT under 
ttsAm loan agreement and from USSR through the State Trading 
Corporation which was not provided for in the Budget. The clrcIDII-
~  under which ~ ~l ~  ~ Dot be ~  aia,.. 
be reported to the Committee. Further, Ute;; p ~ ~ that 
there should be effective coordination with the imporing agenC!lefl. 

[So No.5 Para 2.12 of Appendix XXv:LI1 of 98th Pt.eport of the-
Public Accounts Committee (1973-74-Fifth Lok Sabha)J 

Aetioll Taba 

The excess expenditure of Ra. 76.03 lakhs under the head "A. s-. 
Material and equipment under US"AID Programme" was due to the 
impoJ;t of D.D.T. 75 per cent w.d.p. from. U.SS.R. tbrQuSh the State 
Trading Corporation of India in the later part of the year ]971-'72' 
for timely spray in the beginning of the year 1972-73. 

Insecticides are procured in advtlnce and supplied to States for-
timely spray and for this purpose, advance action wu blitiated dur_ 
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ing 1971-72. Accordingly, an order was placed on State Trading 
Corporatio!l of India in the first week of September. 1971 for the im-
port of 6000 M. tons DDT 75 per cent w.d.p. from U.S.S.R. at a rate 
of Rs. 3,260 per M. ton c.i.f. Bombay with the stipulation that ~  

delivery schedule should commence from 1-4-1972 and end by the 
30-4-72. This delivery schedule was proposed since no speciftc bud-
get provision existed in the B.E. for 1971-72 to meet any expenditure 
on this import. The proposed delivery period was not acceptable 
to the USSR suppliers as they apprehended ~  in adherinp: 
thereto. Since the offer of USSR for the supply of DDT 75 per cent 
w.d.p. at the rate of Rs. 3.260 per M. ton was expiring and keeping 
in view that the additional expenditure involved will be met from 
the anticipated savings or by re-appropriation the STC was advised 
to import half of the total quantity of DDT before 1-4-72 and the 
remaining half after 1-4-72 so as to complete the entire supply by 
~ . This revised delivery schedule resulted in the saving of 
about Rs. 14 lakhs as the revised rate of USSR was Rs. 3.350 per 
~ ton. ' 

It was anticipated that the ,expenditure to meet the cost of 2000 
M.tons DDT 75 per eent w.d.p. would be met from the savings 
expected in Grant No. 125 at that time. The cost of ]OOOM. t1ns DDT 
75 per cent w.d.p. was, however, provided in the R.E. for 1971-72. 
In . ~  of the fact that saving was expected to be ~ l  within 
the l N .~  Capital· outlay of ,the-Ministry 0( .. 1Iealth and 

U . l l~ ,to· meet. ~  .additiQnal requirements \of fundI" it 
.wa. net colWdeNd ~  to obtain the Supplementary Grant,:« 
~ ~  bam ~ .  J\1D.d.' -

. . ." '-, ' ~ 

The ~ ~~  of ~ ~  ~  effective coordinat16n 
with the. impqrting, ~  ~~ ~ .  compliance. .  , I 

The note has,beenseeo and vetted by the Audit. , 
',:"" ' 

[Ministry of Health and Family Planning (Department of Health) 
O.M. No. G. ~ , dt. 26-6-74] 

.. ,.. • -: ... , ." . ~ 'j ~ ,:.' 

~  
.  ,  .  .  - 'i' 

'ibis cOmmittee ~~l  Uketolmow' the basis for the settlement 
of ~ ~  "Of DDT under the USAID ioan" agreement a:nd whether it 
was competitive:' ,', " 

[S. No.6 (Para'2.13) of Appendix xXvm of the 96th Report of the 
. Public Accounts Committee (1973-73-Flfth Lok Sabha)] 
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AetionTaba 

In terms of the l pl U ~ ]e. ~ \r7: tbI·USAJl) autho-
rlUes under ,the USAID non-project loan ~ . pr'OCu.n!llDeDt 
~ PD.l' was to be ~ from thE! U.S. Public Health . ~~ l 

~~ PA/PR procedure. Under ,p ~  the ftnall9illg request 
is made to the AID authorities, giving necessary l ~.  after 
tbJs .11 approved by the AID, a procurement authorlsationlPurchale 
rtlquisition is issued by thenl" 10 . the U.S. Pubic Health Service I 
National Communicable Disease Centre, who in turn arrange to 
supply ~ . Since the 'procurement is through the U.S. ' 

~  agency, the competitiveness of the prices is ensured 
in terms of the AID Regulatibns. A copy of the Implementatian 
letter is enclosed. 

~ note has been seen and vetted by the Audit. 

, [MlnIstry of Health and FamUy l ~  of Health)' 

O.M. No. G.2501515173, CRCD, ,dt. 26-6-74] 

ATTACHMENT C 

DEPARTMENT OF STATE 

AGENCY FOR INTERNATIONAL DEVELOPMENT 

WASHINGTON, D.C. 20523 

UTILISATION OF EXCESS STOCKPILE MATERIALS IN 

FOREIGN AID PROGRAMMES GUIDELINES 

A. DIRECT PROCUREMENT 

Where AID-financed procurement programmes authorise materld 
that are available from the stockpUe in the form required such 
material must be directed directly from GSA. Procurement under 
these conditions. will be authorised by means of PAIPR's issued in 
favour of GSA by AID /W to cover the cost of the stockpile material. 
ocean transportation and' any other accessorial charges. These PAl 
PR's are initiated through the submission of Financing Requests (P'R) 
by the Borrower to the AID Mission in New Delhi or to AID Wash-
ington. The PA1PR's are 'charged against the loan. 

Basic materials for which procurement from th(' .,tocknilr ~ 

currently in effect are itemized in the Commodity nrocurement 
Instruction (CPT) for the applicable loan ~ with thf' quantities 
established bv GSA as the minimums that will be shipped directlv 
from the ~ p . Where orders of individual importers are less 
than a prescribed minimum. it is expected that orders will be pooled 
to meet that minimum quantity. 
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B. INDIRECT U EM~N l  

-1Jnati·'AmLIIr,...ed ~ ~ l ~ p  

that U. l l . ~ IMtIel'illls It\ ~ manufactUre, pnil. 
cedures have been developed whereby suppliers are required to pur-
chaaethrough GSA certain amounts 'of such raw materials from 

~. . , 

~pl  is enforced by the Defence Materials Service of GSA 
which acta upon advise that it receives as to the nature and size of 
the transaction involved and the name of the supplier. The sole res-
ponsibility of the buyer is to inform his suppUer of the provillODI 
requping the purchase of stockpile materials at the time that invi-
tations to bid are issued and/or when placing orders. 

When procurep1ent is financed under the Letter of Commitment 
procedures. each Letter of Credit must include appropriate preacrlbed 
requll'emeIlt. ~  the pil'cbase of raw materials from stockpile; A 
-copy of the Letter of Credit .established in the name of the supplier 
is sent by the U.S. bank holding the letter of Commitment to GSA. 
The Defence Materials Service of GSA then negotiates with the 

supplier to purchase the 5toclq;>ile material. 

When the purchue is AID financed but is on a reimbu!"S&We basis, 
the importer must advise his supplier of the -,sales conditions' to pur-
chase and inform USAID who his supplier is as soon as the purchase 
·contract is made. This information is immediately forwarded by the 
USAID to .. -.AIDjW, and is then transmitted promptly to GSA. The 
Defence Materials Service of GSA then negotiates with the supplier 
to purchase the stockpile materials. 

~  

An excess of Rs. 8.73 lakhs occurred under the head "C.3-Public 
Health" against tile budget provision of Rs. 9-.42 lekhs. It is indeed 
surprising that this was due to a confusion about the head of account 
to which Qxr>endituce 011 the establishment of Executive Engineer, 
Public Health Engineering and EJnergency Water Supply Scheme 
wa::; to be booked, which could not be sorted out during the year. 
-The Committee trust that such doubts will be resolved promptly in 
future and effective budgetary control ensured. 

[So No. 7(Para 2.17) of Appendix XXVIII to 96th Report of 
P.A.C. (Fifth Lok Sabha)]. 

Action taken 

The observations made by the Committee have been brought to 
notice of the Government of Mizoram for future guidance and strict 
. compliance. 

" 
.1 
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. , ~ l ~ HOlXle Mairs, Letter No. U-15030/2/78-Plg., date<l 
the 29th January, 1974 ~  enclosed>. 

[Ministry of Home Affairs O.M. No. U-1503012/73-Plg., dated 
25-3-19'74]. 

Copy of letter No. U. 15030/2/73-Plg. dated the 29th January, 1974 
from the Government of India. Ministry of Home Mairs addressed 
to the Chief Secretary, Government of Mizoram, Aijal. 

SUB.JBCT: Recommendation contained in the 96th report of the PAC 
(Fifth Lok Sabha) on Excess over voted Grants/charged 
Appropriation for the year lW71-72. 

I, am directed to say that the Public Accounts Committee (Fifth 
Lok Sabha) have made the following observations in respect of 
-excess expenditure over voted Grants under Demand No. "5l.A-
Mizoram" during 1971-72. 

~  2.17" 

"An excess of Rs. 8.73 lakhs occurred under the head "C.3-Public 
Health" against the budget provision of Rs. 9.42 lakhs. It is indeed 
surprising that this was due to a confusion about the head of account 
to which expenditure on the establishment of Executive Engineer, 
-PUblic Health Engineering and Emergency Water Supply Scheme 
was to be booked, which could not be sorted out during the year. 
'The Committee trust that such doubts will be resolved promptly in 
future and effective budgetary control ensured". 

2. It is requested that the observations quoted above may please 
be brought to the notice of all concerned for future guidance and 
strict compliance. Action taken by the U.T. Government may also 
De intimated to this Ministry urgently. 

ReeommeJlclation 

The Committee are concerned to find that the final grant under 
the group-head "C-Relief and Resettlement of evacuees from Bangla-
desh" was exceeded by Rs. 46.45 crores. This was partly due to ad-
justment of foreign-aid gift articles of the value of Rs. 16.95 crores 
which had to be routed through the Central Government accounts 
and due to the post-budget decision to treat tents and tarpaulins of 
the value of Rs. 6.68 crores which were supplied to the State Govern-
ments as property of the Government of India and adjust the cost 
thereof as direct expenditure. The Committee would very much like 
to know why the effect of these could not be anticipated at least at 
the time of preparation of the revised estimate and adequate funds 
provided for in the Supplementary Budget. They hope that in future 
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revised estimates will be prepared with care 10 that there may not be 
any appreciable excess over voted grants. " 

i The CJmuttee would also like to know whether any case of co,. 
rupt practice or pilferage or wasteful expenditure ,has come to notice 
in the above'transaction and if so, the action t8ken against the deUn-
quent oftlclals. ' 

[So Nos. 9 and 10 (Paras 2.24 & 2.25) of Appendix XXXVIII 
to 96th Report of P.A.t. (Fifth Lok Sabha)]. 

AdiOll taka 

The final grant under the group head was exceeded by Rs. 46.45 
crores partly due to the following reasons. 

(i) A ~ of Foreign-Aid gift articles of the value of 
Rs. 16.95' crores which had to be routed through the Cen-
tral Government Accounts and 

(li) Due to post budget decision to treat tents and tarpaulins 
of the value of B.s. 6.68 crores which was supplied. to the 
State Governments as property of the Government of 
India and to adjust the cost thereof as direct expenditure. 

2. The reasons why the effect of the above transactions could not 
be anticipated at least at the time of preparation of the revised esti-
mates and adequate fund provided for in the Supplementary Budget 
are briefly explained as follows:-

(i) It took time for the Government to collect necessary data 
and to arrive at the exact amount of the foreign-aid trans-
ferred to the State Governments from the Central Stocks 
or directly received by the State Governments from the 
foreign agencies. Only part of the information was avail-
able by the month of March, 1972 by which time the re-
vised estimates etc. had already been finalised. The donor 
agencies like UNICEF etc. kept on giving us information 
regarding the valuation and amount of foreign-aid mate-
rials given by them direct to certain States or Govern-
ment of India or to the camps upto the month of April, 
1973. The effect of the foreign-aid transferred to the State 
Governments could not therefore, be anticipated at the 
time of preparation of revised estimates. 

(li) The question whether Rs. 6.68 crores being the value of 
tents and tarpaulins supplied to the State Governments 
should be treated as ~p  or it should be 
treated as grants-in-aid to States also took much time to 
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decide in eonsulhtion with the Ministry of Finance (Deptt. 
of Economic Affairs). The decision that the tents and 
tarpaulins should remain the property of the Government 
of India and cost thereof treated as direct expenditure of 
the ~  of India was arrived at on 30th March, 
1972. 

3. In view of the circumstances explained above, the effect of the 
above two transactions could not be anticipated before the close of 
1971-72. However, the recommendations of the P.A.C. have been 
noted for strict compliance so as to avoid recurrence of such eases 
in future. 

4. So far, no  specific case of corrllpt practice or pilferage or waste-
ful expenditure has come to notice in these tranaactions. 

[Miftistry of Supply and Rehabilitation (Deptt. of Rehabilitation) 
O.M. No. ~ A , dated 4-3-1974]. 

Reeomatendatlen 

The original provision of Ra. 813.76 crores under Grant No. "2-
Defence Services, E ~ A  was augmented by obtaining a 
supplementary grant of as. 145.04: crotes which proved to be inade-
quate. There was an excess of Rs. 84:.95 erores under the Grant. 
The Committee were informed that the excess occurred mainly be-
cause of the uncertain conditions created by the emergency leading 
to Indo-Pak conflict and the aftermath thereof. They, however, feel 
that the excesses of this magnitude, which was about 59 per cent of 
the supplementary grant obtained, should not be taken lightly. 
While the Committee concede that it was somewhat difficult to cor-
rectly anticipate the total reqldrements during such a year, there 
should not have been such a wide gap between the actual additional 
requirement and the lp~ l  grant obtained towards the end 
of the year. They desire that the budgetary procedures should be 
rationalised in a manner that will facilitate closer estimation of the 
additional requirements, even during an emergency. 

Sub-Head 'C' -"Air Force" has recorded an excess of Rs. 487 lakhs. 
Major portion of this excess (B.s. 47 lakhs) occurred under works. 
This excess has been ~pl  as due to inescapable expenditure on 
urgent operational works necessitated by the Indo-Pak conflict. No 
additional funds had, however, been provided for at the Revised Es-
timate stage. On the contrttry, a sum of Rs. 48 lakhs had been sur-
rendered. This indicates defective budgeting. The Committee are 
informed that it was not possible to fully assess and provide for the 

1440 L.S.-ll. 
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additional requirement on this account due to very late issue of 
regularisation sanctions in a majority of cases because of the local 
Commander's anxiety to give precedence to completion of operational 
urgent works over procedural requirements, which, except in very 
special circumstances, appears to the Committee to the unwarranted. 
They desire that there should be effective coordination between the 
Field units and the Headquarters so that the extra commitments 
could be quantified as precisely as possible before the close of the 
financial year. They further desire that the issue of financial sanc-
tions should be expedited in order to secure effective financial 
control 

Sul>Head 'D'-"Manufacturing and Research Establishments" has 
also recorded an excess of Rs. 713 lakhs. Here again, no supplemen-
tary grant was obtained but a sum of Rs. 161 lakhs was surrendered. 

The excess largely ~ under "Plant and Machinery". 
(Rs. 691 lakhs). The excess" u.nder this head has been explained as 
partly due to excess materialisation of normal renewal replacement, 
new capital and rehabilitation programme due to all round efforts 
to accelerate supplies in the wake of emergency. Further, adjust-
ment of expenditure relating to previous years on certain stores and 
projects accounted for an excess of Rs. 154 lakha. This, in the opinion 
of the Committee, could have been anticipated. They, therefore, sug-
gest that the Ministry should effectively tighten up their buJgetary 
procedures so as to assess the additional requirements in time and 
cover them by obtaining supplementary allotments to keep the ex-
cesses to the minimum. 

[So Nos. 15, 16 and 17 (Paras 2.42, 2.47 and 2.48) of Appendix 
XXVllI to 96th Report of P.A.C. (Fifth Lok Sabha) J. 

Action taken 

The observations of the Committee are noted. 

2. Instructions have been issued vide Ministry of Defence U.O • 
. No. 11(23)-73/D(Budget), dated .~  March, 1974 (copy attached) 
emphaSising the need for exerciSing more careful supervision over 
expenditure. 

3. With a view to rationalising the modalities of budgetary proce-
dures and control in a manner that will facilitate doser estimation 
of the additional requirements as desired by the Committee, causes 
for the excesses are being investigated in detail for the purpose of 
ensuring better financial discipline in future. ' 

Director of Audit, Defence Services has seen. 
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[Ministry ot Defence O.M. No. U(23)-73/l? (Budget), dated 
11-4-1974]. 

l4INISTRY OF DEFENCE 

D (BUDGET) 

'SUBJECT: -96th Report of the PAC (Fifth Lok Sabha) on excess over 
Voted Grants/Charged Appropriations for the year 1971-72. 

Observations of the Public Accounts Committee, during the exa-
mination of the Appropriation Accounts of the Defence ~  for 
the year 1971-72, on Grants No.2 relating to Army and No. 111 relat-
ing to Defence Capital Outlay are reproduced in the enclosed an-
nexure. 

2. While it is agreed ·that the excesses could be directly attribut-
ed to a large extent to the uncertain condttionsprevailing during 
1971-72, which ultimately culminated into Indo-Pak conflict on De-
('ember, 1971, and the after effects thereof, yet there had been a wide 
gap between the actual additional requirements of the funds and the 
supplementary grants obtained from Parliament towards the end of 
the year. The PAC while conceding that it was somewhat difticult 
to correctly anticipate the total requirement of funds during the pre-
vailing situation, have stated that there should not have been such a 
wide gap between the actual additional requirements and the sup-
plementary grant obtained towards the end of the year, as it adverse-
ly reflects on the budgetary system and financial control. The Com-
mittee have, therefore, desired that the budgetary procedures should 
be rationalised in a manner that will facilitate closer estimation of 
the additional requirements even during an emergency. For achiev-
ing this objective it is emphasised that this will 1De possible only if 
effective coordination between the Field Units and Headquarters is 
maintained so that the extra commitments are quantified as precisely 
as possible before the close of the financial year. 

3. The budgetary procedure as' 'outlined in Chapter V of the Fin-
aacial Regulations Part I if fully exhaustive, in accordance with 
which the ultimate responsibility for watching the progress of ex-
penditure and seeing that the expenditure does not exceed the cor-
responding budget allotmeQ,t, lies directly with the administrative 
authorities concerned at Service Headquarters and the Ministry of 
Defence. The fundamental rules on which the whole system of 
budgetary control rests is that no item of Public expenditure may 
be incurred unless provision exists to meet. it within the sanctioned 
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budget estimates of the yellr concerned and alat> 'i!laiprlor ~ 

of the Government is applied for whenever, in exceptional circum-
stances, expenditure which «;!annot be met from the sanctioned grant, 
has to be incurred. It is, however, 'Ilottced that in spite of these stand-
ing instructions on the subject, there have been heavy excesses of 
expenditure in the years 1971-72 and ~ . It, therefore, follow 
that either the above-mentioned instructions are not rigidly followed 
or there are some .lacunae. in the existing procedures which require 
streamlining for ensuring effective checks to avoid exeesses over the 
.budget provision vo.ted hy the Parliament. 

4. In view ~  the foregoing, it is ~ that all Joint SeeR-
taries may kindly examine the causes 'Of the elfc:esses whiCh Gtclirred 
1ft the year 1971-72 and lfi2-73 in consuttatfun with tbePrincipal 
Staff OfficerslDirectors at the Service Headquarters responsible f<1r. 
the control of expenditure and furnish a detailed report for the 10-
Iom.non of Deferu:e Secretary .114 PAC with Jl view to r.atioDBlising 
'he modUi.tt.s of hudcetaryproceciures and control in a manner that 
wtllfacilitatA! closer estimation of the aliditionalrequirements nen' 
during an emergency and result in better financial discipline. In -par-
tiC'l.llar, it may.kindly be checked. up as to what tDe existing mechan-
ism ift the Se,rV,ice ;Headquarters is to watch t.be veftd of expenditure 
in reiation to the budgetary allocations awl what steps we taken to 
~ l  the expenditure ~. It appears. thel'e is consider-
able laxity in this rega-rd;oUlel'wise, thel'e is De realJOD why, for-
example, the entire blold.getary allooation £or the Air Force Revenue 
WOl'ks should have been exceec1ed in the fiI1lt hali oftbe year 197.3-74. 
Meanwhile, it may kindly be impl'eSBed upon all coocerneci to ex&"-
c:ise more careful supervision over progress of expea8ibure to ensure' 
that-

(a) sanctions f6r additional expenditure, where called for, are-
obtained and provided for in tbne: 

(b) the'requirements of ~  operational works neces-
sitated by thecircumstance8 are projected. to the bigher-
authorities; and 

(c:) there is .proper coordination between the various authori-
ties so that correct estimatiOll is anilable in time even 
during emergency. 

They may also please be advised to take immediate and effective-
eteps to ensure that the expenditure during the year 1973-74' conforms 
strictly to the budgetary allocations. 

Sell· 
(B. L . .JAIN). 

Joint Secretary (P&C), 
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:AlI·JointSecretaries in the l\&ioistry oi DefElJlCe (iDcludln, t4e 
c(Deptt. nf Defmce Production & Defence Suppaes) . 

.M. of D. u.o. No. 11 (23) 17&/D (Budget) , dated 5-3-1914 . 

.copy to.: DS(Sya). 

Army HQrs. (Ql1 Branches) 

Naval HQrsl Air Headquarters (Dte. of F.P.lB&C) 

R.C.P.O./D(PA)/DGOF Calcutta/DGNP Vizag etc. 

"DFA(S)}CGDA 

Copy also to:-All Sections in the Ministry of Defence and Depart-
~  of Defence Production and Defence Supplies. 

ANNEXURE 

{Extracts from the Summary of Main ConclusionslRecommeGda .. 
tions-Ninety-sixth Report of the Public Accounts Committee 
.1973-74 (Fifth Lok Sabha)]. 

Grant No.2-Defence Services, Effective-Army 

:2.t2. The original provision of Rs. 613.76 crores under Grant No. 
~  Services, Effective-Army" was augmented by obtain-
ing a supplementary grant of &s. 145.04 crores which proved to be 
jnadequate. There was an excess of &S. 84.95 crores Wlder the Grant. 
The Committee were informed that the excess occurred mainly be-
-<:ause of the uncertain conditions created by the emergency leading 
to Indo-Pak conflict and the aftermath thereof. They, however, feel 
that the excesses of this magnitude which was about 59 per cent of 
the supplementary grant obtained should not be taken lightly. While 
the Committee concede that it was somewhat difficult to correctly 
anticipate the total requirements during such a year, there should 
not have been such a wide gap between the actual additional re-
-quirements and the supplementary grant obtained towards the end 
()f the year. ~  desire that the budgetary procedures should. Be 
-rationalised in a manner that will facilitate closer estimation of the 
additional requirements even during an emergency. 

Grant No. Ill-Defence Capital Outlay. 

2.47. Sub-Head 'C'-"Air Force" has recorded an excess of Rs. 487 
lakhs. Major portion of this exceltS (&s. 427 lakhs) occurred under 
"'works". Th1s excess has been explained as due to inescapable ex-
penditure on urgent operational works necessitated by the Indo-Pak 
conft.tct. No additional funds had, however, been provided for at the 
Tevised estimate stage. On. the contrary a sum of Rs. 48 lakhs had 
'been surrendered. This indicates defective budgeting. The Com-
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mittee ate informed that it was not possible to fully assessmd !pro-
vide for the additional,reqUirement on this account due to very late: 
issue of regulari_tion ~  in a majority of cases because of 
the local Commander's anxiety to give precedence to completion of 
operational/urgent works over procedural requirements, which ex-
cept in very special circumstances appears to the Committee to be 
unwarranted. They desire that there should be effective coordina-
tion between the Field units and the Headquarters so that the extra 
commitments could be quantified as precisely as possible before the-
financial year. They further desire that the issue of financial sanc-
tions should be expedited in order to secure eftective financial control. 

2.48. Sub-Head 'D'-"Manufacturing and Research Establish-
ments" has also recorded an excess of Rs. 713 Iakhs. Here again n() 
surrendered. The excess largely occurred under "Plant & Machi-
surrendered. The excess 'largely occurred under "Plant & Machi-
nery". (Rs. 691 Iakhs). The excess under this head has been ex-
plained as partly due to excess materialisalion of normaL renewal 
replacement, new p ~ and rehabilitation prbgramme due to all 
round eftorts to accelerate supplies in the wake of emergency. Fur-
ther, adjustment of expenditure relating to previous years on certain 
stores and projects accounted for an excess of Rs. 154 lakhs. This, 
in the opinion of the Committee could have been anticipated. They, 
therefore, suggest that the Ministry should effectively tighten up 
tlleir budgetary procedures so as to assess the additional require-
ments in time and cover them by obtaining supplementary allot-
ments to keep the excesses to the minimum. 

Recommendation 

The Appropriation Accounts (Railways) for the year 1971-72 dis-
closed excesses over nine Voted Grants and one Charged Appro-
priation and the excesses suggested Rs. 46.15 crores which was the 
hlghest figure during the recent years. The aggre/gate amount ot 
excesses ranged from Rs. 0.11 crores to Rs. 2.35 crores during 1967-68-
to 1970-71. The Committee desire that the reasonttrfor the sudden 
deterioration in the position during the year 1971-72 should be in-
vestigated so as to take appropriate action to keep the excesses to 
the minimum in future. 

During the year 1871-72, Excess occurred mainly under the Grant 
"IS.-Open Line Works-Capital-Depreciation Reserve Fund and 
Development Fund" (Rs. 29.37 crores). The Supplementary Grants 
obtained in December, 1971 and March 1972 totalling Rs. 18.26 crores 
proved to be inadequate and these worked out to only about 38 per 
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cent to tlle additional requirement., The ~  are unhappy to 
note that certain Railways and Production Ullits have grossly under-
estimated their requirements. The Committee desire that the system 
of estimation of expenditure on Railways ~ l  be improved. 
[So Nos. 18 and 19 paras 2.53 and 2.54 of Appendix xxvm of the 

96th Report of the P.A.C. (5th Lok Sabha)]. 

AetioD taken 

A detailed note on the excesses over the voted Grants and charg-
ed Appropriation during the year 10.71-72, bringing out the main rea-
sons for the excesses and also the steps taken to avoid much exces-
ses. in future, is attached vid.e Annexure I. Further, the Railway 
Board have also intensified the control of expenditure against the 
sanctioned grants through the .,introduction of the system of ,ex-
chequer control. ' ' 

Instructions have also been issued to the Railways and Production 
Units bringing to their notice ~  recommendations of the Commit-
tee vide Board's letter No. 73-B I 4269, dated 13-3-1974, a copy of 
which is enclosed t.1ide Annexu:e n. 
This has been seen by Audit. 

[Ministry of Railways (Railway Board's) O.M. No. 73-BC-
PACIV/96, dated 18-4-1974]. 

ANNEXURE 1 

1. During the year 1971-72 excesses over the sanctioned grants! 
appropriations occurred ~  9 voted grants and ~  charged ap-
propriation. These excesses amounted ,to )$. 46.15 crores. 

2. This excess was mainly ~  by three ~, viz., Grant 
No.5-Revenue Working expenses-Repairs & Maintenance-
(Rs. 5.61 crores), Grant No. Is.,:....open Line Works-Capital, De-
preciation-Reserve Fund and Development Fund-(Rs. 29.37 crores) 
and Grant No. IS-Appropriation to Development Fund (Rs. 8.76 
crores). The excess under Grant No. 15 was mainly contributed 
by Stores Suspense (Rs. 17.15 crores) and Workshop Manufacture 
Suspense (Rs. 7.50 crores). 

3. The unusual conditioQS that prevailed during the year 1971-72 
were the main contributory cause of failure to anticipate heavy ex-
cesses in inventory holdings etc. Briefly stated, these were:-

(a) During the year a certain amount of stock-piling had to 
be done to meet the transportation requirements of 10 
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million refugees from Bangladesh, as also in view of the 
Indo-Pak. hostilities. 

(b) The impact of heavy increase in price level during the 
year could not be fully anticipated. 

(c) Most of the foreign suppliers insisted on 30 per cent ad-
vance payment alongwith the order for import of mate-
rials instead of 5 per cent as was the practice earlier. 
Smoe major Indian ~p pl  also started insisting upon 
a similar provision. Because of the general credit squeeze 
other Indian Firms also started insisting on 95 per cent 
to 100 per cent advance payments at the time of despatch 
in keeping with contract with DGS&D. 

4. Some of the important steps taken in this regard are as 
under:-

(i) Inventory control cells have been set up on the Indian 
Railways with one of the main objectives as proper anti-
cipation of Budget re<tuirement of Stores. A High level 
Committee headed by the Deputy Minister for Railways 
has been set up in January '73 to review the proced\ Tes 
of Stores procurement and other Inventory Control Func-
tions. 

(ii) Railways have been asked to keep closer liaison with the 
Pay & Accounts Officers to ensure better control over the 
receipt of debits within the budget availability. 

(iii) In order to ensure compliance with the provisions con-
tained in Indian Railway Code for Mechanical Depart-
ment, relating to the review of balances under Workshop 
Manufacture Suspense Accounts etc. instructions have 
been issued to the Railway (in March '73) that meetings 
should be held between Works Managers alld Workshop 
Accounts Officers every month and at Junior and Senior 
Administrative level at the Headquarters, quarterly and 

half yearly. 

5. The Appropriation Accounts for 1972-73 show a better picture, 
exces8 over voted grants/charged appropriations being only Rs. 10.21 
i:rores compared to the heavy excess of Rs. 46.21 crores which occur-

1Ied during 1971-72. 
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ANNEXURE II 

Copy of RaUway Board's letter No. 73·B-4269 dated 13.3-1974 to 
the General Managers, All Indian Railw"ys, CLW, DLW &l\d 
ICF. 

SUBJECT: -96th Report (Fifth Lok Sabha) of the Public Accounts 
Committee for the year 1971·72. 

In their 96th Report for the year 1971·72 in connection with ex-
cess over grants, the Public Accounts Committee have recommended 
the following:-

"The Appropriation Accounts (Railways) fot the year 1971-72 
disclosed excesses over nine Voted Grants and one charg-
ed Appropriation and the excesses aggregated to 46.15 
~  which was the highest figure during the recent 
years. The aggreagte amount of excesses ranged from 
RI. 0.11 ~  to Rs. 2.33 crores during 1967·68 to 1970-71. 
The Committee desire that the reasons for the sudden de-
terioration in the'position during the year 1971·72 should 
be investigated so as to take appropriate action to keep 
the excesses to the minimum in future. 

During the year 1971.72, excess occurred mainly under the 
Grant "15.-Open Line Works-Capital-Depreciation Re-
serve Fund and Development Fund" (Rs. 29.37 crores). 
The Supplementary Grants obtained in December, 1971 
and March, 1972 totalling Rs. 18.26 crores proved to be 
inadequate and these worked out to only about 38 per cent 
of the additional requirement. The Committee are un-
happy to note that certain Railways and Proc;Wction Units 
have grossly ~  their requirements. The 
Committee desire that the system of estimation of expen· 
diture on Railways should be improved". 

Board feel concerned that despite instructions from time to time. 
the railways and production units have riot controlled the expendi-
ture thereby resulting in excesses over sanctioned grants. On the 
contrary the excess during. the year 1971·72 wal the hi«helt in recent 
years. Board desire that immediate steps should be taken to see 
that th.e expenditure on Railways is assssed very carefully after 
taking all relevant factors into consideration and actual expenditure 
strictly controlled to be within the sanctioned allotment and that 
DO excesses occur over the provision. 

Please acknowledge receipt. 



Recommendation 

Subject to the above observations, the Commiitee recommend. that 
excess referred to in paragraph 2.1 above be regularise(\ in thernan. 
ner prescribed in Article 115 of the ~  of India. 

[Sr. No. 20 (Para 2.55) of Appendix XXVIII to the 96th Report of 
P.A.C. (5th Lok Sabha)]. 

Action taken 

The Demand for Excess Grants for 1971-72 have since been 
approved by Parliament in December, 1973 and the connected Appro-
priation Bill received the assent of the President on 35-12-1973. 

[Ministry of Finance (Department of Economic Affairs O.M. No. 
8(47)-8/73, dt. 9-1-74)]. 

Beeommendation 

"The Committee had in paragraph 3.3 of their 49th Report . 
(5th Lok Sabha) commented on the l ~.  the ~ p  

of Action Taken Notes and stressed that the Notes should 
invariably be furnished to them within the stipulated time 
limit of six months. Despite the fact that in December 
1972 the Ministry of Finance have brought these observa-
tions to the notice of all MinistrieslDepartments for strict 
compliance, delays continue to occur. 23 out of 43 Action 
taken Notes in respect of recommendations contained in the 
49th Report was received after the due date viz., 28th Feb-
ruary, 1973. The delay was more than 3 m.onths in 9 
cases and 3 Notes were received only in August, 1973 with 
the result that the finalisation of this Report was delayed. 
The Committee taken a serious view of the p ~  and de-
sire that immediate steps should be taken to investigate 
the delays and ,to streamline the proceQllre so as to ensure 
submission of Action Taken Notes within the time-limit 
prescribed. " 

[So No. 21 (Para 3.3) of Appendix ~  to 96th Report of the 
P. A.C. (5th Lok Sabha)]. 

Action Taken 

The above observation of the Public Accounts Committee have 
been brought to the notice of the Ministries I Departments. It was 
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~  upon them that the Internal Final Advisers· in tbad Minis-
trieslDepartments should keep a watch on the pragr .. of processing 

the recommendations contained in the reports of Public &:counts 

Committee and take remedial measures, wherever necessary, to en-

sure submission of the 'action taken notes' within the stipulated. time-

limit of six months. The MinistrieslDepartments have also been 

requested to investigate the delays in submission of the 'action taken 

notes' as suggested by the Committee and to keep their associate-

Financial Advisers informed through their Internal Financial Ad-

visers, the result of the investigation made and the measures taken 

to avoid the delays in futUre vide this Ministry's O.M. No. F.12(2) .. E 

(Coord) !74, dated 15-2-1974 (Annexure). 

[Min. of Finance (Deptt.of Expenditure) O. M. F. 12 (2)-E{Coordl 

74, dt. 4-8-1974]. 

ANNEXURE 

No. F. E ~ 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

IMMEDIATE 

New Delhi, the 15th February, 1974 

OFFICE MEMORANDUM 

SUBJECT:-96th Repctrt 'Of Public Accounts Committee (5th Lok 

Sabha)-Recommenaation No. 21 (Para 3.3). 

The undersigned.is directed to say that in pursuance of the ob-

servations of the Public Accounts Committee contained in para 3.3 

of their 49th report (5th Lok Sabha), instructions were issued to 

all the MinistriesiDepartments to ensure the submission of the 'action 

taken notes' on the recommendations of the Public Accounts Com-
mittee within the prescribed time-limit of six-months vidJe this De-
partment's Office Memorandum No. F. 12(39)-E(Coord)/72 dated 22nd'. 
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Deeemb_;,1912. The Publie Aeeounts Committee have observed 
in their 96th report (6th Lok Sabha) that despite the instruetioD 
'iuued by this Department in December, 1972, in 23 out of 43 cases, 
the 'acticm taken notes' on the reeommendations contained in their 

.4tt&h report (5th Lok Babha) were reeeived by them after a delay 
·of more than 3 months. They have taken a serious view of the 
position and desired that immediate steps should be taken to investi-

·gate the delays and to streamline the procedures so as to ensure 
;submission of 'action taken notes' within the time limit prescribed. 
An extract of Ute observa&ns of the Committee in this regat'd is 
,enclosed. 

2. In view of the repeated observations of the Public Accounts 
'Committee it is necessary that the Internal Financial Advisers in 
the Miniatries\Departments should keep a watch on the progress of 
·processing the recommendations of the Public Accounts Com-
mittee and take remedial measures, wherever necessary, to ensure 
submiaioD of the 'action taken notes' within the stipulated time-
limit of six months. 

3. The Ministry of Home Affairs etc .• are requested to investigate 
the delays in submission the 'action taken notea' as suggested by 
the Committee and to keep their associate Financial Advisers infor-
med through their Internal Financial Advisers, the result of the 
investigation made and the measures taken to avoid the delays in 
future. 

Sd]-
(Y. L. Rajwade). 

Deputy Secretary to the Govt. of India. 

An Mini8triesfDepartments of the Government of India. 

No. F. lZ(Z)-E(Coord)174 

'Copy forwarded to: 

1. All Heads of Divisions in the Deptt. of Expenditure. 
2. All D. F . As in the Civil Expenditure. 
3. Defence Division (Coord) with 20 spare copies. 
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4. Planning Branch and Bureau of Public Enterprises. 

5. Deptt. of Revenue and Insurance (Coord. Section). 

6. Deptt of Economic Affairs (Budget Division). 

7. Lok Sabha Sectt. (P.A.C. Branch). 

8. Accountant General Central Revenues, New Delhi. 

Sdl-
(Y. L. Rajwade). 

Deputy Secretary to the Govt., of India,. 

kttaet of recommendation No. 21 (para 3.3) of the 96th report or 
Public Accounts Committee (5th Lok Sabha). 

''The Committee had in paragraph 3.3 of their 49th p ~ . 

(5th Lok Sabha) commented on the delays in the receipt 
of Action taken Notes and stressed that the Notes should 
invariably. be furnished to them within the stipulated time-
limit of six month. Despite the fact that in the Decem-
ber, 1972 the Ministry of Finance have brought these ob-
servations to the notice of all MinistriesfDepartments for-
strict compliance, delays continue to occur. 23 out of 43· 
Action Taken Notes in respect of recommendations con-
tained in the 49th Report were received after the due 
date viz., 28th February, 1973. The delay was more than 
3 months in 9 cases and 3 Notes were received only in 
August, 1973 with the result that the tlnalisation of this 
Report was delayed. The Committee take a serious view 
of the position and desire that immediate steps -should be 
taken to investigate the delays and streamline the proce-
dures so as to ensure submission of Action Taken Notes. 
within the time limit prescribed." 

D. Recommendations/observations which the Committee do not 
desire to pursue in view of the replies of Government. 

NIL 

m. Beeommea4ations/observations replies to which have Dot 
been accepted by Committee and which l'8fluiI'es reite-
ration. 

NIL 
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lV. Reeemmendation/observations in resped of wbicbGoven-
ment have furnished interim replies. 

Becommeadation 

The Committee are somewhat concerned to find mis.-classification 
-of expenditure of the order of Rs. 70.26 lakhs under 'J. 2 (6)-suspense' 
and insufficient provision of funds to the extent of Rs. 12 lakhs for 
adjustment of establishment charges through oversight under 
"N. 2-Procurement of Food-stuffs and other commodities'. The Com-
mittee desire that the responsibility for the lapse will be fixed and 
.$uitable action taken against the official concerned. 

[So No.8 (Para 2.20) of Appendix XXVIiII of the 96th Repof1; (5th 
Lok Sabha)]. 

Action Taken 

Under sub-head 'J.2(6)-Suspense' the misclassification of expen-
diture of the order of Rs. 70.26 lakhs has been further examined and 
it came. to light subsequently that the excess was due to the fact 
that Andaman Harbour Works, Port Blair had followed under some 
misapprehension the system of 'Net Budgeting' instead of 'Gross 
Budgeting'. The  Principal Engineer (Marine). Andaman Harbour 
Works has been advised to ll~  the Gross budgeting Systell from 
the year 1973-74. Regarding the desirability to fix responsibility for 
such la'pses and action against the concerned officials, the Principal 
Engineer (Marine), has been asked to pursue to matter and do the 
needful. 

2. RegaJ;'ding insufficient provision of funds to the extent of Rs. 12 
1akhs for adjustment of establishment charges through over-sight 
under 'No.2-Procurement of Foodstuff and other commodities' the 
matter is under investigation in consultation with the Arunachal 
Pradesh Administration. 

This note has been vetted by Audit. 

M l ~ pf Home Affairs D.O. No. UI1503016173--AC. II, dt. 
4-3-74]. 

Recommendation 

The Committee take a very serious view of the consistent ex-
·cesses recGrded under the head "A. 1 (4)-Maintenance 'of National 
Highways". The excesses which ranged from Rs. 11.15 lakha to 
"Rs. 154.97 lakhs during the period 1959-60 to 1970-71 have touched 
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a,n all time high of Rs. 258.03 lakhs during 1971-72. States of Assam 
and West Bengal accounted for a major portion of the excess during 
1971-72: The Committee were informed that the excess in the case 
of ,ASsam was due mainly to the unprecedented movement of troops 
~  by the Indo-Pak conflict; heavy floods causing dam-
age and requiring immediate action to keep Ule lines of communica-
tion open were one of the major causes of excess in West Bengal. 
They would, however, await the outcome of the investigation of the 
unusually large excess of Rs. 92.53 lakhs in Assam. The excess of 
Rs. 79.31 lakhs under "Maintenance of Brahamputra Bridge" should 
also be investigated with a view to taking suitable action and fixing 

responsibility. '" ~ , 1'-: d 
[S. No. 11 (Para 2.32) of Appendix XXVIII to the 96th Report of the 

P.A.C. (5th Lok Sabha)]. 

Action Taken 

The excess of Rs. 79.31lakhs under "Maintenance of Brahamputra 
Bridge" is made up of adjustments of expenditure in the accounts 
for 1971-72 on account of:-

(a) maintenance charges of Brahamputra bridge (Rs. 66,73,345 
25); and 

(b) maintenance charges of ferry vessels across Brahmaputra 
at Pandu (Rs. 12,57,963.12). 

2. So far as (a) is concerned, the position is as under:-

(i) The rail-cum-road bridge over Brahmaputra at Pandu was 
completed on 16-1-1963 with the Railways and the Roads 
Wing of this Ministry sharing the cost of its construction 
in the ratio of 60:40. After completion, the bridge is be-
ing maintained by the Railways. In September, 1969, the 
FA & CAO of the Railways passed to the AGCWM for ad-
justment a debit amounting to Rs. 66,73,345.25 as the road 
authority's share of the maintenance of bridge at the rate 
of Rs. 9,25,782 p.a. 

(ii) In order to pay this amount, the Ministry approved the 
MOF for their concurrence. They, however, desired to 
have some essential information including. inter alia, the 
basis of the aforesaid rate of Rs. 9.25,782 p.a. Assuming 
that this Ministry would be able to get the required in-
formation from the Railways soon and finalise the matter 
during the course of 1971-72 itself a provision of Rs. 50 
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lakhl was also made tentatively in the B. E. urn..:?! sub. 
jed to further revision at the R. E. stage to meet this ... 
bility. However, this assumption did not materialise _ 
the Railways could not supply the required informatiOlL 
Actually, even now some data is still awaited from thelll 
and according to the further information, the aforesaid 
rate (Rs. 9,25,782) has to be reduced, to Rs. 6,59,430. '!be 
Railways have, however, yet to communicate their accep-
tamce of this reduced rate. 

(W) In the circumstances, this Ministry could not issue IlDT 
sanction for admitting the claims of the Railways amounL 
in, to Rs. '66,73,345.25 and accordingly, provision of ... 
lakhs made for meeting this liability in 1971-72 was reappro-
priated for meetitlg urgent requirements in respect of main-
tenance of National Highways. In view of this, the 
question of augmenting this provision also did not .arise. 

(iv) On the other hand, as the debits amounting to Ba. 
66,73,345.25 had been pending in the A.G.C. W. & M's 
office for quite 'sometime and the postponement of the lia-
bility indefinitely was not considered proper and also be-
caUSe such a huge amount could not be kept in .~.  SU5-
pense of long, the adjustment of the past debits amounting 
to Rs. , ~ .  was carried out by that office without 
further reference to this Ministry. Since no funds .. ere 
provided by this Ministry for this purpose in view of (ii) 
above, this resulted in an excess of Rs. 66,73,345.25 under 
this sub-head. 

3. While the above position explains the circumstances in which 
the excess of Rs. 66,73,345.25 occurred. it may be stated that this 
Ministry has in any case to discharge its liability towards the maiD-
tenance of the Brahmaputra bridge and the only question under 
dispute is the ratio in which the maintenance cost is to be shared 
with the Railways. Further, the Railways have also been pressing 
all along for the acceptance of past debits. Keeping in view all thate 
aspects, the PAC and the Parliament had been approached for re-
gularising the excess. The final adjustment of actual amount will, 
of course be made after the ratio of apportionment has been settled 
with the approval of the Ministry of Finance. 

4. As regards (b) in para I above, the other part of the excess 

(Rs. 12,57,963.12) pertains to the maintenance of Brahamputra ferry. 
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service at Pandu. This ferry service was maintained' by the Rail-
ways at Pandu prior to the construction of that bridge and was re-
tained for use in emergency even after the construction of the 
bridge; the decision was that 50 per cent of the maintenance of the 
ferry service would be met by this Ministry and the other 50 per 
cent would be shared equally by the' Ministry of Defence and Rail-
ways. 

5. In order to distinguish the expenditure of the maintenanee· of 
the Brahmaputra ferry service as distinct from the maintenance of 
the Brahmaputra bridge, provision for these two itema is made 
under two separate minor heads. Accordingly a provision of Rs. 9.79 
lakhs was made in the year 1971-72 under this head "ferry crossing 
at Pandu". However, in 1971-72 a sum of Rs. 12,57;963.12 on aceount 
of the ferry crossing service was adjusted under the scheme main-
tenance charges at Brahmaputra ocidge instead of under "ferry 
crossing at Pandu". This resulted in a saving under ferry "crossing 
at Pandu" and a further excess of Rs. 12,57,963.12 in respect '01 the 
"Maintenance of Brahamputra Bridge" thereby bringing the total ex-
cess pertaining to this item to Rs. 79,31,308.37 (66,73,345.2:5 plus 
,~  ,963.12) or Rs. 79,31 lakhs. The amount of Ri. 12,D7,963.12hl)W-
ever, did not cause excess over the grant as a whole, ·as the eKcess 
under one group head was counter-balanced by saying under another. 

6. The liability in respect of ferry service is, of course, also a liabi-
lity which too has ultimately to be discharged by this Ministry. 
Thus in both cases the liability has to be discharged by this Ministry 
ultimately. 

7. As explained in detail, above no individual can therefore, be 
held responsible for the excess of ~ 79,31;308.37 unCilerr 14ainteuace 
of Brahmaputra bridge. 

8. As regard the excess of Rs. 92.53 lakhs in Assam, the matter is 
still under correspondence with the Govt. of Assam. 

[Ministry of Shipping and Transport (Roads Wing) O.M. No. 
B-29 (22) /73. dated U-1974.] 

JlecMupendation 

A number of measUlte have. either been taken or pl'oposed to be 
taken in pursuance of the earlier reoommendation of theCormntltee 
to control the excesses in the expenditure on the maintenanee and 
repairs of National Highways. The Committee note that specific 
norms have now been laid down for the orovision of maintenance 
grants under specified sub-heads and grants are allocllted according 
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to these sub-heads on the basis of the norms laid down and progress 
of expenditure is also watched for each sub-head separately. The 
question of modifying these norms due to general increase in prices 
all round is stated to be under consideration. Further, the State 
Government have been advised that no expenditure should be in-
curred in any case unless sanctioned by the Government of India. 
According to the Ministry the position would improve in the year to 
come, which the Committee would like to watch. The Committee 
would urge that the question of evolving a revised budgetary proce-
dure to check consistent excesses should be decided expeditiously 
in consultation with the Ministry of Finance and the Comptroller 
and Auditor General of India. 

[S1. No. 12 (Para 2.33) of Appendix XXVIII to 96th Report (Fifth 
Lok Sabha)] 

Action taken 

The questions of evolving revised Budgetary procedure to check 
the excess over sanctioned grant is under consideration and it is 
expected that it would be possible to finalise the revised procedure 
in consultation with the Ministry of Finance and other concerned 
authorities, soon. 

[Ministry of Shipping an!! Transport (Roads Wing) O.M. No. B-29 
(22) 73, dt. 2-5-74] 

Recommendation 

The Committee find that although the Engineer-in-charge had 
proposed a revised estimate of Rs. 3588.64 lakhs against the budget 
eatimate of Rs.2699.99 lakhs under the group-head "A.7-Suspense", 
only an additional provision of Rs. 500 lakhs was made by Govern-
ment in view of the urgent need of economy in expenditure and the 
Chief Engineers were advised to restrict the expenditure to the ex-
tent of the budget grant increased by this additional amount. 
However, strangely enough. the expenditure under the sub-head 
"A.7(2)-Other Suspense Account" exceed the final grant of Rs.1836.76 
lakhs by Rs. 179.73 lakhs. The Committee take a serious view of the 
laxity shown in the financial control exercised by the Chief Engineers 
concerned despite instructions from Government. Theywould 
at."COrdingly suggest that the matter should be examined and appro-
priate action taken against· those concerned. 

[S1. No. 13 (Para 2.37) of Appendix XXVIII of P.A.c's. 96th 
Report (5th Lok Sabha)] 
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ActiOill taken 

The matter has been examined in detail by the E-in-C, C.P.W.D. 
The excess under 'Suspense' referred to in the Committee's report 
appears to be not an actual excess; it, however, appears to be so 
because of the system of gross ~ . This system was intro-
duced in constitution with C.&AG. The system results in the same 
item appearing in stock suspense and also in purchase suspense which 
artificially infiates the expenditure. The particular case is being 
re-examined in "consultation with the Comptroller and Auditor 
General with a view to indicating if the excess is artificial in this 
instance. 

[Ministry of Works and Housing O.M. No. G-25015/11/73-Bt, 
dated 9-8-74] 

Recommendation 

An excess of Rs. 32.11 lakhs under the head "A.3 (2)-Executive 
Establishment" has been explained as mainly due to errors in clas-
sification of expenditure within the group-head "A.3-Establish-
ment". As such mis-classifications vitrate budgetary control, the 
Committee desire that responsibility f:hould be fixed and suitable 
action taken against the persons concerned. 

[S1. No. 14 (Para 2.38) of Appendix XXVIII of P.A.C.'s 96th 
Report (Sth Lok Sabha)] 

Action taken 

The E-in-C, C.P.W.D. has not been able to locate the mis-
classification in the account maintained by his Department. We 
are in touch with the Audit Department to find out whether the 
mistake took place on the Audit side or in the Department. 

[Ministry of Works and Housing O.M. No. G-2S015/11/73-Bt, 
dated 9-8-74.] 
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